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I. No. 1, dated the 2nd April, 1901,—

( i )  "T fw  tt: “ ? ? r”  i

( i i )  • i  “  ”  o*'*  * ^  r v A r  fX
(ill) Col. 2807, line 3a A>r “AroJiaelogioar" read “arohaeologioal** and line 6 from bottom 

/or “Ttraneport** read “Tranaport**.
2» No. 7, dated the lOtli April, 1961,—

( i )  TIWIT !ft%  ^TTfiRr V % CTUT «IT «lf I
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5. No. 8, dated the 11th April, I»61,—
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( i i i)  5ft% % orr«rl” f«mr “«ft ^irrf" ijf i
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». No. 17, dated tho 23rd April, 1961,—
(i) Col. 3478, line 27 from bottom for “so** read “of**.
(ii) Col. 3491, between lines 4 and 6 from bottom insert new line “and (iii) Raw

diiring tho period October 1960 to February**.

10. No. 19, dated the 26th April. 1961,—
(i) Col. 3648,/or the existing line 20 from bottom substitute “satisfaction of

I t  is the**.
(ii) Col. 3666 fur the existing lino 1 from bottom substitute “Indian Rupee or Sterling I**

and for line 26 from bottctm substitute “meet for the flrst Bession. Accord**

- ” yi >»̂  i »»»* »* M )»»4S- ^ »roir ^
II. No. 20, dated the 26th April, 1961,—

(i) Col. 3621, line 7 from bottom/or tho 6guros “1,420“ read “41,420**,
(ii) Col. .3626, line 1 for “condeming*’ read “condemning”.

IS. No. 22, (Utod tho 28th April, 1961,— *
Col. 3687, line 26 for “complete** read “oompete**^
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IS. No. M, lUtod (he 3rd May 1901,—
CoJ. 3881 /or the asisting line 17 from bottom mtbtHM* “and Supply (Shri Oadgil):(») 

108".
14. No. 27. dated the 4th May>' 1961,—

Col. 3926, line 20 from bottom Jor '̂fireman*' read
15. No. 80, dated the 8th May 1951.--

(i) Col. 4041, for the eziBting line 15 from bottom gubHUuU '‘(o) No. as none is codbi- 
dered neoos-**.

(U) Col. 4042, lino 81 insert *'suoh*’ before the word '*ciroumB-’\
16. No. 81, dated Uio 9th May. 1951,—

CoL 4087, line 21 /or “Rama** read “Rana”.
17. No. 32, datod the 10th May. 1951.—

(i) Col. 4124, line 20 from bottom/or **member*' read '^number*'.
(ii) Col. 4129, line 21 /or the words ‘̂ having oome** read ^'coming out of”,

linefl 0 ft 8 from bottom /or the figure **1.4.51” read **15.4.51*'. and /or **15.4.51” 
rtad “1.4.51” rospeotively.

-  ( i i i )  w w r  <tPw  i
18. No. S3, dated the llth  May, 1901,—

(I) Ool. 4100, line 10 from bottom/or “of” nod “to".
(II) Ool. 4101, lino 17/er the flguie “80” rtad “180”.
(iii) Col. 4102, line 24/or “in view o r’ read “in lieu o r .

19. No. 86, dated the 10th May, 1901,—
(i) Col. 4270, line 90 for “pait-mixttupe" read “point-mixture”
(ii) nlm̂  qM ^  7/ 1
(iii) Wt % pjw qr “flrm” qfi
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PARLIAMENTARY DEBATES 
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OmCIAL BEPOBT

SS4S
PARLIAMENT OF INDIA

Thursday, 19th April, 1951

The House met at a Quarter to hleven 
of the Clock

[M r . Speaker  in  the C h o ir]

ORAL ANSWERS TO QUESTIONS

C oal

♦3265. Prof. S. N. Mishra: Will the 
Minister of Works, Prodootion and
Supply be pleased to state:

(a) whether orders have been placed 
and inquiries are being made by some 
foreign countries for the purchase of 
Indian coal; and

(b) if so, the countries interested in 
the purchase and the terms offered for 
it?

The Miaister of Works, Prodoetitm 
and Supply (Shri Gadj;U): (a) Yes, 
Sir.

(b) Burma, Ceylon, Singapore, 
Hongkong, Pakistan, Australia, Japan. 
Egypt, the U. K., Italy, Denmark, New 
Zealand and Sweden.

The export price of coal is the in
ternal controlled price, plus a sur
charge of Rs. 11 per ton, which was im
posed from 26th February, 1951.

Prof. S. N. Mishra: May I know to 
what kind or quality of coal the de
mands from these countries relate?

Shri Gadgfl: I require notice for that.
Prof. a  N. Mishra: Will the hon. 

Mizilster be able to say what quantities 
are required by them?

Shri <3adfil: You want the quantities 
of » p o r t  for the year 1050 and the en- 
quirlM tor 1951?

P ro t a  N. MUra: Yes.
40 PJ5.

Shri GadgU: In 1950 we exported
Aden 
Australia 
Burma 
Ceylon 
Hong Kong 
Japan 
Pakistan 
Singapore 
South Korea

6,504 tons 
245,713 ” 
119,951 -  
314,854 ” 

99,674 
95,771 ” 
16.050 ” 
29,408 
«,842 ”

For the current year the enquiries— 
although they are not firm orders—iihow 
that the following quantities, are want^ 
ed by the different countries:

Egypt 78,000 tons
Denmark 23,000
Italy 33,000 ”

U. K. has not specified any quantity^

Argentina
New Zealand
Switzerland
Libya
Finland
Massawa
Hong Kong

123.000 t^ns
ao,ooo 
8,000 
8.000  ”

15.000 ” 
8,000 
8,000

s. N. Mishra: May I know whe-  ̂
ther some of these exports were on a 
barter basis; if so, with what countries?

Shri Gadgil: In some cases in 1950 it 
was despatched on a barter basis.

Prof. S. N, Mishra: May I know whe- 
tner the recommendations of the Com
mittee for the conservation of metal- 
iw f  coal are also taken Into con
sideration while determining exports?

Shri Gadglk Normally they ar«, sir.

 ̂ knew what 
2rwn surplus for export

fiOirl GsdcU: I would require notice 
*8 regards the particular kinds of

trading•tlU MnttouiM in respect oI coal, and 
I wo<̂ d also like to know. Sir—because 
you do not easily aUow Members to 
ask anothsr question—̂ what Is the dilT-
S 2 t  c h a 'W * '  P " -



W 7 Ofol Answers 19 APRIL, 1951 Oral Answers 3348

Mr. Speaker: I  can ask him to 
answer only one!

Shrl GadgU: Sir, I am prepared to 
answer as many questions as ne is 
pleased to ask. Export is allowed by 
ttie Coal Commissioner. As a matter 
of fact it may not be ‘State trad-
lng\ but the agency through which the 
export permits or Ucences are given is 
the Government agency, namely the 

Coal Commissioner. As regards the 
prices, a surcharge of Rs. 12 was added 
so far as suppUes to Pakistan were con
cerned, and since 26th February, 1951 
there is a uniform surcharge of Rs. 11 
throughout.

Shri Hussain Imam: Is this charge 
levied onfall coal exports or only to 
Pakistan?

Shri Gadgll: The answer is clear that 
the surcharge of Rs. 11 per ton will be 
levied on all new export orders with 
effect from 26th February, 1951.

R ice p r o m  B urm a

•3266. Prof. S. Nr Mlshra: Will the 
Prime Minister be pleased to state:

(a) whether there has been an ex
change of correspondence between him 
and the Prime Minister of Burma over 
the future supplies of rice; and

(b) if so, with what results?
The Deputy Minister of External 

Affairs (Dr. Keskar): (a) Yes.
(b) Burma Government have offered 

to  supply to India 120 thousnnd tons 
of rice in addition to 170 thousand tons 
already contracted for supply during 
the period ending June, l9ol. A Trade 
I^legation will be leaving for Burma 
by the end of this month to negotiate 
among other things the purchase of 
rice from that country.

Shri Shiv Charan L:il: May I know 
whether the Delegation wiL also fix 
the price of the rice to be purchased 
from Burma?

Dr. Keskar: The Delegation is going 
exactly for that purpose.

Sbrl Jnanl Ram: Is it a fart that the 
hon. the Food Minister is also going 
with the DelegaUon?

Dr, Keskar: The hon. the Food
Minister is leading the Delegation.

Sbrl Sldbra: Is the Delegation sent 
for fixing up the price and, if so, has 
there been*any correspondence where 
the price has been mentioned by the 
Burma Government?

Dr. Keekar: It is mainly to get as 
much rice from Burma as possible 
jlnce we are greatly in need of rice.

That is the main purpoie. N a t u r ^ ,  
amongst other things the Delegation 
wlU try  to settle with the B u n ^ ^  
Govemmeat n r t onJy the best and the 
most advantageous price lor us but 
also the mode of payment which Is 
most advantageous to us.

Some H o il  Members rost—

Mr. Speaker: The Delegation is
going. Let it go and come back.

Q r o u n m iu t

*3267. Shri Sidhva: (a) Will the
Minister of Commerce and Industry be
pleased to state the total production' 
of groundnut seeds State-wise during 
the year 1950 in India?

(b) What is the present price per 
cwt. of the seeds in the States of 
Saurashtra, Madras and Bombay?

(c) Is any export duty levied on 
these oilseeds?

(d) How much of the total output is 
shipped to foreign countries and how 
much is reserved for' local consump
tion?

(e) Do the Saurashtra Government 
charge any duty?

(f) What is the stock at present in 
Saurashtra?

(g) Have the merchants and manu
facturers in Saurashtra made any 
representation to the Government of 
India regarding the movement ot 
oilseeds from Saurashtra to other parts 
of India and if so, with what results?

The Deputy Minister of Commerce 
and Industry (Shri Karmarknr): (a)
The figures of production of groundnut 
seeds for the year 1950 are not avail
able. I, however, lay on the Table 
of the House a statement ^v lng  
figures of the estimated production of 
this article during the year 104D-50. 
[See Appendix XXII, annexure No. 23.1

(b) I lay on the Table of the House
a stetement containing the desired in
formation. Appendix XXII, an
nexure No. 24.]

(c) Yes, Sir.
(d) Out of an estimated production 

Oi 34,08,000 tons of groundnut seeds 
during the year 1949-50, about 2.35,000 
tons in terms of seed were exported.

(e) Ye^ Sir.
(f) About 1,00,000 tons.
(gj Yes, Sir The representatiomr 

are under conaideratte.
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Shri SIdbva: With reijard to parts
(c) arid (e) the answer was in the 
affirmative. May I know what is the 
rate of export duty charged by Part 
A States and Saurashtra?

Shrl fl^armarkar: In respect of that 
question* as my hon. friend is doubt
less aware, an export duty of Rs. 80 
per ton has been imposed on ground
nut oil with effect from the 1st March,
1951 as part of the tixation proposals 
in the Budget for the year 1951-52.

Shrt Sidhva: May I know whe
ther the Saurashtra Government 
charges an export d\ity for internal 
export in India?

Shri Karmarkar: Yes, Sir. I under
stand the Saurashtra Government has 
been permitted by the Central Gov
ernment, under the Fiscal Integration 
policy, to levy a land customs duty 
up to a period of five years on certain 
articles when exported from Sau
rashtra to other plares in the Indian 
Union. In pursuance of this policy 
duty at the rate of Re. 1 per deshi 
maund of 1,600 tolas h  being levied 
by that State from the 2nd June, 1948.

Shri Sidhva: May I know whether 
it is in consonance with the article in 
the Constitution that a State should 
levy such duty?

Mr. Speaker: That is 3 matter for 
opinion. The hon. Member may have 
his own opinion. Ha.s he to ask for 
any other information?

Shrt Sidhva: No, Sir,
Shri Hussain Imam: May I know 

the reason why there is such a wide 
diiTerenre of rupees four and five per 
maund between the prices in Sau
rashtra and other States in India, as is 
seen from the statement laid on the 
Table by the hon. Minister?

Shri Karmarkar: The State Govern
ments are enforcing control and the 
Saurashtra Government has been for 
sometime unwilling to allow the ex
port of groundnut seeds grown in its 
territory beyond a certain limit.

Shri Hussain Imam: Is the price fixed 
by the Government or is it prevailing 
pricer

Shri Karmarkar: I should Hke to 
find out that inform^ftion, but subject 
to correction, my present information 
is that the price Is not ftxed by the 
SUte.

Shri Saraagdhar Das: In view of the 
fact that the oilseeds from which oU 
is extracted also give caVe for rattle 
feed and some of it ?of*s for manuring* 

^ o  Government consider the neoessitjr

of banning export of oilseeds and 
exporting only oil, so that the cake 
will go for cattle feed and manure?

Mr. Speaker: It is a suggestion for 
action. What infonnation does he 
want? He may ask a question for 
Information, without making a 
suggestion for action.

Shri Sarangdhar Uaa: Is Goverijment 
considering the banning of oilseeds 
because oi what I stated about the 
manurial value?

Mr. Speaker: It makes no diflerenc*e.
' Shri JnanI Ram: May 1 know whe
ther there has been a constant rise in 
the demand for groundnuts from 
foreign countries.

Shri Karmarkar: That is a fact.
Dr. Deshmnkh: May I know if Gov

ernment knows the rates at which 
this exDort of groundnut was contract
ed by foreign countries and if there is 
a greater margin to inciease tlie ex
port duly on it?

Shri Karmarkar: Yes. Sir. Wiien- 
ever we impose an export duty, part 
of ihe consideration relates to the 
margin between the internal and ex
ternal pnc*e. But offhand I cannot 
give information regarding the cur
rent external price of groundnut seed 
or oil.

Shri Haihi: May I know the total 
export in the months of November* 
December, 1949 and January, 1950 of 
groundnuts from India and the tctal 
export for these months from Sau
rashtra?

Shri Karmarkar: I should like to 
have notice of that question.

Shri R. Velayndhan: May I kn  ̂ 'v
whether the groundnut cake is sent to 
other States? Is there any ban on its 
inter-state movement?

Shri Karmarkar: My personal imfor- 
mation is there are inter-State bans, 
but for more precise information.
I should like the hon. Member 
to put down a separate question.

Shri Sarangdhar Das: May I know 
if Government have taken any steps to 
ban the export of oilseeds?

Shri Karmarkar: I would like to in
form my hon. friend that it has all 
along been the policy of Government 
to encourage export of oil rather than 
the exDort of oilseeds but in present cir
cumstances. as a con.^qi»ence of agree
ments and due to other considerations 
also, we do send out a limited quantity 
of oilseeds also. But the general 
policy has been to export always oil 
in preference to oiljeeJs.
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Mr. Speaker: I am going to the n tx t 
questloit

M u s l im  P il g r im s  f r o m  P akistan

♦3268* Dr. Ram Subhag Sln?h: Will 
the Prime Minister be pleased to state:

(a) the number of Muslim pilgrims 
from Pakistan who came to visit religi
ous places in India during the year 
1950; atKi

(b) the number of Hindu and Sikh
pilgrims from India who visited their 
sacred places in Pakistan during the 
same period? '

The Deputy Mlnteter of External 
AITairs (Dr. Keskar): (a) 1243.

(b) 337.
Dr. Ram Subhag Singh: May I know 

the practice prevalent in India end 
Pakistan in regard to allowing the 
pilgrims of one country to visit the 
religious centres in another?

Dr. Keskar: The practice is for the 
Government of India to forward the 
request who want to go to the Govern
ment of Pakistan and unless they afTord 
permission and also a^oe  to provide 
protection for those parlies, it is not 
possible naturally for the pilgrims to 
go to the other side.

Dr. Ram Subhag Singh: May I know 
whether it is a fact that on their return 
the pilgrims report to Iheir respective 
Governments the facilities aflorded to 
them by the other Government as also 
the conditions in which those religious 
centres are?

Dr. Keskar: Generally speaking, it is 
not a practice nor also a duty of these 
pilgrims that they should report to 
Government, but in most cases they 
do report to Government.

Dr. Ram Subhag Singh: Is it a fact 
that gold and silver plates of doors and 
domes of several temples and gurd- 
waras have been found missing?

Dr. Keskar: There have been reports 
Yegarding the various visits paid by 
different pilgrim groups who went to 
West Pakistan, but I cannot ofThand 
say whether there is a specific report 
with regard to a particular gurdwara 
or temple and whether gold and silver 
vessels were taken away. It will not 
be possible unless my hon. friend puts 
a separate question.

Shrl A. C. Guha: Has there been any 
occasion when either the Government 
of India or the Pakistan Government 
refused permission to the pilgrims to 
comoT

Dr. Keskar: I might inform my hon. 
friend that the Pakistan Government 
IMS many times refused permission for

pilgrims to visit a specific centre but 
our Government has not refused any.

Shri A. C. Cuba: May I know if cur 
Government has taken up the m atter 
with the Pakistan Government as to 
why the permission was refused.

Dr. Keskar: In most cases the 
Pakistan Government has given reasons 
but it will be very difficult for me tp 
read out the causes given in the diff
erent cases but in two cases the 
Pakistan Government did not give any 
reason why they refused permission.

Pandit Munishwar Datt Upadhyay: 
What are the places of pilgrimage 
visited by the Pakistan pilgrims?

Dr. Keskar: I would require notice 
of this question.

ffp^ aftr

TT ar?T ^«< + 'K  % W7 ?
[Babu Ramnarayan Singh: Are some 

guards posted to protect the Hindu and 
Sikh places of pilgrimage in Pakistan 
or not? If so. what is their position 
vis a vis the Pakistan Government?]

IT®
^  ^  TWT % ftjT?

^  n r i  ^  ^  f  i |

spr sra«r

[Dr. Keskar: My information is that 
guards have not been posted at every 
Hindu and Sikh temple in Pakistan. It 
is possible that they may have been 
posted at some of them. But, accord- 
mg to the information at our disposal 
provision for posting such guards has 
not been generally made ]

: 4' WWI ^  Pp

<irrelTnff
>TT % '»n#<PT TPT PRT ?

[Shrl DwiTedl:.May I know whether 
the Government are aware that there 
have been instances when these guards 
have taken away or removed property 
lUegally?]

Dr. Keekar: I must have notice of 
this question. Sir. 

Mr. Speaker: Let us go to the nazt 
question.
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G. Mazsoni Soaf Makimo Procxss

*32C». Shi4 S. C. Samanta: WiU the 
Minister of Commerce and Indnstry b*
pleased to state:

(a) when and where the G. Mazsoni 
Soap making process was evolved;

(b) whether this process has been 
accepted by the soap industrialists in 
India;

<c) if the answer to part (b) above 
be in the affirmative, the names of 
firms which are following the process; 
and

(d) what are the special advantages 
of this process?

The Minister of Commerce and 
Indm try ' (ShH Mahtab): (a) It is an 
Italian process and has been recently 

-developed.
(b) No, Sir.
(c) Does not arise.
(d) The advantages claimed are:
(i) Reduction in the t'ost of produc

tion owing to economy of labour and 
power.

(ii) Lower initial capital outlay.
(ill) Lower Inventory in/estment as

M result of ellminatian of stocks of 
partially processed materials.

(iv) Smoothness of operation.

Shri S. C. Samanta: May I know 
what is the reason for this plant not 
behig used in India in spite of the ad
vantages mentioned by the hon. Minis
ter?

Shri Mahtab: This process of soap 
making has not been accepted in India 
because it is a patented process for 
which royalty is to be paid and also 
because it requires a high technical 
•kill to operate the plant.

Shri S. C. Samanta: Is Government 
aware that the output from this plant 
rises from 400 to 2,000 kilograms per 
hour? In view of these facilities, will 
Government encourage the import of 
these plants in spite of the royalties?

Shri Mahtab: Probably the hon. 
Member does not know that in Italy 
itself the process has not been given 
Cull trial. Our latest report is that the 
output of the Italian installation now 
In operation is limited at present bet
ween 800 lbs and 2 ions of soap per 
hour. For larger prduction a number 
of units are to be set up in parallel.
I t  will thus be seen that the process 
has not jret been given a very wide 
tr ia l even In Italy.

.Calcutta C orporation  (C la im )

*3270. Dr. M. M« Das: wm  the Miniih 
ter of Works, Production and Supply
be pleased to state: 

m (a) whether it is a fact that the 
Calcutta Corporation has claimed some 
compensation from the Central Govern
ment for the loss in taxes on account 
of properties owned by the Central 
Government in the city of Calcutta;

(b) the total annual amount of taxes 
otherwise payable to the Calcutta Cor
poration due to properties owned by 
fee Central Government; and

(c) the amount, if any, paid aunually 
by the Central Government to the 
Calcutta Corporation for water supp^ 
and drainage in connection with their 
properties in Calcutta?

The Deputy Minister of Works* Pro- 
Anctloii and Supply (Shri Buragohaln):
(a) No.

(b) The hon. Member presumably 
desires to know the amount of taxes 
paid by the Central ( lo v c rn m e n t on 
buildings erected prior to 1st April, 
1937. The Central Government are 
paying to the Calcutta c:orporation 
Rs. 19,10,784 annually.

(c) No such tax is paid separately to 
Calcutta Corporation.

Dr. M, M. Das: May I know whethor 
any difference exists in regard to pay
ment of taxes in Cakutia between 
buildings built b ^ o re  1937 nnr! nfter 
that year?

Shri Bnragohain: Under the Go  ̂em- 
ment of India Act, 1935, there is a 
section, namely 154. and a similar pro
vision exists in the Constitution of 
India, namely Article 285 whereby the 
Central Government property 1b ex
empted from the taxes of the local 
autiiorities and local Governments.

Dr. M. M. Das: May I know whether 
the exemption also Includes taxes upon 
filtered water and drainage and other 
faciUties? .

The Mlateter of Worfca, PriKlaetloD 
mmd Supply (Shri Gad^rli): In th e
Calcutta Corporation, there is no s^* 
parate water and sewage tax. There 
IS only one. Therefore, there is com
plete exemption. If the Calcutta Cor
poration divides and charges separately 
for Water and sewage, perhaps tho 
interpretation might be dl/Terent.

Dr. M. M. Daa: May I know whether 
the Government has had to pay any 
cm p n sa tio n  to the Calcutta Corpora-

8hri B m fohA la: There is a case of 
compensation with regard to thm 
GrphanganJ market: that has haeii
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taken by the C alcutta  C orporation to 
the court of law.

Shrl Deshbandhu Gupta: May I know 
whether it is a fact that so far as Delhi 
is concerned, even on the stores th a t#  
are imported for the use of Ciovem- 
ment no terminal tax is paid?

Mr. Speaker: That goes beyond the 
scope of the question*

Shri Sidhva: In reply to part (b) of 
the question, the hon. Minister replied 
that about 19 lakhs of rupees were 
paid on buildings erected prior to 1st 
April 1937, and Tn reply to part (c), he 
said that no taxes are paid separately 
fo Calcutta Corporation. May I know 
whether the taxes were paid before 
1937, and since when the pasrment of 
taxes has been stopped?

Shri Baragohaln: With regard to part
(c), I had said, *‘No such tax is paid 
separately to Calcutta Corporation.’* 
That means that the tax with regard 
to water-supply and drninage is in
cluded in the tax of the Calcutta Cor
poration,

Dr. M  M. Das: I want the matter to 
be clarified. I want to k::ow whether 
any tax is paid to the Corporation for 
buildings that were constructed before 
this Act of 1935, and v/hether it is still 
being paid now?

Shri Buragohaln: They are being 
still paid now. The Hgure that 1 had 
given relates to those buildings acquir
ed or constructed before ?st April 1D37.

Reparations from Germany

*3271. Dr. M. M. Das: (a) WUl the 
Minister of Commerce and Industry be
pleased to state whether India has 
received all the war reparations from 
Germany that was allotted to her 
share?

(b) How have the reparations receiv*
ed by India been disposed of?

(c) What part of reparation has been 
purchased by the different State Gov
ernments and what part has been 
purchased by the different Ministries 
of the Union Government?

(d) What machines, if any, have 
been purchased by (i) Faridabaa 
Development Board, and (ii) Nilokheri 
Poly technique?

The Minister of Commerce and 
Industry (Shri Mahtab): (a) Yes, Sir.

(b) I would invite the attention of 
the hon. Member to the answers I gave 
to parts (c) to (e) of Starred Question 
No. 2360 on the 20th Mahjh, 1951.

(c) and (d). Three statements are 
laid on the Table of the House. 
Appendix XXII, annexure No. 25.]

Dr. M. M. Das: What is the total esti
mated value of these machines and 
plants and what portion has been 
realised up-to-date?

Shri Mahtab: The total value of the 
machines already realised is 
Rs. 22,55,133. The total book value 
would be about 2 crores.

Dr. M. M. Das: May I know nether 
any machine has been sold to any 
private persons?

Shri Mahtab: No; the statement will 
show that no machinery has been sold 
to private parties.

Dr. M. M. Das: May I know what are 
the machines that have been damaged 
beyond recovery due to la^̂ k of proper 
storage facilities?

Shri Mahtab: I lo not think any 
machine has been damaged as suggest
ed by the hon. Member.

^  5ft »Frr
'K tR m s i i  w irriirrT ilT  
% ^  v r  «prr 3r̂ *TPT t  ?

[Shri Dwivedl: May I know the 
estimated expenditure that might t>e 
Incurred in respect of the electric plant 
that is being installed at Faridabad at 
present?]

Shri Mahtab: I do not know; but 
some machines have been sold to the 
Faridabad Development Board. We 
do not know the cost of setting up the 
machines at Faridabad.

:w r  ^
?

[Shri Dwivedl: Have some German
experts come to India in this conneo 
tion?]

Mr. Speaker. Order, order. I think 
this matter of reparations and setting 
up machines has been dealt with here 
very often. Next question.

India's Trade with J apan

*»S272. Shri B. R. Bhagat: WUl the 
Minister of Commerce and Industry be 
pleased to state:

(a) the volume of India’s trade with 
Japan during the financial year 19S0* 
51;

(b) whether there has been an 
adverse balance of trade; and

(c) if so, the reasons therefor?
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The Depaij Minister of Commerce 
w d  Industry (Shri KArmarkar): (a)
The total value of India’s trade with 
Japan during the first ten months of 
the financial year 1950-51 amounted 

to Rs. 1308 Ukhs.

(b) Yes, Sir.

(c) The adverse balance of trade
was due to the general policy of the 
Government of ;illowing liberal im
ports of essential commodities like
capital goods and industrial raw 
materials for which Japan is a good 
source of supply.

Shrl B. R. Bhasmt: What is the
amount of adverse balance?

Shrl Karmarfcar: For the im
ports were Rs. 6*37,00,000. India’s ex
e r t s  including re-exports were 

Rs, 4.59,00,000. The adverse balance 
was Rs. 1,78,00.000. For 1949-50, the 
imports were Rs. 21,41.00,000 and ex
ports were Rs. 6.1.3.00.000. The adverse 
balance was Rs. 14,29.00 000. From 
April to November 1930, the adverse 
balance has been Rs. 1,31,00,000.

Shrl B. R. Bhagat: What arc the
chief items of export to Japan?

Shri Karmaricar: The principal ex
ports, as I find, for the recent period 
were raw cotton, metal ores and 
minerals, and raw jute. Ail these to- 
fpather accounted for 90 per cent, of 
w e aggregate value of the exports. 
That is for the pre-war years. The 
post-war exports have been principally 
raw cotton, seeds, mostly castor seeds, 
groundnut, linseed, n^etal ores and 
minerals, and raw jute, which account 
lor more than 80 per cent, of our ex
ports to Japan in 1949-50.

Shri B. R. Bhafirakt: May I know whe
ther imports from Japan into India 
Include small machines, and if so, 
what is the amount of such imports?

Shri Karmaricar: I have got fhm
gerteral figure Rs. 6,02,00,000 for 

machinery and mill work. I have not 
got the separate figures for small 

machines.
Shri R. Velayudhan: May I know

whether there wa> any suggesllon from 
Japan for the import of any quantity 
of textiles into India?

Shri Karmaricar; No. Sir.
Shri Chaliha: What is the value of 

capital goods imported from Japan to 
India?

Shri Kanuokar: So far as 1 can say
offhand, the machinery and mill work 
accounted for Rs. 6,02,00.000; the other 
articles were artiflcial silk and cotton 
maniitactures, etc.

Shri Sarangdhar Das: May I know if 
there is any Indication that Japanese 
textiles would be exported from Japan 
into India?

Shri Kamutfkan There are no Indi
cations; we could not foresee.

Shri T. T. Krishnamacharl: May I
ask whether the hon. Deputy Minister 
anticipates any addition to our ad
verse balance of trade by reason of the 
fact that the O. G. L. has now been 
liberalised and camphor has been in
cluded amongst the O. (Jr. L. items?

Shri Karmarfcar: Camphor, so far as 
I can say offhand, does not account for 
much of the foreijfn exchange. With 
regard to other artHcles, wo cannot 

foresee. If it is necessary to import 
from Japan, naturally our adverse 
balance of trade will rise.

Salt Tax and Duty

*3273. Dr. Deshmnkh: (a) WiU the 
Minister of Works, Prodnction and 
Supply be pleased to state the highest 
rate at which salt tax and duty were 
levied per maund during the period it 
was levied?

(b) What is the quantity of salt con
sumed per month in India today?

The Minister of Worics, Production 
and Supply (Sliri Gadgil): (a) Rs. 3-4-0 
per maund.

(b) About 55 lakh maunds.

Dr. Deshmukh: May I know if con
sumption has gone up or gone down 
recently?

Shri Gadgil; It is gr.i iualiy going up«
Dr. Deshmukh: May I know what 

was the revenue derived by the Gov
ernment when this tax was in force?

Shri Gadgil: It is very difficult to say. 
But, the history of the tax is like the 
history of any politician going up and 
going down. In 1870, the tax was col
lected at the rate of R? ;̂ -8-0. Then, 
it came to Rs. 2-8-0 and later on to 
Rs. 2. Re. 1, and Rs. J-4-0 and ulti
mately in 1947 this tax altogether dis
appeared from the flcld of taxatlonr 
unwept, unhonoured and unsung.

Dr. Deshmukh: Is it a fact that at 
the present time this tax If levied 
would be insignificant because the price 
of salt is very high?

Shri Gadgil: If the fax is imposed, 
naturally the treasury will get any
thing like Rs. 15 crores.

Pandit Munlshwar Datt Upadhyay:
Out of this consumption, what percent-

X goes for human consumption and 
t for other needs?
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Shri Gadg l̂: I require notice for 
giving exact figures, but I tliink out of 
the 55 lakhs, about 45 lakhs go for 
human consumption.

^  ft' T̂PTTTV
«PT, 5 ! ^  3TT

tfsr f>TT *t'l <®r ?  ft* *T^

wniiT'•rr Tirr t  aR fr w % wt’T
...........?

rShri Dwivedi: Keeping in view the 
lac t that other essential articles are 
^oing to be taxed, way is salt being 
exempted from the same and that also 
when the number of consumers of this 
commodity.........?]

Mr. Speaker: Order, order. The hon. 
Member is entering into arguments.

Dr. M. M. Das: May I know what 
new taxes have had to be imposed as a 
result of the withdrawal of this salt 
tax?

Shri GadgU: No new tax has been
imposed; but only the old cess duties 
continue and the money thus realised 
ia used for the purpose of research etc.

Dr. M. M. Das: Sir, I wanted to know 
the imposition of what other new taxes 
that have been necessitated by the 
inrithdrawal of the salt tax?

Shri Gadgil: I think the ciuesticn 
may please be directed to the Finance 
Minister.

Shri Hussain Imam: Sir, what is the 
price of salt today as compared to the 
price in 1947 when there was a duty cn 
salt?

Shri Gadgil: The price has definitely 
gone down to some extent, though not 
to the extent expected.

Shri Kamath: Sir, with regard to the 
reference to politicians by the hon. 
Minister, was it made bet;nuse he 
thinks that politicians are the salt ci 
the earth?

Mr. SpeakeR Order, order. We bo 
to  the next question.

Statb Trading Committes’s Report

^3274. Dr. Deshmokh: (a) Will the 
Minister of Commerce and Indiistir
be pleased to state the date on which 
the State Trading Committee submitted 
its Report to Government?

(b) Has the examination of its re
commendations been completed?

(c) Is there any likelihood of any 
^  its recommendations being accept- 
4d and given effect to?

The Deputy Minister of Commerce 
and Industry (Shri Karmarkar): (a)
to (c). The Report of the Committee 
on State Trading which was submitted 
to Government on the 5th Ai:gust, 19&0, 
is still under consideration.

Dr. Deshmukh: M iy I know how 
long the hon. Minister will take to 
finalise this consideration and let us 
know the decision?

Shri Karmarkar: Withhi a very short 
time.

Shrimati Renuka Ray: May ! know 
what are the specific reast ns for the 
delay in the consideration of this^ Re
port, tgid will Government be able to 
name a date by whl'‘h the State Trad
ing Corporation will be set up?

~^hri Karmarkar: The principal
reason is that this is a very important 
subject and it is be:ng considered for 
the first time by the Government and 
this Report itself is a very learned 
document and requires very careful 
consideration and therefore, proper 
time has to be taken for its considera
tion and for coming to a decision.

Shrimati Renuka Ray: But wbat are 
the .......

Mr. Speaker: Order, order, We go 
to the next question.

H andlooms

*3275. Pandit Munishwar Datl 
Upadhyay: Will the Minister of Com
merce and Industry be pleased to 
state how many workers are employed 
on handlooms and how many yards do 
they produce per day?

The Minister of Commerce and 
Industry (Shri Mahtab): About 2:4
million workers are employed in the 
Handloom Industry and annual pro
duction of handloom cloth ranges bet* 
ween one thousand million yards to 
one thousand and live hundred million 
yards according to the supplies of yam  
available.

Pandit Munishwar Datt Upadhyay:
May I know whether all these workers 
had worked throughout the year 1950 
or had they to sit idle for some ttme on 
account of shorta;»e of yarn?

Shri Mahtab: There was evidently 
shortage of yam  and so unemployment 
also.

Shri Bharati: What in the average 
earning per day of a hand?oom worker?

Shri Mahtab: That depends on tho 
working of the loom and also the abilitr 
of the handloom weaver.
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I r o n  S h e e t s  f o r  A s s a m

^3278. Manlvi Wajed All: (a) WiU 
Minister of Commerce and Indus

try  be pleased to state the total 
♦quantity of corrugated iron sheets, 
supplied to Assam as its quota durixig 

years 1948, 1949 and 1950?
(b) Were these quotas commensurate 

-with the demand of the State Govem- 
xnent of Assam?

(c) Is it not a fact that, owing to 
recent earthquake, floods, etc. there 
are greater demands for corrugated 
iron sheets and other building 
materials from Assam?

(d) Do Government propose to allot 
a larger quota of corrugated iron sheets 
and other building materials to 
Assam?

The Minister of Commerce and 
Indnslry (Shri Mahtab); (a) 1.261 

tons in 1948, 3.405 tons in 1949 and 
6,411 tons in 1950.

(b) Quotas were allotted to the State 
Government after takiniS into occount 
their demands and the supply position 
of steel in general and corrugated iron 
sheets in particular.

(c) and (d). The immediate require
ments of corrugated iron sheets, niild 
steel rods and cement of the Govern
m ent of Assam to rehabUltatc the 
earthnuake and flood sufferers were 
met in full. If and when further de
mands are received, they will be duly 
<H)nsidered and met as far as possible.

Shri Chaliha: May I know whether 
there has been any Iresh demand or 
request for assistance in this respect 
Irom  Assam?

Mr. Speaker. I would like to give 
Urst preference to the questi(»ner— 
Maulvi Wajed All.

Manlvi Wajed AH: I wanted to put 
the same question, whetlier any request 
io r  assistance has conr.e from Assam 
and whether this assistance will be 

given soon in connection with the re
pairs of the earthquake damages.

Shri Matatftb: Whatever was demand
ed in connection with the earthquake, 
;we have already supplied.

ISM  SanJlTayya: Sir, 1 would like to 
withdraw part (b) of my question 
No. 3279.

Mr. Speaker: Yes. he can do so, and 
put only part (a) of the question.

La b o o ii A p p e l l a t e  T r ib u n a l

^3279. Shri Umfiwuyyn: Will the 
Minister off I^almtr be pleased to state 
how many members of the Labour 
Appellate Tribunal are Judges or er- 
JudgesT

The Minister nf Works, Produetlott 
and Supply (Shri Gadgil): Of the
Chairman and four members of the 
Labour Appellate Tribunal four are 
retired High Court Judges and one is 
a retired Judge of the City Civil Co\4rt 
Rangoon, Burma.

Shri SanJivajrya: Are Government 
aware of a resolution passed ret^ently 
by the Executive of the I, N. T. V. C. 
requesting Government to abolish 
altogether the Libour Appellate 
Tribunal and if so wnal is the attitude 
of the Government towards that reso
lution?

Shri GadgU: Such representations 
have been received, but Government 
has to comply with the pro'/isions of 
the Act.

E x p o r t  o r  R a w  J u t e , C o tt o n  attd 
O i l  se e d s  to  I taly

*3280. Shri S. C. SamanU: Will the 
Minister of Commerce and Indnstry
be pleased to state:

(a) the amount and value of raw 
jute, cotton and oil-seeds exported to 
Italy in 1950:

(b) what are the main items of goods 
that were imported into India from 
Italy in the same year and what was 
their value; and

(c) which of these Imported goods 
are raw materials?

The Deputy Minister of Commerre 
and Industry (Shri Karmarkar): (a)
and (b). A statenient is placed on the 
Table of the House. [See Appendix 
XXII, annexure No. 26.j

(c) Raw cotton, raw silk and cocoons 
and artificial silk staple fibre and yam  
raw (cut fibre) and waste.

Shri S. C. Samania; May I know whe
ther the terms of ihe trade n/^rer'Tnent 
with Italy have undergone any change 
recently?

Shri Karmarkar: I am not av^are of 
any trade agreement with Italy.

Shri S. C. Samanti: May X know 
whether cotton waste is also expoited 
and if so, how much?

Shri Karmarkar: Cotton waste ex
ported in 1949 fs tons and in
1950 th^ figure is 5..300 tons. The 
value of export in !9M) Is Rs. 132 hikhs.

Shri S. C. Samanta: Is It a fact that 
we had a favourable balance of trade 
in the first half of 1950 and an adverse 
balance during the latter half and if 
80, what are the reasons?

Shri Karmaricmr: I a/hould like to go 
into the reasons.
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Shrl B. K. Das: Is iherc any quota 
fixed for the export of raw cotton and 
Jute and if so, what is it in each case?

Shri Karmarkar: We did not export 
raw ]ute to Italy in 1950. There is a 
Quota for raw cotton, but I want notice 
to give the detailed information.

Pandit Munishwar Datt Upadhyay:
Is there any agency of ours for looking 
into questions of commerce and trade 
in Italy or this work is done through 
the High Commissioner In London?

Shrl Karmarkar: I think we have got 
our representative in Italy.

. Samanla: The statement
given by the hon. Minister shows raw 
cotton being imported during 1949*50, 
but after that no raw cotton was im
ported. May I know what was the 
reason for this stoppage?

Shri Karmarkar: Raw cotton to the 
value of Rs. 1,99.(?G9 was imported in 
1949-50 and then the position was such 
that we could not ^et any.

Shri S. 0. Samanta: What is the 
quality of cotton exported and the 
quality imported?

Shri Karmarkar: I should like to 
liave notice.

Chemicals por Tanning Industry
•8281. Shri S. N. Das: WiU the Minis

ter of Commerce and Industry be
pleased to state:

(a) the chemicals and other articles 
which are imported from abroad for 
the taning industry; and

(b) what quantities of these were 
imported during the years 1948-49.
1949-50 and 1950-51 (upto December)?

The Minister of Commerce and 
Industry (Shri Mahtati): (a) A state
ment is laid on the Tahle of the House. 

Appendix XXII, annexure No. 27.1
(b) Seoarate statisti-’s retE^arding 

items imported exclusively for the 
tannine? industry aco not maintained. A 
Statement showing tolni imports of the 
more important chemirals and raw 
material.s, which are used by the 
tanning industry. Is placet! on the Table 
of the Hrinse. fSee Appendix XXII, 
annexure No. 28.]

Shri S. N. Das: May I know whether 
any control is exercised over the im
port and distribution of barks that are 
imported for the tanning industry?

Shri Mahtab: On (he contrary wattle 
bark is on the O. L. There is no 
control over i t

Shri S. S . Das: Is it a fact that due 
to the short supply of this bark and

its extracts there has been a decline 
in the manufacture and export of tan
ned skins and hides?

Shri Mahtab: We have been in short 
supply of this bark ever since we cut 
oft trade relations with South Africa. 
This has been imported to a certain 
extent from East Africa. Meanwhile 
State Governments have been called 
upon to encourage the production of 
this kind of bark.

Shri S. N. Das: liave any efforts been 
made to secure the supply of these 
barks in India and, if so, to what ex
tent?

Shrl Mahtab: As I said we are get
ting the supply to some extent from > 
East Africa. So far as production in
side the country is concerned, the 
Madras Government have taken it up 
earnestly and other State Goverriinentii 
are also trying to do the same.

•ft ^  Pp WT

W f ^*nrr %

3TM t  ’

[Shri Dwivedi: May I know whether 
raw hides and sicins are exported to 
other countries for tanning purposes 
and similarly are they also imported 
into this country from abroad for the 
same purpose?]

Shri Mahtab: Hides were used to be 
exported and now the export is banned.

Shri R. VelayudhaTi: May I know 
whether we have got Trade Commis
sioners in Moscow and Peking?

Shri S. N. Das: May I know whether 
these barks and extracts of bark are 
covered by the Supply and Prices of 
Goods Act, 1950?

Shri Mahtab: I do not think it ia
controlled under that law.

Trade Commissioners

*3282. Shri S. N. Das: WiU the
Minister of Commerce and Indoetry
be pleased to lay on the table a state* 
ment showing the countries where 
arrangem ents have so far been made 
to station the Government of India’s 
Trade Commissioners and Consular 
Agents, giving their Headquarters?

The Deputy Minister of Commefce 
and Industry (Shri Karmarkar): A
statement is laid on the *!'able of the 
House. [See Appendix XXII* annexuoe 
No. 29.1
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Shrl S. N. Das: Which ere the im
portant centres which are still to be 
covered by our T/ade Commissioners 
or Consuls?

Mr. Speaker: Has the hon. Member 
got a copy of the statement?

Shri S. N. Das: I want to knov/ whe
ther there remain any important
centres which are still to be covered by 
our trade representatives? '

Mr. Speaker: I suppose he means
intended to be covered but not yet 
Covered?

Shrl Karmarkar: l*he important
trade centres already covered are given 
in the statement and if he deducts the 
number from tlie tol.il number of im
portant centres he will find the balance 
to be covered.

Mr. Speaker: I am»>nded the question 
somewhat. Are further centres intend
ed to be opened by Government?

Shri Karmarkar: Owing to considera
tions of economy we have already cut 
down certain important centres and so 
there is no immediate proposal for 
extending them.

Shri R. Velayadhaii: May I know 
whether we have appointed any Tiade 
Commissioner in Moscow and I’ekin;;?

Shri Karmarkar: He will flni the in
formation from the statement Irfld on 
the Table of the House.

Shri Jhanjhimwata: What are the 
functions of the Trade Cfnnmissioners? 
Do they play sny part in the purchase 
of stores?

Shri Karmarkar: In reply to a sup
plementary question sometime ago 
I gave an answer. If my hon. friend 
refers to the proceedings he will find 
a full answer to his question.

Kaka Bhagwant Riiy: Have Govern
ment received any report from their 
Singapore Office thrit they are under
staffed to cope with the increasing 
volume of work?

Shri Karmarkar: The fact is that we 
have received sim ilir complaints of 
being under-staffed from other offices 
as well. Owing to the strong desire 
of the House to economise we aie not 
increasing the staff.

O ffic e r s  in  the M in ist r y

•3283. Shri JagaimaUi Das: (a) Will 
the Minister of Commerce and Indns- 
try be pleased to state the present 
strength of Secretaries. Joint Secreta* 
ries, Deputy SecreUries, Under Secre
taries, and Assistant Secretaries In ih»

Ministry, and the strength of these 
officers when the two Ministries were 
working separately?

(b) What is the saving effected a:: a 
result of the amalgamation of the two 
Ministries?

The Minister of Commerce and 
Industry (Shri Mahtab): (a) I would 
invite the attention of the hoti. Mem
ber to the answer I gave to Starred' 
Question No. 2387 dated the 20tb 
March, 1951.

(b) The estimated saving is Rs.
3,40,000 per year.

Shri Sidhva: May I know whether 
this is actual saving or a book transfer?

Shri Mahtab: I do not understand 
the question and therefore I repeat 
that it is a saving.

Shri Sidhva: I want to know whe
ther Rs. 3 lakhs are a saving in tho 
treasury or it is u book entry trans
ferred from one Departn\ent to anotlier.

Mr. Speaker: It is a repetition of the 
same question. I do not think it car* 
ries any more light. Presumably what 
he means is whether the economy is 
shown by transfer of certain offices to 
another Department and it merely 
happens to be a book entry.

Shri MahUb: Tf the hon. Member 
wants to know whether it is a saving, 
in the sense that this money is avail
able for other purposes, I would say 
“Yes»\

Shri Sidhva: I want to know whether 
the Rs. 3 lakhs saved by the Ministry's 
reorganisation have been actually a 
saving to the State or it is merely a 
transfer of book entry.

Shri Mahtab: It is a i^cnuine saving 
inasmuch as this money is available 
for purposes other than staff.

I ndia’s A mbassador to U.S.S11.
•3284. Shri Kamath: WiU the Prim e 

Minister be pleased to state: ^
(a) whether It Is a fact that, on hi»

return from India recently our Ambas
sador to the U.S.S.R. went to Oxford* 
and spent considerable time there;

(b) if so. what work he did at Ox
ford; and

(c) where he is at present?
The Deputy Minister of Evternat 

Affairs (Dr. Keskar): (a) and (b).
Yes. He was in Oxford for about two 
months. He went there to fulfil a ionff- 
standing engagement to deliver w 
series of lectures.

(c) He Is now in Moscow.
Shri Kamath: Is it a fact that o u r  

Ambassador to the U. S. S. R. occupies.
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the Chair of Comparative Religloa 
and Philosophy or some other faculty 
4it the Oxford University?

Dr. Keskar: Yes, Sir.
Shrl Kamath: Is it an honorary or 

paid post?
Dr. Keskar: It is a paid post.
Shrl Kamath: Is it in accordance 

with diplomatic convention or practice 
thjfit an Ambassador could hold another 
paid post anywhere else?

Dr. Keskar: There is nothing in it 
against diplomatic convention. When 
he accepted the post of Aaibassador 
Government made some special ar
rangement with him regarding this 
post.

Shrl Kamath: Is it an exception made 
' In his case only?

Dr. Keskar: At oresent so- but that 
does not preclude that the Government 
might make such agreement with any 
other Ambassador to be appointed in 
the future.

Shrl Kamath: May I know whether 
Ambassadors of other countries hold 

uother paid jobs besides their o>Am?
Mr. Speaker: The hon. Member is 

m tering  into an argument. Next 
jQuestion.

Shrl Kamath: May I make a special 
request to you, Sir, that Question No 
3295 about Netaji Subhas Chandra 
Bose may be taken up out of turn, if 
the House is agreeable.

Mr. Speaker: How are the two ques
tions connected?

Sbri Kamath: The f^rst two lines are 
wrongly printed, Sir. Though there 
if no connection, as a special case I 
would request you to take it out of 
turn, as it may not be reached. Last 
time in the case of a shnilar question, 
it was done when the Deputy-Speaker 
was in the Chair, and the House was 
also agreeable.

Mr. Speaker: Then I shall have to 
ta ll all the hon. Members who have 
their questions and ask whether they 
would decline to put their questions. 
That will be a proper procedure.,

Shri Sidhva: Already two minutes 
• re  lost in this discussion.

Mr. Speaker: So there is already a 
complaint. Next question.

R a w  M aterials fo r  iNDusTRiEa

Shri S. N. Das: (a) Will the 
Minister of Cemmeroe and f m M t f  be
^pleased to lay on the Table a statement

giving the names of important i n d ^  
tries which have to depend on Imports 
for the supply of their basic raw mate
rials? -

(b) What procedure has been laid 
down to facilitate the import of raw 
materials for them?

The Minister of Commerce and 
Industry (Shri Mahtab): (a) and (b). 
The information is being collected and 
will be laid on the Table of the House 
in due course.

Dr. Deshmukh: May I request a 
reply to part (b) of the question which 
asks what procedure has been laid 
down to facilitate tne import of raw 
materials for them?

Shri Mahtab: I thought the hon.
Member who put down the question 
wanted to know the detailed inlorma- 
tion. I can say generally that with 
regard to the raw materials required 
for the industries v/e have liberalised 
the imports, we have included many 
Items on the O. G. L., wo have relaxed 
the Import control on \arlous other 
items.

F o r eig n  F actories

*3286. Shrl Krlahnanand Ral: (a)
Will the Minister of Commerce and In- 
dttstry be pleased to state what foreign 
Arms have obtained Government’s ap
proval in respect of Capital Issue and 
foreign* participation etc. and are go
ing to open factories in India in the 
year 1951?

(b) Will Government have any share 
In these factories and If so, what are 
the terms?

The Minister of Commerce and 
Industry (Shri Mahtab): (a) Attention 
of the hon. Member is invited in this 
connection to the information furnished 
In reply to Starred Question No. 2761 by 
Shrl Syamnandan Sahaya on the 3rd 
April, 1951, wherein it was stated that 
during the years 1948, 1949 and 
83 cases of foreign participatioii in 
respect of Industrial projerts wero ap
proved by the Government.

9 Arms are expected to come Into 
production this year.

(b) No, Sir.
Shri Krifdinanand RaJ: Ma;^ I know 

whether any special facilities or 
guarantees are given to foreign con
cerns that are going to invest capital 
in new factories here?

Shri Mahtab: No special faciliiies are
given. These factories are really com

ined; our industrialists have combined 
with some foreign Hrms and have set 
up these factories here. In all rases 
the Indians have predomlnatmg ccn- 
troL
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g M  Krlslmaiuuid Rai; What amount 
of foreign capital is likely to be in
vested by these foreign firms m 11)51?

Sliri MaJbtob: The figure for the year 
is not with me, but on the whole it is 
about Rs. 10 crores. '

Unadministered Areas

*3287. Shri Krishnanand Ral: Will 
the Prime Mininter be pleased to state:

(a) whether Government have got 
any estimate of the population of the 
tribal people residing in ‘Unadminis
tered Areas’ of the North-Eastern Fron
tier and the acreage of land in their 
possession;

(b) if so, what;
(c) whether Government propose to 

have a survey of this area for estab
lishing road or air links; and

(d) whether this area is penetrable 
through mountain passes from Burma?

The Deputy Minister of External 
Affairs (Dr. Keskar): (a) and (b). The 
estimated population is about five 
lakhs. As there has been no proper 
survey of the extensive mountainous 
areas, an estimate of acreage of iand 
la not available.

(c) Proposals for the development of 
these tribal areas include survey of 
various areas for the construction of 
roads and bridle paths etc.

(d) This is not easy.
Shri Krishnanand luu: May I know 

what is the relationship of the people 
in these unadministered tribal areas 
with the Government of India at pre
sent?

Dr. Keskar: That would require a 
very long answer, but if my hon. friend 
would just look into the detailed esti
mates presented for the External 
Affairs Ministry’s budget this year, he 
will And sufficient data for the area 
which is directly under the Central 
Government at present.

Shri J. N. Hazarika: May I know
what arrangements have been made 
for the representation of these five 
lakhs of people there in the Parliament 
of India?

Dr. Keskar: Negotiations are going 
on at present to see that these five 
la^hs of people have some representa
tion in Parliament. But I would like 
to draw the attention of my hon. friend 
to the fact that it is extremely difUcult 
to reach all these five lakhs cf people 
and get their vote or thi>ir dissent or 
opinion with regard to their representa
tion because certain areas have even 
now been not reached and hav« bean

inaccessible to us. It is quite possiWe 
that in the near future we might be 
able to reach these people.

Shri Krishnanand Ral: May I enow 
whether Government is aware that any 
Indian political parties are working 
amidst them these days?

Dr. Keskar: As far as the unadminis
tered areas which are under the 
Central Government directly are con
cerned. there has never been iiny sort 
of political education in those aieas.

Shri Chaliha: May I know what is 
the procedure for contact between the 
Government of India and these areas— 
by police battalions or by military; 
battalions?

Dr. Keskar: The procedure for con
tact is laid down. Tlie Government of 
India is represented in these areas by 
the Governor oi! Assam who is their 
agent and he has got ceitain oflRc.ers 
deputed to various districts. It is 
through these officers that these people 
contact the Government of India.

Pandit Kunxru: As regards tl^e re
presentation of the people living in the 
tribal areas on the North-Eastern 
Frontier. Is it a fact that itie Consti
tution lays down that they shall have 
no representation either in the House 
of the People or in the Ijegislative 
Assembly of Assam?

Dr. Keskar: With regard to those in 
the Centrally Administered areas there, 
yes. There is no special law or arrange
ment for tha,t.

Mr. Speaker: Next question.
Paadlt Kmum: Is it laid down......
Mr. Speaker: Order, order. I have

called the next question.
J ute from Pakistan

*3288. Shri Sidhva: (a) Will the
Minister of Commerce and fndastiT
be pleased to state how much raw 
in quantity and value has been rew vod 
in India so far from Pakistan under 
the recent Indo-Pakistan Agreement?

(b) How much coal in quantity and 
value has been despatched from India 
to Pakistan during the same period?

The Deputy Minister of Commeree 
amd Jndmtrj (Shri Karmatkar): (a)
According to the reports received by 
Government up to the 6th April. 3951, 
the quantity of raw jute received in 
India from Pakistan under the Indo- 
Palcistan Trade Agreement of Febru
ary, 1951 is 1,61,587 maunds. The 
value of this Jute is about Rs. 94 lakhs.

(b) The quantity of coal despetebtd 
from India to Pakistan up to the 83rd 
liardi, 1951 was 68.887 tom valued mt -
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Rs. 16,91»680. Further information is 
yet awaited.

Shri Sidliya: May I know whether 
the quantity of jute received from 
Pakistan so far is in accordance with 
the terms of the Agreement, or is 
there a shortfall?

Shri Karmarkar: It is certainly, as 
m y friend can see, a shortfall as com
pared with the total imports that have 
been agreed to.

Shri Sidhva: To what extent?
Shri Karmarkar: My friend doubtless 

knows that according to the Agreement 
ten lakh bales were to arrive in India 
up to the end of June, 1951, &nd as 
compared with that the amount is 
certainly a shortfall.

Shri Sidhva: May I knc»w whether 
the coal supplied by us to Pakistan is 
in excess or in shortfall cf the quantity 
laid down in the Agreement?

Shri Karmarkar: lh a t  is obviously a 
shortfall because the quantity agreed 
to is 600,000 tons up to end of June,
1951 and the quantity supplied up to 
now is 63,837 tons. Tnat is dehnitely 
a shortfall.

Shri Sidhva: What ii the period 
within which this ciaantity agreed to 
has to be reached?

Shri Karmarkar: To repeat what I 
^have said earlier, the q^iuntity of coal 
tha t we have to export to l^akistan up 
to the end of June is 100,000 tons. 
The quantity that has b<̂ cn exported 
up to 23rd March is (13.837 tons.

Shri Sidhva: Will the entire quanti
ty be exported within the agreed 
period?

Shri Karmarkar: It is agreed that it 
has to be completed.

Shri E. K. Das: Is tne shortfall due 
to transport difficulties or otherwise?

Sliri Karmarkar: Largely due to 
transport difficulties.

Shri Chaltopadhyiy: May I know the 
rate at which coal is supplied to 

PakisUn?
Shri Karmarkar: The average pit

head price, I understand, is Rs. 15-8-0 
t>er ton, and then there is Rs. 11 per 
ton export surcharge.

Shri ChaAiopadhyay: Will the hon. 
Minister give an idea as to mt what rate 
Pakistan was getting coal from other 
countries?

Shri KamiArittr: 1 wimiU have to
• consult my hon. friend the Minister of 
Works, Prodioction and Supply and 
then ii%Ma tUi hon. Member an answer.

H indus  and S ik h s  in  P akistan

*3289. Shri Raj Kaawan Will the 
Prime Minister be pleased to state the 
number of Hindus and Sikhs separate* 
ly in (1) Punjab (P), (ii) North West
Frontier Provmce; (iii) SJnd and (iv) 
East Bengal, respectively, according to 
the latest census figures as worked out 
by the Pakistan authorities?

The Depnty Minister of External 
Alfairs (Dr. Keskar): The Government 
of Pakistan have }iot yet published the 
last census figures of Tiiadus and Sikhs 
residing in the various Piovinces of 
Pakistan.

Shri Raj Kan war: I3 the number of 
Hindus and Sikhs in West Pakistan 
gradually increasing or decreasing and 
if it is what is the percentage of such 
inci>2asL' or decrease?

Dr. Keskar: My hon. friend has ap
parently not listened to the reply. As 
long as the figures of the census of the 
Pakistan Government are not available 
it is not possible for us here to judge 
whether the number is increasing or 
decreasing.

Shri Raj Kanwar: So fnr fs East 
Pakistan is concerned, are more Hindus 
and Sikhs goin;  ̂ there Irom India or 
are coming back to India?

Dr. Keskar: Dies the migration of 
Hindus to Pakistan arise out of this 
question, Hir?

Mr. Speaker: No.

WRITTEN ANSWERS TO QUESTIONS

R egional L abour Co m m is sio n e r s

*3276. Baba Gopinath Slagh: WiU
the Minister of Labour be pleased to 
lay on the Table of the House a state
ment showing:

^a) the total number of cases re
ceive ’ - •''-’ovs Regional Labour
Commissioners for disposal during last 
year v , L̂ .oi>e pending from
previous year):

(b) how many of the cases mention
ed in part (a) above were filed 
originally with the Regional Labour 
Commissioner for settlement of disputes 
and how many were received from 
Conciliation Officers for onward trans
mission to the Government of India 
owfnii to noM of <'r«;nutes;

(c) the number of cases disposed of;
(d) the ru liber of cases pending for 

disposal; and
(p dnt?^ of three oldest cases 

pending?
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Tlie Minister of Works, ProdacUon 
«Bd Snp9lx (Shrl Gadcil): (a) to (o). 
A statement giving the requisite iiifcr- 
mation is pdaced on t>«e Table of the 
House. [See Appendix XXII, annexure 
No 30.]

SiNDHU RXSCTTLEMENT CORPORATZOir 
( K u t c h )

•3277. Prof. K. T. Shah; (a) Will the 
Minister of RehabUltation be pleased 
to state, pending the completion of the 
plans for housing and settling the dis
placed persons in the Sindhu Resettle
ment Corporation (Kutch), how the 
funds of the Corporation have been 
invested?

(b) Were any advances made or 
loans granted to or monies invested 
in the Exchange Bank of India and 
Africa, before that Bank was ordered 
to be wound up, and if so, how much?

(c) What was the authority for 
making such advances or investment, 
^and what was the security demanded 
and received by the Corporation?

(d) What part of tliis advance, loan, 
or investment has been, or is expected 
to be, realised when the affairs of the 
Bank are finally wound up, and has 
any interim dividend been received?

The Minister of State for Kehabitita- 
tlon (Shri A. P. ia in ): (a) to (d). The 
information is being collected and will 
be placed on the Table of Ihe House 
in due course.

Tiuob w it h  C hina

•3290. Shri R. C. Upadhyaya: (a)
Will the Minister of Commerce and In
dustry be pleased to state the total 
value of India's imports from and 
exports to China in the year 1950?

(b) What are the articles of our ex
ports to and imports from China?

The Deputy Minister of Cowimerce 
and Industry (SbH Karmarkar): (a)
The total value of fnrtia’s import fiom. 
and export to, China during the year 
1050, are Rs. 49*5 lakhs and Hs. 240 
lakhs respectively.

(b) A statement is laid on the Table 
of the House. [See Appendix XXII, 
annexure No. 31.]

V iolation  o r  Im po r t  and E xport  
Rbgulatxons

*3291. Shri Biymnl: (a) Will the
Minister of Oommeree and Indnstry be
pleased to state whether periodica! lists 
black-listing Arms for offences against 
import and export regulations are be
ing made by the Government of India?

<b) When was the list last made?
The Denoty Minister of Commeree 

and lataslry C9M Karmarkar); (a)

A list of firms and indi/iduals debarred 
from receiving import and export 
licences for contravention of Import 
and Export Regulations is being kept

(b) A consolidated list of firms or 
individuals who were debarred from 
Mtting licences till the end of 1960 has 
been compiled in the beginning of this 
year.

L abour A ppellate T risvk a l

>̂ 3292. Dr. Deshmnkh: (a) WiU the
Minister of Labour be pleased to state 
the date on which the Labour Appellate 
Tdbunal was created? ^

(b) What is the annual recurring 
expenditure on this Tribunal?

(c) Is there any non-recurring ex
penditure incurred so far or proposed
to be incurred?

(d) If so, what is the amount?
The Minister of Works, Production 

and Supply (Shri Gadi^il): (a) 8th
August, 1950.

(b) The estimated expenditure for 
the year 1951-52 is Rs. 3,90,000.

(c) Yes; mainly on repairs to the 
buildings occupied by the two Benches 
of the Appellate Tribunal at Bombay 
and Calcutta and on purchase of fur
niture.

(d) Expenditure incurred during
1950-51 is Rs. 34,200 and csUmated ex
penditure during 1351-52 is Rs. 53,500.

South A frican  G roup A reas A ct

•3293. Shri Ganamnkhl: (a) Will the 
Prime Minister be pleased to state 
whether it is a fact that the South 
African Government has enforced the 
Group Areas Act?

(b) If so, what further action do 
Government propose to take in the 
matter?

The l^pnty Minister of External 
Affairs (Dr. Keskar): (a) Yes.

(b) The Government of Ipdia have 
again brought the matter to the notic*e 
of the United Nations. TTie relevant 
correspondence was publlshHd on 17th 
April, 1951 as a white paper, copies 
of which are available in the Library 
of the House. '

C otton  P r ic is

•3294. Shri Ganannfclil: WiU the
Minister of Conmeroe and Indnstry be
pleased to state:

(a) whether it is a fact that Govern
ment are contemplating to revise the 
prices of fine and superwflne cloths; 
and

(b) If the a n s ^  to part (a) abevn 
^  in the sfllrmative the reasons tbera- 
for^
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The Minister of Commerce and 
industry (Shrl Mahtab): (a) The
priced of cloth nave already been 
revised.

(b) According to tlie recommenda- 
tioixs of Uie Tari/T Board which have 
been accepted, the prices of cottiin 
textiles are to be revised quarterly. 
As the last revision was nnade in 
January, 1951 it was due again from 
1st April, 1951 which was done. The 
Increases in the prices of fine and 
superfine cloth are entirely due to the 
rise in prices of American and Egyptian 
cotton that go into the production of 
these cloth.

N cta ji S ubas C handra B ose

«3295. Shrl Kamath: Will the Prime 
Mrifiister be pleased to refer to the De
puty Minister’s answer to my Supple
mentary Question to Starred Question 
No. 2639 asked on the 31st March, 1951 
regarding the last source or communi
cation from which Government obtain
ed news or confirmation of Netaji’s 
death and state:

(a) the various communications and 
reports Government have received so 
far about Netaji Subas Chandra Bose*s 
death or about his being alive; and

(b) the date and source of each of 
these communications or reports?

The Deputy Minister of External 
Affairs (Dr. Keskar): (a) Questions
regarding the death of Shri Subhas 
Chandra Bose have been put and 
answered on the floor of this House on 
many occasions since 1946. After due 
enquiry and the collection of what
ever evidence it was possible to gather, 
the Prime Minister made a statement 
on the 12th October, 1016 to the effect 
that there was Mttle doubt tnat Shri 
Subhas Chandra Bose died on the 18th 
August, 1945.

This conclusion was confirmed from 
reports received from the Japanese 
Government and their agencies and in 
particular by a statement of a Medical 
Offlcer of the Japanese Army who 
stated that he had m.^de out a death 
certificate, the cause of the death being 
extensive burns and shock.

Government have not received any 
special communication or news or any 
kind of evidence which might lead to 
the possibility of Shri Subhas Chandra 
Bose being alive.

The latest communicatl m that Gov- 
«mment received was from Major- 
General Bhonsale of the I. N. A. Com
mittee on the 30th M^rch, 1951 in which 
he stated that the ashes of Shri Subhas 
Chandra Bose were deposited in a 

9iqp«nese temple in Tokyo on Septem
ber 18,1945. Enquiry is being made 
ki this matter.

(I?) Government are unable to fur
nish the dates and sources of the^ 
various communications they have- 
received regarding this matter.

F ood G ra ins  f r o m  U. S. A.

•3296. Shri Kamath: Will the Prime 
Minister be pleased to state:

(a) whether the Government of th e  
U.S.A. was approached for supply of 
food grains to India;

(b) if so, when, by whom and on 
what terms or basis;

(c) whether any letters were ex* 
changpd between the Governments of 
India and the U.S.A. on the subject 
prior to the introduction of Food Aid 
proposals in the American Congress; 
and

(d) whether any talks have taken 
place on the subject between the U.S.A. 
Government and our Ambassador to 
the U.S.A ?

The Prime Minister (Shri JaAvaharlal 
Nehru): (a) Yes, Sir.

(b) Under instructions from the 
Government of India. the Indian 
Ambassador approached the Govern
ment of the U. S. A. in the middle of 
December, 1950 for the supply of l i  
to 2 million tons of food grains in 1951 
on special and easy terms. The 
Ambassador followed this up by an 
aide Trtemoire given early in February 
1951, repeating the request.

(c) Apart from the aide memoire re* 
ferred to in the reply to part (b), no 
correspondence has passed between the 
two Governments.

(d) The Indian Anibassador has been 
keeping in touch with (he State Depart
ment regarding this subject.

T rade w it h  N epal

*3297. Shri S. N. Mahatha: Will the 
Minister of Commerce and ladastry
be pleased to state the names of the 
main items of export and import bet
ween India and Nepal?

The Deputy Minister of Commerce 
and Industry (Shrl Karmarkar):
Two lists showing main items of im
ports from and exports to Nepal are 
laid on the Table of the House. [See 
Appendix XXII, annexure No. 3^.]

D isplaced  W om en  and Ch ild ren

m .  Shri 8. N. Dma: Will the Minla* 
ter of BehahlUtmtlott be pleated to
state:

(a) the names of private institutions 
which have taken displaced destitotr
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tpotoeix and children under their care 
lor maintenance and training; and 

(b) the number of destitutes which 
ich of them has taken?
The Minister of State for RcliabiUta*

__  (Shri A. P. Jain); 7a) and (b).
The information is in the ijttached 

fEtaiement. [See Appendix XXII* on- 
nexure No. 33.]

Estim a t es  C o m m ittcc ' s  R ccom*
M£N0AT20NS

TH. Dr Deshmnkh: (a) Will the 
Minister of Works, ProducUon and 
Supply be pleased to state whether the 
recommendations of the Estimates 
Committee (4th Report) have been ex
amined?

(b) If so, will Government lay on 
the Table of the House a statement 
showing the recommendations which 
have been accepted and those that have 
not been accepted, stating the action 
taken on these recommendations which 
have been accepted and the economies 
expected to result from them in the 
course of the present financial year?

The Minister of Works, Prodnction 
. aad Supply (Shri Gadpl); (a) Ihe  
? examination of the report is m progress.

(b) I shall consider this when the 
aasoination has been completed.

Y ahn

225. Dr. Deshmnkh: (a) Will the
Minister of Commerce and Industry be 
pleased to state the monthly produc
tion of yarn of counts 20s and 26s from 
the 1st November, 1950 to 31st March. 
19317

 ̂ (b) What portion of this has been
allotted to handloom weavers and bow 
much to power looms?

(c) What was the monthly quota 
given to each State in the Union since 
the 1st November, 1950 to 31st March, 
1951?

(d) Has there been any change in 
the ex-mill prices of Rs. 15-6-0 and 
Bj . 19*4-0 per bundle of 10 lbs?

(e) Was any of this quota cf yam  
exported during the above months and 
If so. how

(f) Is there any duty imposed on 
export of yam, if A. how much?

(g> What were the price* at whtch
tt.p- solrj lo reijS ii rou n in ** ;

Thri Minister of C^mmerre snri 
tiidiutry (Shri Mahtab); ia> A 
ment placed on Uki» Table of the 
Bouse.
40 PS.

Cb> Every month Textile Commt»» 
sioner allots a quota of yarn to each 
State for distribution to handloome. 
Power looms and other misreUaneoUi 
industries by the Sttfte Textile Autho
rities. Figures of allotment of yam  
of 20s and 26s counts to handloom and 
powers in each State is not available.

(c) Information regoAiing quota t,t 
yarn in respect of counts 20s and ?6s 
is not available as allotment of yam  to 
each State is made only witli reference 
to counts group-wise and not to parti* 
cular counts.

(d) Yes. The prices are now Ra. 19 
and Rs. 22-0-6 per bundle of 10 Ibr 
in respect of 20s and 23s respectively.

(e) The quota of yarn allotted to 
State is intended for consumption Id 
the respective States and o«nnot be 
exported.

(f) No.
(g) Does not arise in vltm  of fcply 

to part (f).

8TATEMOT

Month 20i
(Bales)

M s
(B a lts)

NOromber, 1930 13803 7547
December. 1950 ISS03 6491
Januaiy 1931 9586 6263
February 11951 15801 7355
tfarch, 1951 16,000 7500 E sila a te d

RtXBBCR ExroRie
220. Dr, Deshmnkh) (a) Win the 

Minister of Commeree and bdoslry be
pleased to state the quantity of Indian 
rubber exported out of India dutinc
1949 and 1950?

(b) What were the average prices 
prevailing in India during each of these 
years?

(c) What were the International 
prices prevailing during 1949 and 19S0T

(d) What were the prices at which 
Indian rubber was sold?

(e) Do Government Impose eiar «s- 
port duty on it?

(f) If so, what is the rate?
mte Minister of Conmieree eMI

Tndttfltry (Shri IVUhUb)'
1950-1029 ton* 897 lbs
(b) 1949-.RJ rm IOC !tm. 0l 

nr*t quality sheet rubber F. a  B,
Cochin.



IWO—R*. 99’i  per 100 Iba. of flr«l (d) Govenunent haa no exuct Infop-
VudUy ahMt rubbw F.OA. Cochin. maUon on thia point, pretunwbljr Um

(c) 1»4»<-Rs 0124 per 100 lbs of exporters must have sold it «t tb*
first q u a l l ^ ^ t n j b ^ F. O B prevailing international pricea.

NT* Wrum A w tn M ATItlL IM l WriOtn Ammotrt «SM

COIORMW.
\9V\—9». ie9-2» per 100 Ibj of flrst 

«iMiiigr sheet rubber r .0 3 . rolnmbo (f) Does not artJ*.
(«) No. Bl>.
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P A R L I A M E N T  O F  I N D I A
Thursday, 19th April, 1951

The House met at a Quarter to Eleven 
of the Clock

[Mr. Speaker in the Chair]
QUESTIONS AND ANSWERS

(See Part I)

11-45 A.M.

EMPLOYMENT OF CHILDREN 
(AMENDMENT) BILL

The Minister of Works, Prodoctioii 
and Supply (Shri Gadffil): 1 beg to
move for leave to introduce a Bill fur
ther to amend the Employment of 
Children Act, 1938.

Mr. Speaker: The question is:
“That leave be granted to intro

duce a Bill further to amend the 
Employment of Children Act, 1938.’*

The motion was adopted.
Shri Gadgil: I introduce the Bill.

NOTARIES BILL

The Minister of Law (Dr. Ambed- 
kar): I beg to move for leave to intro
duce a Bill to regulate the profession 
of notaries.

Mr. Speaker: The question is;
"That leave be granted to intro

duce a Bill to regulate the profes
sion of notaries.’* '

The motion was adopted.

Dr. Ambedkar: I introduce the Bill.

75 PSD

BUSINESS OF THE HOUSE- 
Change in hours of sitting

Mr. Speaker: From the reports of 
the proceedings of the House during my 
absence from the 29th March and on
wards, as also from enquiries made 
from me after my return on the 12th 
instant, I understand that the question 
of immediate change in the present 
timings of the meetings of Parliament, 
at least for the summer period, is 

weighing with hon. Members as a 
matter of urgency. The House knows 
that, in connection with the change in 
the normal hours of the sittings of 
Parliament, I had convened an infor
mal meeting of all hon. Members, in 
order to have their views, as I wanted 
to explain to them fully my own 
doubts and difficulties and wished them 
to consider all the Implications of the 
change. As enough time was not left 
at our disposal to discuss the matter 
in all its aspects, I promised to hold 
another meeting, so that I might have 
the benefit of the views and advice of 
all hon. Members to enable me to come 
to conclusions, most convenient to the 
generality of hon. Members. Unfortu
nately, I had to be away for nearly a 
fortnight and it was not possible, there
fore, for me to call a meeting for fur
ther informal discussion with the hon. 
Members of this House. I am not, 
therefore, deciding anything, at pre
sent, about the normal hours of work
ing.

Coming to the question of summer 
timings. I And that there is a diver
gence of views, but It appears that a 
substantial section desires that wa 
should meet at morning time and in 
one session only.

Shri Sidhva (Madhya Pradesh): No, 
Sir. Afternoon sessions. You have got 
a representation too.

Mr. Speaker: I know that the repre
sentation has been recelvtd by me— 
signed by thirty-two people, each one 
of whom is influential in his own way. 
But, it is after all only a section ol
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[Mr. Speaker]
the House and, therefore, I advisedly 
stated that *‘a substantial section of 
the House desires’*. I do not ignore 
the view of those who do not wish 
that, nor do I minimise the importance 
of the arguments they have urged in 
support of their own view. They have 
urged very weighty arguments, but 
the wish of a substantial majority is 
th a t we should have morning sessions. 
I  too share the view that Parliament 
will be putting through its best work 
in  the mornings, though I appreciate 
tliat hon. Members would thereby lose 
the advantage of cool air conditioning 
which their meeting in the House will 
give, them in case the House sits after 
eleven o’clock, as at present. But, for 
a ll practical purposes, the present is 
the only summer session and the morn
ing session will not be for any appre
ciable length, of time. It is, therefore, 
desirable to adopt what the substantial 
m ajority desires for the present ses
sion only and leave the question of 
perm anent timings for the summer 
session to the next Parliament. The 
H o u ^  will, therefore, sit from 8-30 

A.M. To 1 P.M. on all working days 
Irom and after Monday, the 23rd in
stant. The hours for which the Parlia
m ent Secretariat will remain open for 
receiving notices etc. and for other 

w ork will be duly notified in the Parlia
m entary Bulletin.

Shrl Sldhya: The contention of
nearly  32 hon. Members who have 
given a representation that afternoon 
sessions are better is worthy of your 
consideration, for this reason.......

Mr. Speaker: The matter has been 
decided by me and there is no scope 
now ioT further arguments on this 

subject.

REPRESENTATION OF THE PEOPLE 
(AMENDMENT) BILL—concld.

Mr, Speaker: The House will now 
proceed with the further consideration 
yf the following motion moved by the 
hon. Dr. Ambedkar on the 18th in
stant:

•'That the Bill further to amend 
the  Representation of the People 
Act, 1950, be taken into considera
tion.**
Shrl Sonavane (Bombay): When the 

House adjourned yesterday I was 
speaking on how the movement of the 
scheduled castes and scheduled tribes 
from one State to another would be 
festricted by the failure of the Minis
try  of Law to safeguard the interests 
o f these people by seeing that they are 
not omitted from the lists of the 

States and the Union. I would like to

illustrate my point by giving a con
crete instance. In Bombay, there is 
a caste known as mahar. Persons be- 
long'ing to tfeik easte come over to 
Delhi, but this caste is not included in 
the Delhi scheduled castes list. Thus, 
these people would not get any of the 
benefits und^r tiM Constitution only 
because of the fact that their caste has 
not heen included in the scheduled 
castes list of tli« Bslhi State. In other 
words, had they remained in Bombay, 
they would have enjoyed all the pri
vileges and b«MAt8. Therefore, my 
point is that even if the scheduled 
castes migrate from one State to ano
ther, they should get the privileges and 
benefits under the Constitution. That 
is not the case today. This omission 
of the recognition of all scheduled 
castes in the different States has had 
a restrictive effect on their movement. 
Therefore, I would urge the hon. the 
Law Minister to see to this and make 
an all-embracing list so that the res
triction on their movement would be 
removed.

Another instance of this omission is 
that certain castes from Bombay State 
have gone over to Madhya Bharat and 
they have not been included in the 
list there. There are three or four 
castes of that type. Though they are 
untouchables, the benefits under the 
Constitution are denied to them. While 
replying to a supplementary question 
of mine, the hon. the Law Minister 
had said that the criterion of the 
scheduled caste list was untouchability. 
Therefore, I would like to ask him 
what he has done to see that all the 
untouchables are brought on the State 
as well as the Union lists. He has 
failed to do his duty towards the un
touchables being in authority here, and 
I would suggest that an  earnest eflort 
should be made by him to rectify the 
mistake before the coming elections.

Now, I would go to another point. 
The scheduled castes in certain States 
like Ajmer, Bhopal, Cutch and Tripura, 
who get not more than one seat, would 
not get any representation at all. I 
think it would have been wise and 
advisable for the Law Ministry to 
have evolved a formula by which the 
scheduled castes and scheduled tribes 
could have been given joint representa
tion, going in rotation. As it is, these 
people, the scheduled castes and 
scheduled tribes would have no repre
sentation at all, even though they are 
in substantial number in those States. 
I would, therefore, request the hon. 
Law Minister to evolve a system of 
joint representation for these people 
by rotation.

The last point I want to make is 
that under the Constitution only such 
of the untouchables or scheduled tribes
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who are listed as such are recognised 
Iby the States, and the Union and would 
get the benefits under the Constitution. 
Such lists have not been prepared by 
the States of Bilaspur, Coorg and the 
Andaman and Nicobar. In the absence 
of such lists of scheduled castes and 
-scheduled tribes, those people residing 
in those States would not get the bene
fits for their education and upliftment 
in the services. Therefore, I would re- 
•quest that such a list may be prepared 
so that these persons may get all the 
benefits under the Constitution.

Once more I would thank the Gov- 
‘Cmment for bringing forward this 
measure and request the hon. the Law. 
Minister that the suggestions which I 
have made are embodied in the Bill.

Pandit Munishwar Datt Upadhyay
(Uttar Pradesh): It is needless to em
phasise the fact that this House is very 
keen to safeguard the interests of the 
scheduled castes and scheduled tribes, 
"because our Congress Government,
and the Members ot this House who 
are  mostly Congressmen working under 
the guidance of Mahatma Gandhi, 

liave all along been taking keen inter- 
^est in the cause thgt was so dear to 
Gandhiji. I do not think that on that 
point it is at all necessary that an 
assurance need be given to this House 
or to the people outside that we are 
very particular of safeguarding the 
interests of the scheduled castes 
and scheduled tribes, In so 
far as the question of representa-

 ̂ tion of these castes is concerned in the 
House of the People as also in State 
Legislatures. But it appears that
there have been certain facts in the 
Icnowledge of hon. Members on account 

 ̂ of which they had to make certain 
rem arks yesterday.

12 Noon

' So far as the sifirit of this Bill goes, 
it is a laudable and welcome measure, 
providing for the representation of the 
scheduled castes and scheduled tribes 
in the House of the People as well as 

' State Legislatures. But this provision 
need have been made only if there is 
no provision for it in the law as it 
exists at present.

Reading the Constitution, I find that 
there is already a provision for the 
representation of scheduled cajites and 
scheduled tribes in this House and 

also in other Legislatures. Article 330 
is very clear on this point. Clause (2) 
c f  article 330 says: ♦

“The number of seats reserved 
in any Sjtate for the Scheduled 
Castes or the Scheduled Tribes 
under clause (1) shall bear, as 

nearly as may be, the lame pro

portion to the total number of 
seats allotted to that State in the 
House of the People as the popula
tion of the Scheduled Castes in 
the State, or of the Scheduled 
Tribes in the State or part of the 
State, as the case may be, in res
pect of which seats are so reserved, 
bears to the total population of 
the S ta ter

So, my submission is that this pro
vision applies to all the States. It 
does not apply only to Part A States, 
or Part B States, or any particular 
State. Probably the confusion arises 
on account of reference to article 332, 
where provision is made for represen
tation in the State Assemblies. I think 
this Bill is only a repetition of the pro
vision in the Constitution. If it is 
argued that there is no provision in 
article 330 of the Constitution for the 
representation of scheduled castes and 
scheduled tribes in the House of the 
People, I do not think there is any 
other provision, and if there is no 

other provision, I do not think even 
this Bill could be brought before this 
House. So this Bill is either ultra 
vires or it is superfluous. In case it 
is accepted that a provision already 
exists, it is not necessary to bring this 
Bill. From that point of view this 
Bill is superflous. In case there is 
no provision in the Constitution, this 
Bill is ultra vires.

Another point for which provision 
has been made in this Bill is declara
tion of certain castes as scheduled 
castes and scheduled tribes. For that 
also there is provision in articles 341 
and 342. According to article 342 (2):

“Parliament may by law include 
in or exclude from the list of 
Scheduled Tribes specified in a 
notification issued under clause
(1) any tribe or tribal community 
or part of or group within any 
tribe or tribal community, but save 
as aforesaid a notification issued 
under the said clause shall not be 
varied by any subsequent notifica- 
tion.»*

My submission is that if this House 
has any right to make any alteration 
it Is under clause (2) of article 342. 
Under that provision the scope of that 
modification is limited. The scope is 
limited to the fact that if there be any 
Ust prepared by the President under 
clause (1) it is only to that list that 
any modification can be made by an 
Act of Parliament. Otherwise there is 
no independent provision for making 
such modification or change in the 
list or to provide for the fact that 
certain castes should or should not be 
included in the scheduled castes or t to
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[Pandit Munishwar Datt Upadhyayl
scheduled tribes. So. as regards that 
provision also, I do not think that this 
Bill can take us any further, because 
there is no such list prepared by the 
President to which this modification 
might be directed. Therefore, my sub
mission is that in all cases either this 
Bills is superfluous or it is ultra vires 
in respect of both the points that have 
been attempted to be covered by this 
Bill. The provision already being pre
sent in article 330 of the Constitution 
for the representation of the scheduled 
tribes and the scheduled castes in this 
House, it is absolutely unnecessary to 
have this Bill or to make any law in 
this House.

Mr. Speaker: Mr. Muldas Vaishya.

The Minister of Law (Dr. Ambed- 
kar): I would like to make one re
quest. I do not know whether the 
argument that has been advanced by 
Pandit Munishwar Datt Upadhyay is 
likely to be repeated by other Members, 
as it was done yesterday. If that is so, 
with your permission. I would like to 
explain what exactly is the constitu
tional position. But I leave it to you. 
Otherwise I will take up the m atter 
In my own turn when it comes.

Mr. Speaker: I think that will be 
better. I myself have not been able to 
catch his objection.

Dr. Ambedkar: They have missed a 
particular point. That is why they 
are raising this sort of objection.

Shri Bharatl (Madras): That was
also raised yesterday.

Mr. Speaker: Then that argument 
should not be repeated and the Law 
Minister will reply to that point at the 
end.

Shri Sidhva (Madhya Pradesh): Let 
him reply now.

Mr. Speaker: I shall not allow that 
argument on the ground of repetition.

Shri Ethirajulu Naidu (Mysore): I 
would request you not to rule out a 
discussion of the Constitutional posi
tion, because there may be other as
pects of it which will have to be pre
sented.

Mr. Speaker: Anything can be
argued under different aspects. But 
the words of the Constitution are there 
and there is the Bill before the House, 
and I think that Members would trust 
the intelligence of the Members that 
they can grasp all the aspects, if they 
are explained once or twice. What is 
the good of repeating them?

Shri Dwivedi (Vindhya Pradesh): 
Although the Bill relates to P art C 
States no Member from these States 
has so far been allowed to speak. I 
would like to know if you wiU not 
allow the Members from P art C States 
to say something.

Mr. Speaker: I do not know why 
hon. Members should think that they 
have not been allowed. Every Member 
is allowed. But certainly every per
son cannot get an opport;^nity. And I 
believe the Bill is restricted in its 
operations only to certain P art C 
States. I think I  am right when I say 
that. (Hon. Members : Yes, yes). The 
utmost that could be claimed by any 
Member Is that Members coming from 
that State to which the Bill relates 
should also be given an opportunity.

C apt A. P. Singh (Vindhya Pradesh); 
We come from Vindhya Pradesh.

Mr. Speaker: It will not be a desir
able practice to urge that because the 
words “Part C*' are there, therefore 
every Member coming from Part C 
States should be entitled to speak on 
it. But I need not go into that aspect.
I am just keeping a watch over th e  
thing and I shall follow what I think 
to be the proper and the best method.

Shri Dwivedi: May I request you to 
allow those Members who come from 
Part C States and whose case is in
volved here?

Mr. Speaker: Let them plead. But 
at least the hon. Member does not come 
from one such.

Shri Dwivedi: Sir, I come from 
Vindhya Pradesh.

Mr. Speaker: I am so sorry. Yes, 
Vindhya Pradesh is there. But 1 want 
to give preference first to people who 
themselves belong to the scheduled 
castes, and hon. Members who do not 
belong to the scheduled castes will 
kindly forbear for sometime and allow 
those who belong to that caste to have 
the fullest opportunity. And I am 
giving an opportunity to the hon. 
Member Mr. Muldas because lie comes 
from that class. I have got a list and 
I have got in my mind as to who come 
from that community and who should 
be given preference. Let us not argue 
that point any further.

^  aft,

^  t  *f' 
yWTT f  I

^  art JT5 
^  ^  ftuT t  ^  5ft
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^  ^  ainr
?fl: wr? ^  f f  I 

arr^ sftw^r ^ !irn r$  ^

#  JTW # ! f t  f  f  C ^  3 T ^  ^  

f r ’ift SfT^ % ^  ^
fW  \ ^  >rWt ^  aft

^T R V V  an# % ^  ^

<??rr «rr?nr farr ftp 5*r t  • ^
'IT iT C T  afc^ y r  

% J j| ftrtrr ^  fv  a fffif %

^  Rsryjj;?! ?FiH g « ft^  aftr anr 

^  !T ^  m ^ x  ^  5:?ft t ’ I 3T?

*1? 5 ^ ' ^  ^  ^  3 T t^  SJIT I ^r<T
^  « r  I  ttw  % *ii«'V
sTfjyi^ % STT# f<T?iT % *mi% ?r?T 

^  VRf *ft I ^IT % fiJH

»i5(?m ^  # ^?T!rr V f4  f^ jrr  ^  aw

^  ^  f ,  ^ft!5T
Wi?r u? an?«r ^  ft? f tr r fr  «w t 

âw!T % arr t  afh:

ftr  « ft^

VT<f % ?>TM1 v fT I

^ iw r ! f ^  11 f??n {ft fw  

I ̂ f*P*T ^  5® fvST
^  TfT ^  ^>t 31̂ *1 »H I ^  ^IT(^

^ d l 5 ^  V t

^  11 iT^ l^ n r f i  3ft 5R? t  

^  t  ^  '?«TRf {pr ^  % 
i f  ! r | f  »i?PTr i >»?

?»TTO ^  JTft 5 I irro rv #  »f 

Iw f « rf jflf«r»ff v f ^  T f f  iTRrr t

sflr f*r ^  ^ ^  w  T T ^

^  arr t  a fk  ?wnr ^  j r  v r4

^  %^r *ift ? I <WRT %
ftsTj a j i » ^ ^  *n’ OT

^  4" afci% jrarcRT ^  a f t r l T v i

j  ft? f  TTt wt»flf ^  arr? w k  

w if*n ft ^r ftw r v r  v r f

«TT, afVr 3TR f»T 3?  %

f w m f  ^  {TTf f®  5T^ Htn^rr i 

5>T ?ft a ftf®  f»TRr ipir i  arrr
^  Hlli«rf ^  {TTf irt*T^ ^  I 3TTX 

tlTV IT f  a ftr 5*TT  ̂^r*T ' ’THT VT’IT 
Tif^nrm e a ik  w  ^  ^ft ^r ^jt #3 f  

535T n  P n h  11  ’t to t  ^  jt? f «  
v n f ^  T5^ TT >ft arR  *f>f ^  

W H  ^  f ' 3T|f ^W T  Tc Trarr «ft^ 

*R *1^ #3 ^nî Tf, ainr w r

t ’ a r^  arrar >ft?T #  ?PcanT t s  

<rt><iii, anar ^  ^  W H  f  ar^f 3T»# 

^!'7 f a ftr >T5% «irT 5>rrft afV?:̂  

*T^ f^TV  ̂ 1 F V P T  wPf**!

T( «j? s rf »T̂ f ^  Pp mTT ^  ^?rr 

5> t i jr  11 <!t, 5«n^ ftn j ^ ? r  fw  ^  

T i r t ,  TC w  %»r5?r w re r ^  ^

'I5<c( ^  ^  i>d**ft *1^

T̂5?TT Pl> ^  5® 5*n^ f ^ f f t T f T ^

T ? r t
i f t r  ftp f«r « r t^  % t w  If  5 ^  

^  I I t , M iti >ft fk«rnf» «?» ^  

(D iv id e  aad R u le ) ^
«ft w ftJ T  ^  fT  T % s®  q f

fwsr w t*ff «Ft apT# *rra ftrs r^  ^  a ftr 

^  'Tm
^  Pf  a f? ^  TTf̂ T ^  f*T 

I arr^ ^

^  s y p T '^  T?r t  a rtr ?>rit aft srPr- 

pTfw ^TTTR n  t§  f  ft?

flRST ^  ^>^r, ftn?
#  a »  inr« ^  «fT  f®

I <S?rV*T ?TTVIT 5ft 

P!??r ^  !R ^  T f#  #  5ft i^ rrn  

^  ^  Hiis^rr t  3)TiT?r ^  €V?rr i 

a f*^w T  ffnpr ?it arf iTTtt 

f t s r i  1 1  im i ’T ^  ^  P r
^  5*rr6t v rfir ^»t
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if ^  I i f ^
f  ^  3fftf ^  ^  5>rr i

f> wr ^  w r

^  Wi ^  ^  I

^  % 3T%, P ro  ^  fR" #  '3F1T ^ T  t  
^ftr f̂ pgr ^  ^  ^ , IF̂ psT

^  I ^  P̂TiT «rr ^
^^ipn«TTpF?^T«rif  <TfW5T ^  I 
^  ^  fT  fSTi^ «|5V

^  ^  ftnn «TT ft? ^ f ir  ^
^  ^  51T 5T pfi^»R

PF^rr ^ ^  ^ f  ^ t|
fRTTT ^  ^  3fr^ , ^fap^ ^  

5Tff ^  I 3RT ^  ^
^ • • •

Mr. Speaker: Order, order. I can
appreciate the hon. Member’s keenness 
to speak out his heart, but then, I am 
afraid, we are trying to introduce, on 
the floor of the House, some oUier sub
ject which will be discussed better out
side. At present, we are concerned 
with this Bill. A few preliminary re
marks is something different, just to 
impress upon the House, if a t all any 
such thing is necessary, the fact that 
the Scheduled Castes should be given 
special consideration. But beyond 
that, let us not enter into any political 
or other controversies which may or 
may not have been started outside the 
House; let them be carried on outside 
the House. I earnestly request every 
Member in the House not to go beyond 
the strict scope of the Bill. I did not 
want to interfere with the hon. Mem
ber’s speech, nor do I want to put his 
enthusiasm and his feelings at a lesser 
value. He will confine himself now to 
the merits of the case. 1 was just 
watching when he was really coming 
to  the merits of the case.

« f | O ^  O # 5 J T : 3IJ1 #  a f t

5 ^  3 r r t  ^  f t r e r r  |  ^  5 ft

$  11  ^  ^  ^  ^  ^  I
a t  yrfST

i f t  3 ftT  f  a f t r

t  sftr ^RspT gw

^  5TT|?? 3T*RJT WpR Tt ^  

r̂?5TT «TT ^  4  # «Ttf % <ai?t ^

ftyi? ^  ’ft *TT'B *R ^ 5TtT a m  ^

I
(English translation of the above 

speech)
Shri M. B. Vaishya (Bombay): Sir, I  

deem myself to be fortunate for having: 
been permitted by you to speak on this- 
Bill. After listening to the debate on the 
Bill introduced by hon. Dr. Ambedkar. 
I also wish to express my ideas. He 
is a great scholar of Law and must 
have introduced the present Bill as a  
result of the same. It was only after 
the coming of Mahatma Gandhi, who* 
was our saviour, we began to realize 
that we also are human beings. At 
many places hon. Dr. Ambedkar has 
stated that the scheduled class people 
were happier under the British rule, 
and now under the Nehru Government 
.they are unhappy. I received this 
statement as a great shock. Our coun
try has been famous for truth. Prahlad, 
a boy of five, had courage enough to 
utter tru th  and nothing but truth be
fore his father. For us Harijans 
Mahatma Gandhi did so much and 
even the present Congress Govern
ment also are doing much but this is 
certain that our condition has been 
deteriorating since so long that a 
greater amount of our difficulties is  
a result of that unhappy position. Our 
poverty cannot be removed so easily. 
A lot will have to be done for us. But 
when I see our leaders minimizing the 
efforts that are being made for us, I feel 
extremely pained. Obstacles should 
not be placed in the way of a smoothly 
running cart. It is not proper for us 
to do so. The path of service has 
alwB3rs been acclaimed in India to be 
a path of Yogis and we have ever been 
following the same from times im
memorial and we have served the 
society in every possible way. During 
the days of Swaraj Movement, I can 
say of at least my own province of 
Gujerat, if not of others, that our peo
ple had worked shoulder to shoulder 
with our other friends and that is why 
we do not not like to beg anything 
from them like beggars. Today we 
demand our legitimate rights from 
them on the basis of equality and 
brotherhood. Today we have our own 
Government, and It is the duty of the 
Parliament and the Members thereof 
to do justice to us. In spite of all
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these things there are stfU many 
places in India where our bridegrooms 
cannot ride a horse, where Harijans 
cannot sit in motor buses, and there 
are some places even where our women 
folk cannot put on costly garments and 
ornaments. There are no doubt some 
such places in India even today but it 
does not mean that condition is the 
same everywhere. There- is no doubt 
that though much is being done for us 
a lot more still remains to be done. 
But I do not like to be ungrateful as 
to say that, in spite of so much being 
done for our uplift, nothing Is being 
done for us and that w a  were happier 
under the British rule. There Is no 
doubt that due to their policy of 
'divide and rule', the Britishers had 
picked out some educated persons 
among us, treated them as their equals 
and tried to benefit them in every 
possible manner. The«e people can 
thus say that they were kappler under 
the British rule. But today the 
Harijan Community a s  a whole is 
being benefited and our representa
tives who occupy the seats on Treasury 
Benches, as Shri Sonavane has stated, 
^  exercising their pressure upon the 
Government can get many things done 
for us. But putting tke Gorernment in 
disrepute and working against the 
Government would not, except bring
ing ruin to us, in any w a y  prove bene
ficial to us. Dr. Ambedkar is a great 
scholar. I pray God to give him wis
dom so that he may not utter such 
words as may prove our community to 
be ungrateful. He has played so many 
stunts in his life that I suppose this 
also to be one of them. Who knows 
this may also be an act of trickery as 
Bhagwan Shri Krishna used to show! 
God save us from these Was of trick- 
eriies. We cannot turn ungrateful 

towards the country in which we have 
taken birth and whom we have served 
to the best of our ability. There was 
a time when we were asked to change 
our religion. But thousands and lacs 
of us showed to the world that even at 
the cost of our own heads we will not 
go against the land, where we 
have been bofn and give up the reli
gion which we have adopted. We can 
sacrifice our lives but we cannot gi\'e 
up our dharma. In tlie end I  have 
only to say..............

Mr. Speaker: Order, order. I can 
appreciate the hon. Member’s keenness 
to §peak out his heart, but then, I am 
afraid, we are trying to Introduce, on 
the floor of the House, some other sub
ject which will be discussed better 
outside. At present, we are concerned 
with this Bill. A few preliminary re
marks is something diffarent. Just to 
impress upon the House, if at all any 
such thing is necessary, the fact that 
the Scheduled Castes should be given 
special consideration. But beyond that,

let us not enter into any political o r  
other controversies which may or m ay 
not have been started outside th e  
House; let them be carried on outside 
the House. I earnestly request every 
Member in the House not to go bej^'ond 
ihe strict scope of the Bill. 1 did not 
want to interfere with the hon. Mem
ber's speech, nor da I ^ a n t  to put hi*, 
enthusiasm and his feelings at a lesser 
value. He will confine himself now to  
the merits of the case. 1 was Just 
watching when he was really coming tcu 
the merits of the case.

Shri M. B. Vaishya: The ruling th a t 
you have kindly given in this regard is 
certainly valuable and we have but to  
follow it. But I have to say a few 
w'ords to hon. Dr. Ambedkar. The 

Bill that he has introduced has been 
moved on behalf of the Government, 
and as it must have been very a neces
sary one, therefore we, Harijans will 
surely lend our support to the same. 
But what I had to say I have sub
mitted in brief. I hope that he wHl 
excuse me for what I have said here, 
and you Sir, will also excuse me.

* [S h r im a t i D urgabai in the ChairJ

Dr. Deshmukh (Madhya Pradesh)^: 
My friend the hon. Minister is in a  
great hurry, but I have some very im
portant points to urge. It is not w ith 
regard to one particular caste or ano
ther, but I must say, that the whole 
way in which this matter of represen
tation of the people, election rules and 
regulations are being dealt with is  
extremely unsatisfactory. We have 
had one Bill in 1950, which is now Act 
No. XLIII of 1950. We know the way 
in which it was introduced, the strug
gle that this House had to put in for 
the sake of getting the provisions 
amended and the number of seats in
creased. Then very soon after we had  
an amending Bill which is Act No. 
XXIII of 1950 by which we providecC 
for representation of Part C States inc 
the Council of States. Then we have 
not had any Bill for some time al
though two are now pending before th e  
House; but we had two notifications 
under the signature of the President- 
It is perfectly legal and constitutional 
to do so. Those are the notifications 
dated 10th of August 1950 and 6th of 
September 1950 specifying the schedul
ed nasles and scheduled tribes under 
articles 341 and 342 of the Constitution.
My first complaint refers to action o f 
Government under these two articles 
341 and 342. Under the second part o f 
article 341 Parliament alone has the 
autxxority to modify, add to or substract 
from the list that has been notified 
under the signature of the President.
It was quite proper and constitutional 
to notify these lists b u t , t wish tue
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[Dr. Deshmukh]
hon. Minister had given this House an 
opportunity of looking into and scru
tinizing the lists that have been given 
in these notifications. I do not know 
whether the hon. Law Minister had seen 
the representations, but I have had 
many letters from many communities, 
wb ) hiWc i\ grievance that they have 
not been included in these lists. It 
would have been quite proper if, in
stead of bringing another small Bill 
confined to one particular class of 
States—I do not object to the Bill: on 
the other hand, I am in favour of the 
Bill—some sort of procedure was avail
able to the Members of this House in 
the case of these two lists, so that It 
would Jiave been possible for us to 
scrutinize them and the people would 
also know how far their rights have 
been protected. The long discussion 
and the anxiety of the Members of this 
House are, I believe, really based on 
this fact. If everything else was in 
order, if there was proper investigation, 
as was absolutely necessary in this 
case, so far as the Parts A and B States 
are concerned—this is a supplemen

tary list of scheduled castes with re
ference to P art C States—the debate- 
in the House would probably have been 
much shorter. The keenness of Mem
bers would have been less and we would 
not have had much occasion to com^ 
plain. But the way in which the whole 
thing is being done is really strange 
and I hope and pray that this sort of 
thing is not done.

We should have one consolidated 
enactment in which all these things 
should be provided for. There will 
then be no need to have amending Bills 
month after month to add or subtract 
and all the various things. My first 
and very earnest request to the hon. 
Minister is that the lists given under 
these notifications are not exhaustive 
The people belonging to many castes 
feel that they have been unjustly omit
ted and if we really compare these lists 
with the lists which formed the basis 
of the Order in Council under the 
1935 Act we will find that many castes 
have certainly been omitted. I t  it is 
contended that these castes which have 
been omitted have really ceased to be 
untouchables or there has been a cert
ain change in their social status, that 
is another matter. We do not know 
whether the House will accept it or 
not; whether the people will accept it or 
not. When we had these lists prepared 
as Schedules to the 1935 Act, there was 
a great deal of investigation, then the 

E>le were informed and they came
to know what their rights were and 
what they should fight for. Nothing of 
this sort has been done on the present 
occasion. I do not know who prepared 
these lists which have been published

under the signature of the President.
I do not know what investigation has 
been made so far as these Usts in the 
present Bill are concerned. These are 
m atters which really create a lot of 
anxiety and feeling in the minds of the 
people and I would therefore like that 
the Government do really have some 
system, some method in approaching 
this question, a method which will 
give satisfaction to the largest num
ber of people.

Then so far as this particular Bill is 
concerned. I think it is necessary so 
long as it is proposed to give repre
sentation to some of the Part C States.

think the lists have got to be pre
pared and whether they were prepared 
at one time as part of one whole or 
another is a different question. But I 
do not think this is absolutely super
fluous. It does not appear to me 
beyond doubt that there is any definite 
provision in the • Constitution accord
ing to which we are enacting this 
measure. So far as 1 can see. the only 
justification or the only authority for 
bringing in this Bill appears to be that 
wherever there are scheduled castes 
people, some seats are proposed to be 
reserved for them. But. this is merely 
because there is a provision for reser
vation for scheduled castes—I do not 
know if there is any specific provision 
in the Constitution according to which 
we can make this provision, apart 
from articles 341 and 342 which do not 
apply to Part C States. This is merely 
a technical objection. I really want 
that seats in Part C States should be 
reserved and scheduled castes should 
be enumerated. There cannot be any 
difference of opinion so far as the 
desirability of enumerating the 
scheduled castes or making provision 
for them so far as Part C States are 
concerned. But, what I wish to find 
out from my hon. friend when he re
plies is, where exactly is the provision 
in the Constitutrorn according to which 
this representation is being sought to 
be given, according to which this Bill 
is perfectly in order? .

So far as the lists are concerned, I 
wish a little more time was available 
to all the people to know how far their 
rights are going to be affected. I have 
received representations from various 
communities which desire that their 
names should be included. It is quite 
likely that many backward people have 
not yet come to know that anything is 
being done which would affect their 
rights. It may very well be that back
ward as these people are, their rights 
are probably jeopardised, simply be
cause we are doing ihit in great hurry. 
From that point of \jew, I would not 
be surprised if there are many castes 
which happen to be omitted and which 
have a grievance against what we are 
doing. If we compare the lists that
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are in vogue, for instance, so far as 
the present situation is concerned, the 
Order in Council prepared in 1930 and 
1931 and which formed part of the Act 
of 1935, with the present list, we And . 
tha t there are great many omissions.
I have another notification by the 
Public Service Commission. Here in 
Delhi, you will be pleased to find that 
the list of scheduled castes contains no 
less than 64 numbers. As against that,
In this schedule, you find only 39. 
What steps have been taken to find 
out and what justification there is to 
omit the different castes, I do not know.
I am prepared to Wiiit till the hon. 
Minister replies. But, I am sure, this 
is a somewhat drastic reduction. 1 

do not know on whal basis it has been 
made. Even if it io slightly late, I 
would request my hon. friend not to 
be in a hurry, for my hon. friend is in 
a great hurry to get this Bill through. 
That is the only anxiety of the Cabinet 
Ministers; they are in a hurry and 
want things to be done in five minutes 
or ten minutes as if they are the only 
persons who understand things, and 
the other people merely waste their 
breath and spend the time of the House, 
and do not contribute anything special
ly or directly although they represent 
the people. That sort of attitude I do 
not very much like. I hope that Dr. 
Ambedkar would give us a patient hear
ing anc^ I would urge on him, on behalf 
of large numbers of people who have 
no voice and who do not understand 
their rights or what is going on in this 
House, that there should be no hurry 
in this matter, I should like u e  con
sideration of this Bill to be postponed 
and the whole subject taken up and set
tled once for all.

As Mr. Sonavane rightly remarked, 
nowadays, many people are leaving 
their homes and there is a large trans
fer of population. A lot of people fspm 
Madhya Pradesh have come and set
tled more or less permanently in Delhi. 
If you do not include, for instance, the 
Mahars» and some other scheduled 
castes who have come here permanent
ly they will lose their rights. All these 
questions will ‘have to be investigated 
because it is not a temporary uiing. 
This is something which is going to be 
-embodied in the Constitution; this is 
n v re  or less a permanent thing which 
we expect to last for a long number of 
years. In these circumstances, spend
ing a few more days on consideration 
of this Bill is not waste of time; it 
would be time well utilised. Therefore, 
I submit there should be no hurry in 
passing this measure. By merely pas
sing this Bill, we are not going to go 
ahead niuch.

There are many difficulties. I am 
▼'•ally doubtful whether we would be

in a position to hold the elections in 
November or December next, because 
the delimitation work is going to be a 
great headache. There are great differ
ences between what the Election Com
missioner is going to do and what the 
ENelimitation Committees have decided. 
You cannot rush such things in this 
House over the shoulders and decisions 
of the Delimitation Committees and 
have elections anyhow. There are 
many more difficulties which are going 
to take time. If that is going to hap
pen, there should be no undue haste in 
passing this Bill and shutting out re
presentation to people who would like 
to be included in the schedules to this 
Bill. I have been able to table an 
amendment in the case of two castes; 
but I am sure there are many no re  
who would like to be heard and re
presented. J urge that the whole thing 
should not be done in a piecemeal 
fashion in which it has been done. It 
would be much better to have a con
solidated measure so that the kinds of 
objections that have been raised here 
will not come forward hereafter. I 
shall move my amendment, and I hope 
the hon. Minister would accept tnc 
same.

Shri R. Velayadhan (Travancore- 
Cdchin): It was not my desire to speak 
on this Bill because I thought there 
was no scope for any controversy over 
it. I am very glad that the hon. 
Speaker who presided before gave the 
ruling that matters that have happened 
Offside this House have no proper place 
in the discussion on the Bill now be
fore the House. I wish, however, to 
c^ fin e  myself to one or two points to 
wf^ich some hon. Members have al
ready referred, because I think this i« 
the only proper occasion to ventilate 
some feelmgs regarding scheduled 
castes as the same was done by others.

Not only this House, but the whole 
country is abundantly interested in the 
problems of the scheduled castes. Many 
of us who represent these classes in 
this House would not have been here 
but for the great work done under ,the 
leadership of the Father of the Nation, 
Mahatma Gandhi. At the same time, 
I must not omit to mention the great 
services that have been rendered by 
our great leader Dr. Ambedkar. I think 
Mahatma Gandhi, Mr. Jinnah and Dr. 
Ambedkar are the three personalities 
who have commanded the greatest ad
miration....

Shri Sonavane: And have divided tne 
country.

Shri B. Telamdiian: ...and respect of 
the people and who have been able to 
shape the destinies and thoughts of 
people in this century.
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Shrl Sonavane: On a point of order, 
is all this relevant to the Bill?

Shrl R. Velayudhan: Yes.

 ̂ Mr. Chairman: The hon. Member who 
raised the point was heard uninterrupt. 
ed. I think he would extend the same 
privilege to other Members also.

Shri Sonavane: My point of order 
has not been decided.

Mr. Chairman: The hon. Member may 
go on.

Shri R. Velayudhan: I am not going to 
enter into ^ny controversial point. But, 
I must say that the horv Dr. Ambedkar 
who has brought this Bill as well as 
the greatest of political saints Gandhiji, 
who have done the ^*reatest service to 
the down-trod(^en millions, the schedul
ed caste people, have got their res-

r tive places in the hearts of many 
the country. Therefore, I think it 

was not proper on the part of some 
hon. Members to take this opportvmity 
to fling a little mud on a leader who 
has got the greatest following among 
the scheduled’ castes even at this tin>e.

As regards the origin of this Bilt I 
must say that the provision for the 
representation of scheduled castes in 
the P art C States was coQtemplated 
long, long ago. Even though the Con
stitution was framed by the greatest 
jurists and lawyers hjcluding the hon. 
Law Minister, it is a m atter of surprise 
that they completely forgot to include 
representation for the scheduled castes 
in the Part C States at the proper 
stage.

There was a lot of heart-searching 
and there were lot of constitutional 
difficulties to overcome with regard to 
the formulation of this Bill which seeks 
to give representation to the scheduled 
castes of the Part C States. There was 
controversy as to whether this Bill was 
a proper measure or not and an hon. 
Member even spQke yesterday in this 
House sounding a discordant note to 
the effect that there should not be any 
reservation of seats for the Scheduled 
Castes in P art C States. As for my
self, I have believed and used to say 
even from my school days that the 
reservation of seats and other kinds of 
reservations are no panacea to the ills 
under which the Scheduled Castes are 
labouring. On that point I had my 
own differences with Dr. Ambedkar 
also. But at the same time, when you 
have given reservation in the Parts A 
and B States, it would be unjust to deny 
it to those in Part C States,—^people 
who are not represented in Parliament 
or in the respective local bodies.

As Dr. Deshmukh has said, there is 
a lot of omission and there are many 
mistakes in the formulation of these 
lists of scheduled castes and scheduled 
tribes, not only in the Bill that is be
fore us, but also in the order of the 
President for Parts A and B States. I 
looked into the proceedings of the Con
stituent Assembly touching on this 
point and I find that it was stated then 
that the list already formulated in the 
1935 Act would be accepted when it 
comes to the question of elections under 
the new Constitution. But when the 
President’s order caijic out, so many 
castes included in that Act were ex
cluded and we have now only a few 
of these scheduled castes and tribes 
in almost all the Parts A and B States. 
I feel that this was not donfe without 
a purpose. This I think, was done 
deliberately, I mean this omission or 
reduction in the number of names in 
the list, because if they had included 
all those scheduled castes and schedul
ed tribes that were in the Act o£ 1935, 
then the number of reserved seats 
would become very large. In some of 
the States, for instance in the U ttar 
Pradesh where there are 13 lakhs of 
Khatiks, they have been completely ig
nored in the President’s list. If they 
are included, I think nearly 40 per cent, 
of the seats in U. P. would go to the 
scheduled castes alone. And that is 
not a small thing that they should *jet 
this much in a P art A Stale and be 
able to influence the destinies and the 
politics of the State. Therefore, inten
tionally and specially and deliberately 
they have been excluded so as to mini
mise the representation of the scheduled 
castes in the State. That is the case 
not only in the U. P. but in some other 
States also. But in most of the South 
Indian States they have drawn up the 
list according to the 1935 Act. There
fore, the whole list has to be re-formu
lated and the promise gi\ en by the late 
Sardar Patel in the Constituent As
sembly that the list of 1935 Act would 
be accepted in Parliament for the com
ing election, must be kept, in justice 
to the departed leader and also to the 
Father of the Nation and also to the 
millions of scheduled castes and 
scheduled tribes who have been enjoy
ing certain privileges on the basis of 
caste or community.

According to the present arrange* 
ment alone can do that. For instance, I 
Madras, for instance cannot go and 
contest a seat in any other State, say 
in Bombay. Therefore, there is this 
constitutional difficulty also which has 
to be j-emoved by Parliament as Parlia« 
ment alone can do that. For insanre, I 
belong to the Travancore-Cochin Stale 
and so I csinnot go to Bombay and 
contest a seat there, and 'tha t is a dis
crimination against my community, be
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cause non-scheduled castes can freely 
contest any seat an3rwhere in India 
according to party basis or on any 
other basis. Therefore it is my r e 
quest not only to the Government but 
also to Parliament to rectify these con
stitutional anomalies as soon as pos
sible. My submission is that most of 
the castes dropped from the former list 
will have to be included and a fair list 
drawn up so that the reservation given 
to the scheduled castes and tribes may 
be on a just and fair basis. Otherwise 
let us drop the thing altogether and 
we will flght our battles on equal foot
ing with the rest. I have got great 
hope for the future and I believe in a 
bright future for my community. They 
are the down-trodden and the futuro is 
for the under-dog. Therefore, I am not 
hopeless. I am not without hope. Dr. 
Ambedkar might feel pessicnistic; but 
as far as I am concerned, and as far as 
the youths of the scheduled castes are 
concerned, we have courage enough to 
fight on equal footing our battle of 
liberation.

Mr. Chairman; Order, order. Is the 
bon. Member opposing the Bill or sup
porting it?

Shri R. Veli^udhan: 1 am not op
posing this Bill at ail. but only ze- 
questing that the list drawn up should 
be changed where necessary after veri
fication with actual -'’acts. With this 
request, 1 support the Bill.

S h A  Deshbandhii Gupta (Delhi): I 
rise to support this Bill. The Bill 
merely seeks to ensure representation 
of Harijans in the House of the People 
from the Part C States and there can 
be no objection to this from any part 
of the House. But I would like to point 
out that the reason siven by Dr. 
Ambedkar the Mover of this Bill that 
this was not defined when the Represen
tation of the People Bill was belore 
this House does not seem to be quite 
correct. This reservation is after all a 
temporary reservation for a period of 
ten years and perhaps it was thought 
desirable to leave out some areas with
out this reservation so as to see whe
ther Harijans could be returned to the 
House of the People without reserva
tion. (An Hon. Member: Very doubt
ful.) My friend says very doubtful. I 
am not prepared to have a bet with 
him on that. But I can say that so 
far as Delhi is concerned I would like 
the Mover of the Bill and other frierds 
to realise that Delhi and Ajmer were 
the only two places, even under the 
old regime, which enjoyed joint electo
rates, whereas throughout the country 
there wfere separate electorates and 
reservations of seats on that basis. I 
need hardly remind the hon. Mover 
and other friends who feel like him 
that Delhi had returned to the Central 
Assembly through joint electorate the

candidate belonging to the minority 
community and that too ?n the teeth of 
opposition from reactionary elements. 
Although opposition forces from all 
parts of India were concentrated iiv 
Delhi to oppose the candidate
put up by the Congress, Delhi was able

- to uphold the principle of joint elecr 
torates and had returned the minority 
community candidate. I would hava 
considered it a privilege if Delhi and 
other Part C States were allowed the 
opportunity to return ITariJan candi
dates without reserving seats for tliem. 
That would have given us also cn idea 
as to what will happen after ten years 
when all such reservations will go. B ut 
my friend the Mover of the Bill, who 
unfortunately has always held a diff
erent view, has thought it fit to bring 
this Bill. Now that the Bill has been 
brought forward I support the Bill, fcr 
there can be no opposition either in 
principle or in substance so far as this. 
Bill is concerned.

I would however like to make cne* 
or two observations. Reference has 
already been made by more than one 
Member to the speech which was deli
vered by the hon. IJJinisler the other 
day. I do not wish to make any com
ments on that but for his information I 
would like to point out that Delhi was 
the headquarters of the All-India Dalito- 
dhar Sabha, even before the Congress 
had included the removal of disabili
ties of the depressed classes in itŝ  

programme in 1921. This Sabha was 
founded by the late Reverted Swaml 
Shraddhanand. It was he who had 
moved the resolution in 1920 in Cal
cutta Session of the Congress to in
clude the removal of disabilities of 
Harijans in the Congress programme. 
Even earlier in his address as Chair
man of the reception committee of the 
Indian Nationr.l Congress session held 
at Amritsar after the Jallianwala Bagh 
tragedy, he had raised the question c f 
the disabilities of the Harijans and had 
persuaded the Congress to recognise its 
Importance. It would have been in  
the fitness of things if the hon. Minister 
who undoubtedly has worked for the 
uplift of Harijans and holds a very 
high place as a Harijan leader, had 
recognised this fact. But unfortunately 
his policy and his angle of vision have 
been quite different. If I were to refer 
to the history of the struggle for the 
uplift of the Harijans in Delhi.......

Mr. Chairman: I would invite the 
attention of the hon. Member to the. 
fact that, when the hon. Speaker was 
in the Chair, he gave us a  ruling that 
references regarding the speech of Dr. 
Ambedkar need not be made here in  
extenso except by way of a few pre-  ̂
liminary remarks. Therefore, I would 
request the hon. Member to speak on 
the merits of the BilL
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Shri Deshbandhu Gupta: I have
practically made no reference to that. 
I was only trying to make out that 
even without the proposed reservation 
of a seat Delhi would have xeturned a 
Harijan candidate. My hon. friend 
has made an unfortunate speech at 

time when this Bill was coming be
fore Parliament but I have purposely 
avoided making reference to it. I only 
wish to tell him that coming as he 
does from Bombay very probably he 
does not know the conditions prevailing 
in Delhi. All that he has done is that 
he has tried to treat the entire popu
lation of Delhi as Harijans. That is 
the contribution that he has made to 
the Constitutional advancement of 
Delhi. On that my friend can certainly 
congratulate himself, as that is one 

way of equalising. Instead of raising 
the status of Harijans he has tried to 
lower the status of non-Harijans and 
brought them both on the same poli
tical level. 1 want him to realise that 
in 1921 and even earlier in Delhi, the 
foreign Government* of which he is so 
much enamoured today, was using and 
exploiting the Harijans against the 

Ijest interests of the country. A big all- 
India depressed Masses conference was 
held in September 1921 in the People’s 
Park  to mobolise support to welcome 
the Prince of Wales in those days, when 
the whole country was against it. In 
spite of this attitude of the depressed 
classes leaders the movement tor the 
uplift of Harijans which was started 
by the late Swami Shraddhanand con
tinued as they felt that the removal of 
disabilities of the Harijans was a m atter 
of duty with them and not a question 
of doing any favour to the Harijans. 
Swami Shraddhanand in Delhi was 
attacked by the sUp^orters of the old 
British Government—in which camp 
most of the people who were following 
the lead of my hon. friend were then— 
while he was leading a procession to 
have temples and use of wells thrown 
opened to Harijans. All that is part 
of history and should not be forgotten. 
Therefore, I would have thought a pri
vilege, if at least Delhi had been left 
out of this Bill and given an oppor
tunity to return a Harijan without 
there being any reservation. That 

would have also proved that after ten 
years there would be no difficulty in 
returning Harijan Candidates when 
there will be no reservations. With 
these words I support the Bill. I as
sure my hon. friend, whether this Bill 
Is there or not, that Harijans in Delhi 
enjoy an equal status. Most of the 
disabilities about which he has been 
complaining may be in existence in 
his  part of the country. So far is  
these areas are concerned there ija no 
political motive behind the social work 
•done by social reformers like Swami

Shradhanand, and late Lala Lajpat Rai 
and other Aryasamaj leaders. They 
had dedicated their lives to it and this 
fact should be recognised while pass
ing this BiU.

^  : 5T5T

(Bill) % ftwRT Vt 
^  w  w  vn:«r

irf fw  ̂ if
*n?r v r  tfgn- t  ft? ^

TTsiff ^ (Scheduled
caste) afrc srn[?(Schedul
ed tribe) ^  vr

arnr ^

^  ^  KTfT ^  TPJff %

(administration) vr 
^  ^  SPTPTT TT ̂

(urgent) sRsrafkivtl 
9ft ft? f in  %
w ftnrr srr^r «rr i 
HTiin: #  ^  jt

?rnT^ TWF, ^  H15 H w r  arwr

sftT ^ snrra^
^  wi# ^

3rt^r?rr sr̂ lf 
% sTTfw r^ I ^

7 7 : ar.TTf 

5 ; HwrwT ^  3ft
^  «nT 1̂ , ^  *r srnr %

3TWT vjprr I >rr?r ?ft jhi

^  Pi>

^  «TT, ^
m  (elect)
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% ^  I cw sFi# *PT
^  5? ^frarff % 

fffir % frm  Pjnn |  i
% Tr4+d<Jif !T, 'Tf^T (public) 
% VTiNt^tM ^  Pr«T !T ^  #  
f^aff arV< q ^  5i^

art-?: ^
# TfT lTr55t ^ eft (t ^  ^

^  TT ’A vt f*TWT 

^  i \  fJpoT i r ^  ^  ?  arV<
arm ^ tt siw

’TJTT

m sftr spt |»T H apH 5^«r
tr ^ynm  3tV< ^  ?«n?ff ^  ^

?«rR ftirr, ^  VR®r sn̂ f
l̂ rr Pf % fwu 3TWJI

r̂ f«R? vrnn Mvw,
aw ^  ?»TTt SFT w
t, ^ ^  VT ?«TnT5r v-m i  i

^T*rr ^  4 ?  ji?  f  i

^  iT̂ t  5T̂  «pt
arn; (House of the Peo
ple) JTTffI Tlfaqw? it' ̂  0: <ft? f»T5f| 
f, f̂r ^  Rr̂ r̂  f?f?n arrq-ir
3 ! ^ ^  % fWT ij«p<v ftjJTr t  
Srf  ̂ aft< SPT?J % I

^ 5 r i  *T̂  5 ^  JT̂ 5r
*f ^  ^̂ RTT arftjftnr 

a(>T f?nft j t  t  ^  ^ 
<T»l?nTrtfe n  Ir Jtftrt»ff5rf?r
JPT# % T5?r 5̂»T

5, ’sft n t̂ *R 3̂ 5 %,TPT 
^  I afk Jllft silff PP ffrarff 
^  t  ?rar»l f ^ s f f  ^
»ft ^  f trw  «fTT s r f ^  snoT sr^f f  i 
sft 5WT 5T«1T # ̂  «TT “Mass 
literacy should have ] »-e je led

adult franchise” |ir^ arrmv ftWT 
% ^  ^  ST5*T Hff ^sn rr i

«Kt ftren TT ??nrPT. f’S’TT

»raT artr ^fRff #■ ^  ^
?ft^ TR, ^ T T  5r̂ 5T W ?5T ^

ftrSTT % » iK  % *T^

w  I ^  ^
^ft’TT^ % w  r?T?y VT w i ^it<f % 

fTW ^n ri’T Pf*it, aftr ^
4FT ^ ^  ̂  %ft»«Tfm 3*5^

^  rsT atm «n: f̂«CTT?r ftsJir
% ^ ? T  sftT 5^5^ ?[T|4 afk 

ftr*BT VT s ra ^

JTflf 11 amr ^  TT ^
!<t*R «i>t atPTPW ^?^ ark ainsR?i«(r

^  arrfy^ f  a f k ^  
^Nan ^  F fp ff ^  ^  ̂  arr#;
^  »TT * n r^  3rr?r ^ t

Vt §TT

arrar ^  i i^r whpt ^  5 * ^
^Ijl % aft 9VF1T ^  TOT ?i*ii.

^  ^  ajT  ̂ artr ^  ^

? p T ^ % r̂ TT <ptf m  *PT  ̂
aftr "TT ^  flf f5I5TT SI^IT 
f ^  % ^JJ% 5R PPTFT
Vtf^RT I  ̂ ^  ^  a n ^
f ^  VT ^  ?IIT?T t  fv  JT̂ f TT 
f W t . ?K5 snr ^Tt(, ’SH ^
(fkapff % f^^ff % fw ; if t  •FT*r
TT»rr 'rr^5 ', aftr anR ^  9̂
»r f i r  w ,  fft  ̂ tn ft
•FT 9w4t  j j  I VR^T w  %■
5*Tt̂  ^  ^  vpn®r ft#  ^5JT 
i I ? r * ^  TT^ % 5yt5iff 3TT#

>rnfjff w fiTT fT  am r 
af>r ?nn^ 5, f^nrr % sr«rTT ^

*F<^r 5TT% ar?
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Ir 9TT
a n ^  ^  Ji?f 7T % WT 

55HT t  3nrT 3Tf in[f HPT ^  Shf 
5Ti{f ?ri!% ?

Mr. Chairman: <T̂n str̂  
^ 9  9m<r €«TJT N t

t ?

The House then adjourned for Lunch 
till Half Past Jwo of the Clock,

The House reassembled after Lunch 
at Half Past Two of the Clock.

2-30 P.M.

JP and it Thakur Das Bhargava in 
the Chair]

•ft f tw ft : r̂»rnTf?r A' ^
'Spft ^  ^  ^  Wif ^

. ■*r; am  # ^  ^  I anr f̂t 
^ri?r €»tjt A j  ^

«>15 t  ftr snrrean? #  a irw  
^  ftwr| ?nr>T aiRpf jtt 

^T ^^ rvrfS' aftT jt

SRTR 3117 ^ t l ^  ^  tn»ff
JTt? te r r  t

5T?«E ^  I

Shri Amolakh Chand: The hon.
M inister is not here.

Mr. Chairman: He will come soon.
An Hon. Member: Let somebody 

•deputise for him.
Mr. Chairman: He will be coming 

in a minute or so. Let the hon. Mem
b e r proceed.

•ft f j t it  : ^ IT? 3TT
-«TT Pif % fW
arrr ^ +i<-i sft^
5T?sir % ¥7 ^ tfe  11 A

IT? SJIJTT ^Tf?rr «TT fv  
f i r P T ^  mi|?r ^

sPFiT IT?

5T?*Er % ? rr^  >T|t qfpjfT w it  
^  4«i ^  ^  fijfwl % fwij

w f  JTff t  3ft ^  ^

W  t  I

Shri Sivan Pillay: On a point of
order, Sir. The Treasury Benches are 
vacant.

Mr. Chairman: The hon. Minister is 
likely to come very soon.

Shri Dwivedi: I think I can qc^tinue.

Mr. Chairman: Yes.

Shri Goenka: Who will listen?

I suppose what I say 

will be noted in the procc^ings. ^

g f a  ftpwT

^ ^  t  ^  (en
claves) % STRff ^  fir^

t  * ^  ^nmff s fk

sflftr toiRRff ^  ^
tfTQTW fif^TT ^  I ;  SR

jV«T 5 1 ^  % ^ ^

fv^T ^  ^  '3^

^  ^  9Tnr v t (
3HW ^  Pf^  *T̂ T t  1

Shri Goenka: They have been com
plaining that there is no one on tlie 
Treasury Benches.

Dr. Ambedkar: The Treasury Bench 
is quite unnecessary for ibtt House.

sfk  ^  fwr. aftr w
i f tr  >TFff %

>nn eft #  Tf»rT f r  it?  vi*r 5«TTTr 
VW *TT fip



7068 Representation of the 19 APRIL 1951 People (.Amendment) Bill

^  (merge) M r »ttt «>t ?ft 
^  ^  ̂  5TT5 ’TT *T^
(treat) «FT?rT '^rf^ *n ftr
’(T?T fl[t ftjJT I ^  ^  ^
TPiff ^  g ro  ̂ nTT’ff ?>TrT
ftW'Tr «n i

3T?r ^  % g'TTRT, ar«3TOr 

*l wj?! ^  *ii55̂ 5Ĉ  * 1 ^
5m> 3rrr ^  3Tfvf^^

VT^T ^T^TT ^  I

>T5 t  ^  ^  %
fwra’ (clause)  ̂^ *15 J3TT
t  P p :

f

“ (2) The number of seats reser
ved in any State for the Scheduled 
Castes or the Scheduled Tribes 
under clause (1) shall bear, as 
nearly as may be, the same pro
portion to the total number of seats 
allotted to that State in the House 
of the People as the population 
of the Scheduled Castes in the 
State or of the Scheduled Tribes 
in the State or part of the State, 
as the case may be, in respect of 
which seats are so reserved, bears 
to the total population of the State.”

^  if irKi ZTft
ft:  ^  3rrr # ^  Y? mq?
^ (Seats) ^  ^
firrr i  ^  ^  it

(Part C States) ^

% ^ ^  JT? FTC?

t  ftr arranft % f?y?R
iTf irt^V I

ÊRfT ^  2̂ 5 arRT STrrft f  Pf

*FTJfT Pip:  ̂ ^
*PTT 3Rr Pf

^ m r  ?Y? ^  IT5 r̂ m t  h:
“ (I) The President may, after 

consultation with the Governor or 
Rajpramukh of a State, by public 
notification, specify the castes, 
races or tribes or parts of or groups 
within castes, races or tribes which

shall for the purposes of this Con
stitution be deemed to be Schedul
ed Castes in relation to that State.**

s m ^  #  «nTT ^

?r?5?r i|r ^ jnftm (provision)
Jff 3IT>1̂ T jj f*F 3W

«rTTr ?Y? aftr
(President) ^  Ji? a r f ^  fim 

t  Pp (Notifica
tion) % 3 ^  siv$nr vre? a»k 

?T5»?r % If?

•PT t  ?r? «rc ^  % 
VfffT ^  w r  arrwPFjrt t  < ^  
amrtTTTr j tv i t  v r

v t f  J n f ^  i  ftf ^  ^
^  vnjT  JRwr 5Ttif ^  ^  ?ft 

« r r  #  ftrai t 3 f » n :
Vm  TT JTT^  ̂ 5T|f «IT ?ft %?:

fT?r Vf ftnv

^  >fr #W>K t ,  
fSuperfluow) 11 ?ft »f ?ft' Vf»iT 

ĝ inr ark JTHifra’
Pmr vk ?tiPp arr̂  

^  Vt fsft̂ T Tt# (Supreme Court)
#  T t (c lash ) STT’ T ^  
s fk  » rw ft !f ^  I m ^ j r

*Pf*j;!T % f  3i*yT

3ir(?r ?r«m f ,  
JT fvrfT  f
Pp ^  apT̂ ^ Tff TT snpw 

sftr jrfij a rm u T  

W VT gSTT «F?̂  JTf Pt̂ IT
W ’T»TJT 9'WRT ^  W  ^  T̂TW ^

fiffftr ^
^  T?r, aftr ?>Tr̂  f!»?wT jî  % ji%- 
Prfv "SH XPT fV  5*TT̂
ir jf  fiĵ PcT t  Pp arrr 

5IT f t  iJJTrt ?T?t
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[«sft
3fK

I ?<i ?ft ^  ?1r
^jTre^r^Tt ( 3fk

if t anq #  TWT I ,  WH-fl

3 T ? ^  t  ^ ? r  ^  «ifpr
sn^rlxpr ^<ffr j i t t  i  i

^3T Vf tf«P  3ft*TmsfW 
^  SJTKRTC ^

an? H ^

«nTT : ■

"Notwithstanding anything in 
clause (1) of article 81, Parliament 
may by law provide for the repre
sentation in the House of the People 
of any State specified in P art C 
of the First Schedule or of any ter
ritories comprised within the ter
ritory of India but not included 
within any State on a basis or in 
a manner other than that provided 
in that clause.**

^  % snjHTC 3Ti<r zr? ^ 7 5 3 5  

ft f,
?ft m   ̂ 9? vrijsT 

^ I f w r r f  9 r t r ^  ^
JT? I arr̂ î t % sftqtif̂ T

(proportioh) %
sftT fT^s^r ^  ^

STTT i ,  fsT̂  '̂ ST

f ' t eft ftST
a  w  TT?f5 ^  WT *rnrwft?rT 

«ft ^5!iPT qt »rf t  w  ^  
w ff y :  vT?rr 1 «tt %

^  Wn? ^ Vtf ifPI
!T 5T5t JRmft t  afk ^'JT % A'
# >1? 3«IH ft>T It -(House) 

srnr% *t*!r 1

^  % arfcrf^ it wRiftff 
qftw ’PI wniT T̂tr srrwifw 
ft: finir W>TJ( <ft75¥ fc^1F??r-T
ftrw (Peoples Represeatation

Bill) «R ^  ftfirr »nn «n *̂r
r^q 5T̂  ̂ ft 3r!5T<t 

pfrer <ft ^ 5Tf ITT 5ftiT
?5T>̂ ^  STRT̂t *RT
(Enclaves Merger Act) % ariTfirR
€tJTT % »î  f
^  w r ^6<; JT  ̂% %iT  ̂
arm ^  I rrPpsT w
’snra' It sipr ^  ^Pp onrnoniT ^  *r̂  
i , A ' ^  « p rrw rm  i n w r f s r r f t r  
ftpsir s ( ^  ^  srmret ^  ?r*nr

^ 1̂  ®il< 4 it  ̂ I w
#  yflWffI jj fti ftp«T 51^ Tt jftc
ajPnu ? ftw  ^  i r r ^  f t

>1UT̂ I w  «PPJ5T% m
4 ' *Tlf^ wRff ^  ^ ^ « rr

?ft ^  f ft> irfij ^  ?ft 
^  >T? ?ft̂  ftr ^  5> ^  frr f̂ vrer 
%5!r smT rv<4T ^  ark sr^r fr
JTHs ^  S I ^  ^  fS 'fe'f^^ 'T

(Delimitation Committee) 
SRT5S (consult) TT# % ^  ?vf 
7̂T pTT«!nT I ^  Iff t  Hp

TsItezt 5t̂5t ^  arr̂ T̂  Tt̂  5srer 
3T? »rf t  am ?>
fft 'ftT??r TT
sRT̂ fe (Amendment) ?jt

si%5r ^  sftr tfl? ^  ^  pTT
^  I

' 55T 5r5ft % 4  ^

I

(English translation of the above 
speech)

Shri Dwlvedl: So far as the prin
ciples of this Bill are concerned, I 

support it because for more than once 
I have made suggestions In this House 
to provide for the representation In 
Part C States of the Scheduled Cast**
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and the Scheduled Tribes. What I 
wish to say is that so I'ar as the ad- 
miriistralion and development of Part 
C States are concerned, that issue 
should have been brought in this House 
even before this Bill was moveci But 
not realising the significance of that 
Bill, the Government hurriedly 
brought forth the present Bill. That 
goes to show that the Government are 
not so nriuch keen about the represen
tation of the people and the introduc
tion of necessary reforms for establish
ing a democratic type of government, as 
about this Bill. Anyway, I would sup
port the present measure; but, all the 
same, I would like to explain a couple 
of things to the House. In the first 
place, I would like to say, as the pre
vious speaker Shri Deshbandhu Gupta 
said in regard to Delhi, that we would 
have elected Harijan representatives 
even without this Bill. Then alone 
could it have been said how generously 
we treated the Harijans. In Vindhya 
Pradesh the Congress and the public 
workers have been treating ttie Harijans 
and the c aste Hindus alike, and, as Shri 
Deshbandhu Gupta said, in Delhi they 
had already fiot||kportunities of repre- 
seiilaliorj, In of the fact that in
ViiKihya Pradesh untouchability has 
long been removed from the schools as 
also in the day-to-day intercourse and 
that i"Iarijans there are loved by all 
alike and get due representation, there 
is no reason why a separate legis
lation should now  ̂be enacted for them. 
Now that such a Bill has come before 
us,* 1 welcome it, but, all the same, I 
wish to mention a couple of things in 
this connection. Firstly, out of the six 
seats in the House of the People allotted
lo Vindhya Pradesh, one third have 
been reserved for the untouchables— 
Scheduled Tribes and Scheduled Castes. 
But unfortunately the people of 
Vindhya Pradesh are so illiterate and 
backward that only a limited number 
of such persons will be available as 
may be.able to discharge their duties 
and represent their people properly in 
Parlianjent. Such is not the case with 
the H anjans alone; even Caste Hindus 
sulfer from illiteracy. Shri Thakkar 
Bapa had once remarked that mass 
literacy should have preceded adult 
franchise. We did never raise any 
question in regard to education.. While 
in Delhi new schools have been opened 
and arrangeiTients made for their 
education and educational fa9ilities 
extended to rural areas too, but no 
steps have been taken in this regard in 
Vindhya Pradesh. One of the speak
ers who spoke before me, Shri Sona- 
vane, strongly supported this Bill. I 
also agree with him. May I ask whe
ther in his speech he at all referred to 
the absence of any arrangements for 
the education of the people of the 
Scheduled Castes and Scheduled

25 P&

Tribes? Today they are devoid of even 
the prime necessities and comforts 
the modern life. In places like Kherua, 
a poor labourer is paid at the rate of 
only four annas per day, while con
tractors get contracts at nearly double 
the rate. The better course, therefore, 
would have been tnax the hon. Mem* 
oers, who are supporters of the Cause 
of Harijans should have personally 
visited those places, taken some 
tive steps to improve their conditions 
and approached the Education Depart
ment of the Government for pfoviding 
them with educational facilities. As a 
matter of fact they are only keen about 
their own interests—-that they should 
be elected here as their representa
tives—and do not care for the interest 
of the Harijans. Unless they do some 
material work for the uplift of toe 
Harijans, 1 would not approve of mere 
idle talk as it can do no good to the 
country. We should promote education 
among our brethren—the people of the 
Scheduled Castes—whom we consider 
to be our own, so that after being elect
ed to Parliament they may be able to 
discharge their duties properly; other
wise, there is no use in electing them.

Mr. Chairman: Does the hon. Member 
propose to take a long time?

Shri Dwivedi: Yes Sir.
The House then adjourned for Lunch 

till Half Past Two of the Clock.

The House re-assemhled after Lunch 
at Half Past Two f)f the Clock,
[P andit T hakur  D as B hargava in  th€ 

Chair]
Shri Dwivedi: Sir, you might have

heard whatever few observations I 
made before the House. What I parti
cularly mean to say is that the Govern
ment have classifted the States into 
various Parts in the manner in which 
the entire society has been broken up 
into many categories, viz., Savama, 
Avama, Scheduled Caste, Scheduled 
Trij)e and so on.

Shri Amolakh Chand (Uttar 
Pradesh): The hon. Minister is not 
here. ^

Mr. Cliairman: He will come soon.
An Hon. Member: Let somebody de

putise for him.
Mr. Chairman: He will be coming in 

a minute or so. Let the hon. Membei 
proceed.

Shri Dwivedi: What I was going to 
say is that States, too, have been claidU 
fled into various parts in the mannar 
in which people have been divided into 
Scheduled Castes or Scheduled Tribes 
etc. 1 want to ask the hon. Mbiiiter
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[Shri Dwivedi]
why does he not contemplate to bung 
a legislation in respect of the various 
Parts referred to in the present Bill 
in the manner in which he has present
ed the Bill regarding the Scheduled 
Castes and the Scheduled Tribes.

Shri Sivan Pillay (Travancore-Co- 
chin): On a point of order, Sir. 'I'Vie 
Treasury Benches are vacant.

Mr. Chairman; The hon. Minister is 
likely to come very soon.

Shri Dwivedi: I think I can continue.
Mr. Chairman: Yes. •
Shri Goenka (Madras): Who will

listen?
Shri Dwivedi: 1 suppose what I say 

will be noted in the proceedings. As 
for exsunple certain portions of Vindhya 
Pradesh have been merged into other 
States as enclaves. Rampur, Tehri 
Garhwai and certain other States have 
been given due protection in the Legis
lative Assemblies ot the States concern
ed as also in Parliament, but no atten
tion has so far been paid to those en
claves of Vindhya Pradesh which have 
been referred to in this Bill. ^

Shri Goenka: They luivc b ^ n  com
plaining that there is no one on the 
Treasury Benches.

Dr. Ambcdkar: The Treasury Bench 
quite unnecessary for the House.
Shri Dwivedi: Si^ce a legislation has 

already been brought forth for the 
Scheduled Castes, Sciieduled Tribes 
etc., it should have beerx our first con
cern not to treat those merged enclaves 
like some packages that can be placed 
according to ones wishes. These en
claves should also get due representa
tion in the States’ Legislative Assein- 
blies.

Now, Sir, 1 wish to divert your atten
tion to a very important legal issue. 
In clause 2 oi article 330 of the Qon- 
stitution, it is stated:

*‘(2) The number of seats reser
ved in any State for the Scheduled 
Castes or the Scheduled Tribes 
under clause (1) shall bear, as 
nearly as may be, the same pro
portion to the total number of 
seats allotted to that State in the 
House of the People as the popula
tion of the Scheduled Castes in 
the State or of the Scheduled Tribes 
in the State or P art of the Statei 
as the case may be, in respect of 
which seats are so reserved, bears 
to the total population of the 
State.**

What I want to say in this connec
tion is that since there has been a 
clear mention regarding the allotment 
of seats, including those of P art C 
States, in the Act XLHI of 1950 and 
since clause 2 of article 330 of the 
Constitution clearly states that the 
seats will be jallotted in proportion to 
the population, there seems to be little 
reason why tliis legislation should be 
brought forth. Article 341 of the Con
stitution speoiiically mentions that:

‘*(1) The President may, after 
consultation with the Governor or 
Rajpramukh of a State, by public 
notification, specify the castec. 
races or, tribes or parts of or groups 
within castes, races or tribes which 
shall for the purposes of this Con
stitution be deemed to be Schedul
ed Castes in relation to that State.’*
Similarly a provision has been made 

in article 342 with regard to the 
Scheduled Castei I want to know what 
is the necessity of introducing such a 
measure when the President is em
powered, vide artic‘1^341 and 342, to 
do so by a public H btiftcation. If 
article 330 provides for any such le.q[i.s- 
lation for the Scheduled Castes then 
that legislation has already been enact
ed; and in case it does not orovide for 
one, the Constitution does not indicate 
any necessity of enactmg such a legis
lation. Therefore, as the hon. Member 
speaking before me said, this Bill is 
superfluous. That is why I would like 
the hon. iMiinister to pay his attention 
to this legal intricacy so that it may 
not give rise to any legal clash later 
on in the Supreme Courts The hon. 
Minister is an eminent legal expert 
and as such is in a better position to 
study the situation, that this legisla
tion does involve legal complexities. 1* 
hope he will throw light upon the sub
ject and, if necessary, either amend 
the Bill accordingly or withdraw it 
after its consideration because; as Shri 
Deshbandhu Gupta said and th^ re
presentative of Vindhya Pradesh also 
supported him there seems to be no 
such condition that the Scheduled 
Castes anvi the Scheduled Tribes will 
get representation only by enacting 
such a legislation. Representation wiU 
be provided to them even in the ab
sence of ^ny such measure. It is my 
duty to draw the attention of the House 
to the legal intricacies involved in the 
present Bill.

The second thing is that the hon. 
Minister may take recourse to article 
82 of the Constitution. It states:

“Notwithstanding anything In 
clause (1) of article 81, Parliament 
may by law provide for the repre
sentation in the Hoiiae of the 
People of any State specified in
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Part C of the First Schedule or of 
any territories comprised within 
the territory of India but not in
cluded within any State on a basis 
or in a manner other than that 
provided in that clause.”
Parliament have the power to enact 

such legislation under the above article 
and they have already enacted one 
Clause 2 of article 330 .clearly states 
that the number of seats allotted by 
the Presidertf to the Scheduled Castes 
and .Scheduled Tribes will be in ,pro
portion to the population. Under such 
circumstances, I think, there was no 
necessity of any Bill like this one. 
What is needed now is that this intri
cacy should be removed. As far as I 
could understand, the hon. Minister has 
not stated anything to that effect and, 
therefore, I have drawn the attention 
of the House to this issue.

Besides this, I would also invite the 
attention of the hon. Minister to the 
fact that when the Peonies Represen
tation Bill was moved here, the popu
lation of Vindhya Pradesh was nearly 
33 lacs. Then a population ot' about 
two and a half lacs to three lacs was 
included within the bordering territories 
in Accordance with the Enclaves Mer
ger Act. At that time six seals were 
agreed upon to be allotted to Vindhya 
Pradesh. Now that the census has 
taken place, I am told, the population 
of Vindhya Pradesh has increased by 
five lacs. Under these circumstanres, 
I believe, Vindhya Pradesh has every 
right to claim for more .^eats to be 
allotted to it. I will, therefore, *nake 
a couple of important suggestions. 
Firstly, it should be considered, if pos
sible, as to how these two scats should 
be allotted. It would be better that 
decision in this respect may be taken 
after having consultation with the 
Delimitation Committee for Vindhya 

Pradesh, In view of the fact that the 
population of Vindhya Pradesh has 

increased by five laos, the number of 
seats allotted to it should also be in
creased by one by bringing an amend
ment to the Peoples Heoresentation 
Bill. '

With these words I support this Bill.
Dr, Parmar (Himachal Prade.sh); i 

rise not only to support this Bill but 
also to congratulate the Government 
for giving representation to the 
scheduled castes and tribes in Part CJ 
States. It has been said in this Hcv.se 
that this Bill has been brought by the 
Law Minister imneoessarily and for 
certain other extraneous reasons. 1 
must, however, (’ontradiot this and say 
that what the Law Minister and the 
Government of India have done in 

bringing forward this Bill is only 
implementation of the policy which 

laid down in the Constitution.

Whatever my friends from Delhi and 
Vindhya Pradesh feel about this mat
ter—and their feeling is that ^ven 
without this legislation the represeritk- 
tion of the scheduled castes and tribes 
would have been assured in the House 
of the People—I welcome this measure 
for certain definite reasons. I can 
speak with some amount of knowledge 
as far as Himachal Pradesh is concern
ed and my feeling is that in spite of all 
that the Central Government and the 
other State Governments have done, 
our machinery is moving so slowly that 
the scheduled castes do not feel that 
enthusiasm that should have come with 
the Constitution. And that is all the 
more reason why we on our part 
should give a feeling, should give am
ple proof, of our idea, of our determina
tion to see that the scheduled castes 
do receive a fair deal in the next elec
tions. What is happening.in Himachal 
Pradesh mukes it all the more neces
sary.

1 do not want to take very Auch 
iime of the House, but I will just refer 
to an incident or two, to show iiow 
very necessary it is to make this pro
vision. It was about four months back 
—on the 41 h January 1951—^that the 
Himachal Pradesh Advisory Council 
recommended to the Government to 
introduce, at least extend, the Un- 
touchability Removal Act as it is in 
force in Uttar Pradesh, to Himachal 
Pr^ldosh. for there are a number of 
disabilities which the scheduled castes 
sufTcr from in those areas. I was sur
prised to learn from certain quarters 
in the States Ministry that some of 
them at least consider that there is 
hardly any necessity for this measure, 
for there is no such problem there as 
in Madras, nor h; there such a serious 
demand from the* people that it should 
be extended. If,that is the view which 
is prevailing In the Central Govern
ment too, I am afrafd that much that 
has to be done will remain undone.

When I had been to my oonatituency 
recently, a section of the scheduled 
castes, known as kolis, met me there 
in the interior of Himachal Prade.sh in 
district Sirmur. They narrated to me 
a recent incident in which some mem
bers of^that scheduled caste of kolig 
who tried to as.<?!emble io consider s'^me 
problems relating? to their betterment 
were pounced upon by the landlords, 
tied hand and foot and locked up for 
about three days. If that is what the 
scheduled castcs are to expect' under 
the new Constitution, I am afraid we 
have to give the matter a very sf,rious 
con.sidcration We have to admit the 
fact that our machinery has not yet 
geared Itself to this new idea; they are 
still going along the same old n it  and 
since not one scheduled caste is re
presented in the wJ;ole of the
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[Dr. Parm ar] ^
vices, this sort of thing is allowed to 
happen. I was told of this incident 
not only by those people but also by 
people who contacted the police and 
the local congress committee which has 
taken the m atter in Land wiih a view 
to doing justice to the.jc people. But 
the Police feel that they will not be 
able to prosecute the ollenders as no 
evidence will be forthcoming, because 
those scheduled caste people, who are 
tenants, have been told that if they 
give evidence against the landlords^ 

they will be nowhere and that th fir 
lands will be taken away from them. 
That is why I feel that they should 
have representation, so that one of 
them at least will have a chance of 
coming here and expressing what they 
feel about the state of allairs. That 
will have a reaction on people ^Vho 
have not changed and who do not see 
the writing on the wall. 1 peiscnaily 
feel that unless we solve this problem, 
solve it of course in a spirit ol friend
ship, unless this discrimination iz done^ 
away with, the social will go
to pieces. I person filly feel very - 
strongly on this matter and that is 
why I feel that this measure has been 
brought none too early.

Shri P. Y. Deshpande (Madhya Pra
desh): I wish to draw ihe attention 
of the hon. the Law Minister m d  of 
this House to certain legal aspects 
which have so far escaped notice. This 
Bill proposes to amend the Represt?nta- 
tion of the People Act of l‘J50 ond it 
is brought forward with the object qf 
providing representation to scheduled 
castes and scheduled tribes. My sub
mission is that this has already been 
provided for in the Representation of 
the People Act, 1950. Section 3 of the 
Act, which is sought to be amended, 
provides for the allocation of seats in 
the House of the People, and states 
in sub-section (2) that “to each State 
specified in the first column of the 
First Schedule, there shall be allotted 
the number of seats specified in the 
second column thereof opposite to that 
State”. In the First Schedule the seats 
have been allotted to Part C States also. 
The question arises, what obout the 
scheduled tribes and the -scheduled 
castes? Now, that too has been pro
vided for. In section 6 of the Act, 
in sub-section (2), it is stated, “As soon 
as may be after the commencement of 
this Act, the President shall, by order, 
determine— (a)...(b ),..(c )...and  (d) the 
aumber of seats, if any, reserved for 
the scheduled castes or for the 
scheduled tribes in each constituency.” 
This section authorises the .President 
to determine reservation even for
scheduled castes and scheduled tribes. 
Therefore, it seems to me that this Bill 
U lUtogether unnecessary. There 1«

the Constitutional mandatory provi
sion in article *330. The Representa
tion of the People Act, 19^0 goes fur
ther—in fact it implements that Con
stitutional mandate ami provides seats 
for P art C States and also provides for 
representation to scheduled castes and 
scheduled tribes. Tharefore, it seems 
to^me there is only one n a tte r  which 
is left rather in doubt And that is ’ 
the specification of the particular 
castes and the oarticular-IriUes which 
would be entitled to be recorded as 
such. That could be done, ?s it has 
been done in the case of Part A and 
B States, by order of the Fresident, 
not only und^r articles .'̂ 30 and 092 of 
the Constitution but als:) under sec
tion 6 of the Act which is sought to 
b t amended by this Bill. Although,
I wholeheartedly agree whh the pur
pose of this Bill—I do v/ant that the 
scheduled castes and tribes should be 
represented and all doubts about their 
representation should be removed, 
there is no Question about that—it 
seems to me that when i  nure oidei 
of the President specify in these tribes 
and castes will do, when such an 
order could have been placed before 
Parliament, and. as in the case of the 
Part A and B States, it could have 
been revised, altered or i-.oilined by 
Parliament later on. f?ivin[j cncuMh 
time to the people of these States to 
sugs;est anjcndments. to omit or add 
to the castes and tribe;^ eriuriierated 
in the President’s order—that being so.
I do not see any propriety fOr this Bill 
at all. All that it seeks to do could 
be done by an order of the ^Vesident 
specifying the castes and tribes and 
by placing the order of Ihe President 
before the TIouse and then fr)llowing 
the same procedure as in the case of 
the Part \  and B States. I hope the 
hon. the Law Mitiister will look into 
this matter and convince us that the 
Bill is really necessary.

5ft t ,

(SohedulcdCa8tos)3fh:
(Scheduled Tribes)
ftilT ^ 5? f  
m « r ^ ? r r« r3 n f |g f t9 |? r^

IT aftr

5ft % 1 1  ^n«r ^  ^  ir^
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f  %  aft 
a rh  ^  «n# <T aftr

«n? sft % fwtr f  I g ? m  ^

^
# tihr^ spTfs (Scheduled 

Caste) a(Pk (Sche
duled Tribes) ^  'nc 
f  iTf̂ firf̂ ?? «FT JinfisPT (Pro
vision) 11 5T? wra’ ^

31TO snv^Neftr 
(Statemeat of Objects aad 
Reasons) n f  i ara’ 
srf? ^  ^
wmt ^  a r ^  t»

Trfwrm'j jjhw t ^

«FT 5rftrf5TfMr  ̂ 5̂TT ^ t1 ^ .  T̂TifV 

<TfTC (special power) ^  
t  f% 'T m  %

I 5T? t  snrY3i*T fsra%

fwf? s p t^ a n ^  f  I

^  ^r«r?'4 w J ttt  ji? ^T??n t  
F«f. 5FT 7 ^  «TT eft

% ??PT 3f%«r5ft (Consti
tuent Assembly) % ^ i ar*n:

« rm  «if̂  3rnr?ir'P?iT # fv  
^  ^  sn^flpT f«pjn

WT ?ft ?>ppt «i>i*tf\<i>j5r»f ft<TfTi 

(spirit) «TT an̂ rr '^t^. Pp v i

v t ip tf ^  irRrPrfM?^ JTfft 

fw r  *rar ^  t  i
«f? ^  »?̂ ?«rT»T v r m  ^

I 'Silt rT  ̂ ^  ?r*r-

ffm  fr «ij? TiTw JTf i  ^  ^
wt>r qT7 ^  ^  t ’ Jt?
% rftr TC (t.eat) W  >1̂ 
f, wfiT % ( backward )
^  f  I <T5T ^

Tj  ̂ afK ^

% srsJT^ 3ft\

Tf?e ’Pt 3rf«î ;T r̂ iTT sf.m t  .
Off ^?T % 3T,-^

f  T^rfen,*^r T-: ^  ^

fwii *T^ .̂<a( *T'Ti Q 1%

THF? aftr ar?r»T
!T%f5Tf«rf̂  f7»TT 'TPTI ?ft Pr<3rsr 

^ ; -  srrfrspT ^?nf ^

?r» *PTT f»T m  *7 ft? âr̂ wt 

3rf«T>f:r< ^ 1  ifl ?T^

^,th: aftr
% feiT ((>1̂  3iw*i

5rf?jr ? J ttt  ^ !T r i  ft: 
ferr Tr tr^  3r*7j5?r sf?m

(Seotioti) (})rovlde)
«T<̂ rr t  3T̂ T *̂!T F s w  % snrsfw-• o t
^  55>ff spt arfsTTlT

n  w ^ m i  f  ft? ^  <riff
^  w  >PTr I  I ^  arrfe-

^  t  R\% ark 5?Vo I 3TWW tr̂ t- 
w, iR-’ arr'TPr «rnr arrfĤP??' v̂o sffj* 
'aftr 3nTf«Rr ^ i  '?ri?5rr  ̂
ftf 5T>ff Vt affSVR fe rr
flrr ^ r  11 ^ Tiin:
I  aftr ^̂ iTo t :

(1) Parliament may by law 
create ©r continue for any State 
specified in Part C of the First 
Schedule and administered through 
a Chief Commissioner or Lieute
nant-Governor—

(a) a body, whether nominated,
elected or partly nominated and < 
partly elected, to function as a 
Legislature for the State; or

(b) a C’ouncil of Advisers or 
Ministers or both with such con
stitution, powers and functions, in 
each case, as may be specified in 
the law.

(2) Any such law as is referred 
to in clause (1) shall not be 
deemed to be an amendment of 
this Constitution for the purposes 
of article 368 notwithstanding 
lhat it contains any provlsioi^
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. whifh nmovids or has the effect 
of amending the Constitution.”

% 7T?TTfkV■V CN -•>

(chanp^e) d-'f'
STTirtt'W % _̂rf 1 kH VT

i  I cw 31^ f  pp
<Tr? ^  f  ̂  5Tr?T 3rf^-

’PiT ^  I ann:

T̂fTT TT ^  aiTcr ftp TTJ ^  %

»r̂ Tr t  Pp Tr^ 

f̂TSRT (six) 3T^rf (apply) ff*rr 
f t  cTT*fljff % ?rr«T, ftf 

'TrJ ^  Ifi T 7  f̂ «RT ^  f  ^  
TTfft (Modi-.

ficationfi) % ^3rr.^if fm  rft 
5H I 3T> TrsRT 31Tt-

5Pr tTfrr 
if I m r r  ^  :

“The provisions of P a r t  VI shall
apply in rolalioii to t.lu* Spates specified 
in Pn^'t B of Uu' F^rsi Schedule as 
tlu'y ar)Dly in relation to the States 
sperified in P a r t  A of th a t  Schedule 
subject to the  followin.tr modiflcations 
imd cwnissions, 7-)nmoly:”

TT tr? ^ 3rr̂  I
“The provision of Port VI ,^hall

apply in  rela tion  to .the S tates specifi
ed in P.^rt C  of thi' F irs t  SdieduTe as 
they  f3pply  in relation to the  S tates 
sneoil’iod in P a r '  A (>C tha t Schedule 
jHibjert to Ihe ff)ll'>wii'G; modifications 
and* omissions, nam ely :”

anrr arrnT ^
3Tr5 ^  T% 3fV-' ^  TT^

TT^^-’T nrrj]; pffir ^  

(ani/)m;itically) ’jft 
!frfq?3 ^ ^  T '?
TTT JTm?rr I  ;TT ( t^ i? ir  i wt 
v,7 5T 5TIT (Baclaloor)
It i  I

jarr t  ar'k f?: ftrPnfer
arf^lTlT t  VT5TT ^Tf^, ?T| 3TFT 

^  5Ttflf ?JI% I WIJW 3F1TVT9T^  
JT? «pf Pp *n[ eft jnT'T̂  ^  
fjTpTfifl' (Ministry of States) ^  
a p n rf , ?»rm  v n r  f ,

^   ̂ %̂5»T5r̂ ?T ^  «(V ?ft 
3TWT m. w  f  I #■ 5ft <jtt

^  ^r»?iwr <̂ 1̂

3rr*RT Cf ?>«t

firPT?7T ^  I irt TT *nr t‘
^  w  ?p :? wrr far?? ^  anff tft ?Stv 
arr I ^ arrr̂
f̂t% ^  <ft# ftJTT I  3ftr >rr?t

3Tni' ^  ^ arr? i|' aftr
^Tt wr«i) % ^  '!:?T 11 arrTVt 

fitr f?r fir?y spt arnr wPr.T 
*r<? aftt ^  ^  3Tr?

^ ftr 7r? ^  q;ft'rr>r̂  
(Power) Tre #i ftr̂ y srfTr, aftr cT«r 
zr̂  aTTT̂r 3Ti<T t̂ ^rrw
sr̂ ft arrr ^ arr̂ TTT r̂nr
*T  ̂ ^  if' am  IPT 

aftr
arf̂ ^̂ TTT  ̂ ^ I P̂capT
f  ^  »l«it ^  *fi1W
'aftr fnpRT % ar^^r »p?,
JTpft ^  »JlKr arf̂ ^TT § 
ftr Tf̂  TT aftr TO #■ f  I

^  ^nr ^^^1 % ofi^i 

t  sfhc JT? arPT ST̂ «p? 
 ̂ ^  ?̂l*F>T ^ aTi'fi H 
n̂rŵ TT jf I

3R f̂ RrTT̂  waftr sPKor
^ 3fj^ ?nnT ar!JT*R

^  '«ft ffK ?t ^  t  
3T|t ^  sr^ aj^ f̂ par ^
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VI f  5n*T

^  s r f w t  »nT sft t  a f h c w ^
(Standing Commi

ttee)# ^  «trr f  I ^  ^
>it 3 T (F ^  I

5 ft: 3TR ^  ^

fR tir^ y  snn^ 15ft anr w  »im% 
*r ^  ^ r  sr^rr f

^  ^  t  
^  *1̂  V̂ *TT 5 -TO

Tt sTf^vrt ^  ^ wr sr r^  ^  
?w?ft t  I 3iHr 5
TC T m rft 5 ®rf̂ -
WT ^|lf f t ’TT ^  P̂PcTT w ffti
tR (Capital) 5 I i' sjvitst

^  TrsfStT^ «f1 
?ft «C|T ^  5ft n ^ X  T^f
*n ?ft % '̂W'̂ 'ti % wl*ff '̂ r 
5ft <5̂  ̂ arf^rc 5rr:5r «r i Prt 3r  
Ji^ iff ftfJiwr ^  ftrff % 
q̂ nffle arre (Govermnent 
of India) «A Trwmsfl 
5ft ^  'f̂ r’T ^ «TT, ^  ^ ^

n«RT ^  ^  «rr

5ft WT t̂̂ ft r̂«r ^  «T
^^ft^cr ?nw  ^

fsi5^  ^  sTî  t  ^  <r'iwrfl ^
. % srr^jpff vt arfi^frr'c

VT ^  'srw I ^ 5ft ,̂ miRrr  ̂ ft?
% arref̂ ift vt 'J’rrer arfwri: 

f*i5ŷ  w tfr k  ^
^ r s r ^ f  % ^  ^  1 1  3T̂  W T R  
^ «p|r ftf :

*‘t 9 ^  fsTir*W|[ JT?^%^T<ft ”  

l i k  f*RT, “ w r t r m T  ^  ”  i

3T«i% arzftEtrr % T f r  %

t  I 5it f^wfi w r  m
3R arfq^iT H ■

5 !Tt ^ 'm  »Pt 5ft 5T
»rr^  ̂ f¥5pfl arrq^  ̂ '̂ frrr qfjrr i 

fc-?fi % iii->rtq-£ft 
t  T<3fir B’P̂ cT t  Tf^Tffr ^ r 

m w r t  ?T?t % ^  ar̂ T'-̂ '̂
wr *r(t ?rst # fsr?f<7

3TT5rr |  i f̂ r 5ff»r f ^  ^
5TT̂  «PT ^  i  rfr '3f̂ 5T «n ^
^  % 5rrrff ¥t (ple
biscite) sp̂ rd I

Mr.  ̂ riiairmiKi: May I d raw  the 
a tten tion  of the ho:i. Mem ber to tiie 
fact th a t  wo ;ii'j not discussing tho 
problem ol bui wo ;ire d iscuss
ing the Heprc:io:itaiiori of the People 
(A m endm ent)  Bill?

^ d n  ^  O q\ o ftq; - . ' ^  f ^ " t

^ vftwHT T̂ r f
iT̂T fcr?^ %'i fsw  fT'Tr

r̂> TTi yf̂ r̂ TTC 3rfJT 
5ft f*I? f*T VSVfi fJT-riT 1̂% I , 
ir^JTTT »Tcr?y? m i  w<,'A' q r  

!T^ ^ jn r ,  m r  <T?crrt
Jrrr rfr |  w  ar? frff-

(llesi)on 8ib le  
G overnm ent) sril fwr^aft ^  

3lk psfijTT '̂t f<flr ^ f̂ ŜTT 
I aftsi tr  ̂ 3T|̂  gtefir frzfc^

i  afVr ®t?l fww^lr ^  ^  jj;wi

t  T< rTff#TRrr«R5
>T«t'Tife f t eft '̂tt ^ ’c«r ?nft
(T€it ?trr f^ 5 r̂ft fr r̂gwlf jtossjt

3ftr ^ frflP#T-
fiTf̂ rar vnnr ^  srm i

W t !T f<JTT
9rnr i s»f^ ̂  t'cirref | '  <rc
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I? o o

TO frfir

11

3Tsr wr?r ^  jf

g ’t? |

?P<5Mt =fr arrsri^t s f \ ^  jf

t»
(figures) HI fftt <t n tf  I mx 
H1555 'Tfgi t  ^ ’r*r»r ^
% ?Kf i  3ft =̂ >̂ rf %

i  gqsfri^l 5TT

t  ^  ^Warr 11

5pt ftr̂ ypp̂  iTî l i  H %
?r ^  ^ r  ’ cC' t  • ®rr-

3?f^  <5  ̂ ^  «fl f «  11
3r»rc W 3 ^ '<  ?T i^
«»m  H k  A ^  ^Tf ^«P 'T^’Tw

3pfî  (personal appeal) '̂<cfi g 
ft? 5i%«r %

g?r  ̂ ?rrt̂  f̂r (popu
lation) Vf tf5Mi (Katio) t  JT5 

i \V  Cl 

* r^  t.1
arraJT ^ r  

(atnendincnt) 5Tt ^   ̂ i
f̂sT̂r mx «r$ ^ r  ^  cfi Srq? 

g>rr I itTT -me-<
^  I  3t»T7: ^  ^nr^
?ft f̂ 55 ?PT Ttif i  aft‘<

ftr it;t ^?5nTI t ,  

ipT r̂ 55 5̂1$ sftr ar«n:
V I  r̂$»T?r ,5fl '<1 f^'jy 

aircT ^ ' v <  f®«Tr I  IH  ^  #JTK
^ ?nr^r | ,  \ v  
VT f^yirr t . 

a rk  <ff*T ?T5 ^F ŝrr 

^ r  rv«rre ^  8riV^-<

(srtJT 9ftT

vr«w ^  'Tf’T aft^ *rrk  ^rwr^r 
i  ftr srt? ?|- r̂'T̂ r̂r ari-r ^ 
3rr«T ^  i t  a rn i^  i ^?ptt ^  srar 

*iTr 11 '

(English translation of the above 
speech)

Capt. A. P, Singh: Sir, 1 am not
opposed to the object of the Bill, 
namely, making a provision for re
presentation of the Scheduled Castes 
and Scheduled Tribes. As for the 
many points that have been raised 
here, 1 will only say that I agree with 
the views of hon. Dr. Ambedkar, He 
himself says that Articles 341 and 
342 apply in relation to P art A and 
Part B States only and that Articles 
330 and 332 are also for P art A and
P art B States. Then again, he has
said that there is no specllic provision 
of affording representation to the 
Scheduled Castes and Scheduled Tribes 
of Part C States. He admits this thing 
m the Statement of Objects and 
Reasons. Now, he iinds that because 
it is necessary to reserve seats for 
these people, they must llierefore be 
given representation by enacting legis
lation in the Parliament, that is to say 
he wants special powers for the Parlia
ment to do it. That is the object for 
which he has brought this Bill before 
the House.

In this connection, my sabmission is 
that he himself was a Member of the 
Constituent Assembly when the Con
stitution was being framed. If we 
wish to ftnd out the reasons why no 
provision was made for the Part C 
States, we must examine the spirit of* 
the Constitution as to why the Schedul
ed Castes and Scheduled Tribes of 

Part C States were not given any re
presentation. There *nuiit be some de
finite reasons for that. As far as I 
could make out, the entire population 
of Part C States were treated as 
Harijans for the reason that they have 
all been regarded as backward people. 
This right of reservation of seats is 
given to the Scheduled Castes and 
Scheduled Tribes only ‘because they are 
a backward class and since the people 
of those States have been treated as 
backv/ard class, no provision has there
fore been made to give separate re
presentation to them. So, when there 
is no such provision, should we agree 
that they should not be given any 
riglits and that there should be no se
parate representation for the Scheduled 
< 'astes and Scheduled Tribes? My 
suDmission is that there is anotlier 
section in the Constitution which 
makes duch a provision and they shouia 
oe givea tnese rights uoaer that artlrni
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which, I believe, is meant for Part 'C’ 
States. They are Articles 239 and 240. 
Sir, I would like to Jraw  your atten
tion to Article 240, according to which 
these people can be given this right. 
Article 239 deals with special powers 
and Article 240 says:

*'(1) Parliament may by law 
create oi; continue tor any State 
specified in Part C of the First 
Schedule and administered through 
a Chief Commissioner or Lieuten
ant-Governor—

(a) a body, whether nominated, 
elected or partly nominated and 
partly elected, to function as a 
Legislature for the State; cr

(b) a Council of Advisers or 
Ministers, or both v/ith yach consti
tution, powers and functioms, in 
each case, as may be specified in 
the law.

(2) Any such law as is referred 
to in clause (1) shall not be deem
ed to be an amendment t)f tiiis 
Constitution for the pM^oses of - 
article 368 notwithstanding that it 
contains any provision which 
amends or has the effect oft j îmerid- 
ing the Constitution.**

That is to say, according to the Con
stitution, -we can make (‘hange, if neces
sary, under this article. Bi^t in that 
case one thing is certain- and it is that 
we will have to give more rights to the 
people in Part C States. It vjould , 
have been better had hon. 0 r. AjKibedr 
kar brought forward a clear measurer 
just as he has declared in the case of 
Part B States that Part VI with the 
under mentioned amendment will apply 
to them, to the effect that the Part VI 
with the following oiodifications will 
apply in relation to Part C States as 
well. I wish to draw the attention of 
the hon. Dr. Ambedkar to that. It is 
as follows:

“The provisions of Part VI shall 
apply in relation to the States 
specified in Part B of the / i r s t  
Schedule as they apply in relation 
to the States specified in Part A 
of that Schedule subject to the 
following modifications and omis
sions, namely:*'

Simlarly he could have provided the 
following:

“The provisions of Part VI shall 
apply in relatioh to the States 
specified in P art C of the P’irst 
Schedule as they apply in relation 
to the States specified in Part A of 
that Schedule subject to the follow
ing modifications and omissions, 
namely:”
75 PS.

If a Bill having this object and pur* 
port and which could also provide 
that all provisions of r*art VI would be 
applicable, had been brought, it could 
automatically have solved this problem 
of Scheduled Castes and Scheduled 
Tribes. But he has chosen a different 
path and wants to enter through the 
backdoor. He does not take the sim

. pier and a more direct course, which 
every hon. Minister Las the option to 
adopt and which he must do. Dr. 
Ambedkar might probably s ^  that it
IS the concern of the I\Iinistry of 
States and not his. The hon. Minister 
on several occasions, during my talics 
with him, expressed this view. But 
I take the Government as a whole, may 
he be Dr. Ambedkar or Shri Ayyangar 
or the Minister of Home A fl airs. All 
that 1 want to submit is that such a 
Bill would have been much better. But 
in failing to do so he hus put the cart 
before the horse with the result that 
people are complaining all round. He 
should now postpone this Bill and 
bring forward a Bill which would give 
all powers enjoyed by Part A States 
to Part C States. Then this object 

' would '*Ut9matically be fulfilled. At 
present he lii Jiot working accciding to 
the Constitution because, by this Bill, 
he is giving rights only to the Scheduled 
Castes ap'^ Scheduled Tribes. But we 
uii are Harijans and so before taking 
this step all other people must be made 
distinct from Scheduled Castes and 
Scheduled Tribes, that is to say they 
shoajd firî t be given more rights as is 
the case of Part A and Part B States. 
He should first do this and then only 
bring such a measure, otherwise, In 
my opinion, it is of no use.

It would take a long time to deal 
with its details and to describe its 
reasons. Shri Ayyangar has also 
stated in his speech that so far as 
Himachal Pradesh and Vindhya Pra
desh are concerned, a Bill will be soon 
coming for them. It is being framed 
and we are on the Standing Committiee. 
The Comnriittee has considered it and 
although it is very unsatisfactory at 
this time but we hope it will be im
proved upon to the satisfaction ot the 
people. Now, it is said that Delhi 

should also be allotted one seat. As 
for Delhi, I submit that there should 
be no hitch to give this rignt to it. It 
is said that since it is the capital of 
the country, it cannot be given this 
right. Sir, I would submit that Cal
cutta too had a Lieu ten ant-C;ovei nor 
when it was the capital of India but 
the people of Calcutta enjoyed full 
rights. Then again, taking the case of 
Simla, it used to be the capital cf 
>nd4a for some period of the year 

and being situated in Punjab, the 
Lieutenant-Governor also used to live 
there, but there had never been any
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tCapt. A. P. Singh]
difficulties about the two Governments 
functioning from \he same placre. 
Therefore, I am at a loss to compre
hend the argument put ^forward that 
<the people of Delhi should not be 
given this right on account of its being 
the capital of the country. I for one, 
feel that the people of Delhi should be 
given more rights because they are 
living in the capital itself. Shri Ram- 
Chandra had said: Sab te priya mohi 
yahan ke basi, mum dhamda puri 
Sukhrasi. (I love most the people of 
my own place which is the land of 
wealth and prosperity). He had said 
it for the people of Ayodhya. So when 
there is so much of hesitation in giv
ing rights to the people of Delhi, I am 
afraid, other pebple will have to ft^ce 
even more difficulties. Therefore, in 
my opinion, it is most desirable to 
keep the people of Delhi contented as 
it is the capital of the country and it 
will not be wise to dissatisfy them in 
any way. It would have been more 
proper had we arranged to hold a ple
biscite of the people of the area which 
we are administering.

Mr. ChaLrman: May I draw the atten
tion of the hon. Member to the fact 
that we are not discussing the problem 
of Delhi but we are discussing the Re
presentation of the People (Amend
ment) Bill?

Capt. A. P. Singh: Since it is being 
enforced in Delhi also, I thought I 
might refer that Delhi should also be 
given these rights which v/e^are going 
to have. I meant only that. Anyway, 
if it is so, I will not discuss that. My 
submission is only as to why smaller 
States like Manipur and Tripura should 
be refused these reforms of intrctducing 
responsible Governments. Aundh is 
one of the smallest states but it was 
the first state to have a responsible 
Government. Therefore I see no 
reason why other small States 
like Manipur and Tripura be 
deprived of a responsible Government 
and why a responsible type of adn)ini- 
stration be not established there, llie re  
are so many other States where a res
ponsible administration does not exist 
but I have no time to speak about 
them.

The next point which I would like to 
submit is with regard to the population 
of Harijans in Vindhya Pradesh. How 
much is that? No figures have been 
given about Scheduled Tribes. But 
it seems that the population of both 
comes to about nine lakhs, that is, a 
little less than one-fourth of the 
total population. But they are 
being given one-third of the total 
seats allotted, that is to say, two out 
of six seats are being given to them

while their population is less than 
even one-forth. If hon. Dr. Ambedkar 
deems it proper, and it is my personal 
request to him, he should allot one 
more seat to Vindhya Pradesh so that 
the population ratio may be adjusted 
to a greater extent. Although 1 have 
not submitted any amendmert to that 
effect, but it is my request to him and 
it would be better if he agmees to do 
it. I submit to hon. Dr. Ambedkar 
that if he thinks it proper he should 
withhold the present Bill and bring 
another Bill to that etfect. If he is 
agreeable to do it, I can submit my own 
Bill to him which I have already draft
ed in a comprehensive manner. It will 
be a small Bill sayin.^ that more rights 
should be given to Part C’ States and 
that responsible Government should 
be set up there. If it is done, 1 believe, 
the problem will automatically be 
solved. That is all I have to say.

Mr. Chairman: I think this has been 
sufficiently discussed. 1 therefore pro
pose to call hon. Dr. Ambedkar to 

speak.
Dr. Ambedkar: Yesterday when Mr. 

Kapoor raised a constitutional ques
tion that in view of certain articles in 
the Constitution, this Bill was unneces
sary and that I had brought this Bill 
for some other motive, I myself did 
not believe that Mr. Kapoor believed 
in his argument.

Shri J. R. Kapoor (Uttar Pradesh): 
You never believe in a fact.

Dr. Ambedkar: It seems to me that 
his argument has caught on and it has 
been repeated by several Members to
day on the floor of this House.

[Mr. Speaker in the Chair]
It is therefore incumbent on me to 

repel the suggestion which has been 
made in the course of this debate that 
this Bill is uncalled for. Hon. Mem
bers have referred to article on 
which they have built their main argu
ment. It is quite true that article 330
refers to the reservation for the
scheduled castes in ire  l^juse of the 
People. V/hat we are considering in 
this Bill is the reservation of seats in 
the House of the People for the
scheduled castes in certain Part C 
States. As I said, it is therefore rele
vant that this article should be refer
red to. It seems to mo that hon. Mem
bers who have relied upon article 330 
seem to have altogether forgotten that 
the basis of representation of the
scheduled castes must be the enumera
tion or the definition of the scheduled 
castes. Unless and until we kncv/ what 
the scheduled castes are and what their 
total population is, it is absolutely im
possible for anybody to make suy  pro
visions for the practical and fachia]
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representation of the scheduled castes. 
The question, therefore, ia this: Is there 
any provision whereby it is possible 
for any authority except Parliament 
to make a list of the scheduled castes 
so that we might know what they are, 
and also their population? For that 
purpose, it is necessary to refer to 
article 341. This is what article 041 
says:

“ (1) The President may, after 
consultation with tne Governor or 
Rajpramukh of a State, by public 
notification, specify the castes, 
races or tribes or parts ol or groups 
within castes, races or tribes which 
shall for the purposes of this Con
stitution be deemed to b 2 Schedul
ed Castes in relation to that State.*’

A similar provision is contained in 
article 342 which relates to scheduled 
tribes. There is a proviso contained 
in sub-clause (2) of article 341 and 
sub-clause (2) of article 342 which 
prevents the President, after having 
once made the order, from modifying 
it. The power to modify the order has 
been expressly reserved to Parliament. 
It is necessary to read very carefully 
the words of article 341 and article 
342. No doubt, the President is em
powered to issue a notification; but, 
there is a very important condition 
attached to his power to issue a noti
fication. That condition is that he can 
issue it only after consultation with 
the Governor or Rajpramukh of a 
State. Any one who reads the Con
stitution will know that by, making 
reference to a Governor or Rajpra
mukh, it is quite clear that what is 
meant is States in Part A or States 
in Part B. Because, it is only in States 
in Part A or P art B that you find the 
institution of a Governor or Rajpra
mukh. If article 341 also stated in 
specific terms that the President can 
issue such a notification in consultation 
with the Chief Commissioner, undoub
tedly, the President could have been 
presumed to have been empowered by 
the Constitution tmder articles 341 and 
342 to issue a notification with regard 
to States in Part C also. Unfortuna
tely, or fortunately, such a clause was 
not put in in article 341.

My hon. friend who spoke last ask
ed that I must explain as to why the 
Constitution did not make any provi
sion giving the President the power to 
issue a notification with regard to the 
scheduled cas t^  in Part C States. I 
think those Members, who took part 
in the discussion of the various articles 
When the matter was before the Con
stituent Assembly, will recall that this 
question was a matter of great contro
versy. Everybody /e lt that politics 
might enter into this field, that the

President might be advised for politi
cal reasons to omit a certain com

munity, that the President might be 
advised to add a certain community 
because of its political affiliation. 
Consequently, we had to draft this 
article with the greatest care and 
attention. It was also insisted that 
once the President had made the order, 
he should not have the power to alter 
it, because, there again, politics might 
enter. This is evident from the fact 
that in both the articles clause (2) .was 
introduced, because it was felt that 
once the order was made, if any 
change was demanded, that change 
ought to be made in the open House* 
by the House, with the knowledge of 
the scheduled caste Members of Parlia
ment. That was the reason why these 
articles were drafted with such meti
culous care.

My point, however, was this. The 
argument of my hon. friends who said 
that this Bill was unnecessary is based 
upon a complete misunderstanding and 
misreading of article 341. As I stated 
in my opening remarks, it is absolu
tely impossible to devise any kind of 
scheme of reservation for the schedul
ed castes unless two things are known: 
who the scheduled castes are and what 
their population is. As I said, if this 
matter was covered by article 341, 
then, it would have been quite unneces
sary to come to this House for making 
provision for representation of schedul
ed castes in Part C States. Because, 
then, the President would have the 

same power as he has with regard to 
the scheduled castes in Part A and 
Part B States to determine the Schedul
ed Castes in Part C States and their 
population so that the Election Com
missioner could easily proceed to deli
mit the constituencies. Therefore, my 
submission is that there is no substance 
in this argument that this Bill from a 
constitution?? point of view is un
necessary.

My hon. friend Mr. Deshpande has 
challenged me on another ground that 
this matter is already covered in the 
former Act called the Representation 
of the People Act, 1950. He has refer
red to section 6 of that Act where it 
is stated that the President may deter
mine among other things, “the number 
of seats, if any reserved for the 
scheduled castes or for the scheduled 
tribes in each constituency”. Here 
again, he seems to be suffering from 
one fallacy. This Act has reference to 
the order issued by the President with 
regard to the scheduled castes and 
scheduled tribes in Part A and Part 
B States. This section 6 could have no 
reference to or relevance to a case 
where the scheduled cftstes or tb^
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[Dr. Ambedkar]
scheduled tribes have not been noti
fied by the President. It is only when 
the President can notify that this sec
tion can be attracted. What we are 
doing now is to enact a list of the 
scheduled castes and the scheduled 
tribes in the various Part C States 
where we propose to reserve seats for 
them. Therefore, my submission is 
that his argument too is based on a 
complete misunderstanding of the pro
visions of that particular Act.

There is, I find, no disagreement on 
the question that provision should be 
made for representation of the schedul
ed castes and scheduled tribes in Part 
C States. So far, so good. Two Mem
bers from Vindhya Pradesh have said 
that by taking two seats, one for the 
scheduled castes and one for the 
scheduled tribes, the general repre
sentation has been cut into too much. 
Prima facie, I am not prepared to 
accept that argument. That argument 
seems to be founded on the supposition 
that all the six seats were to enure to 
the benefit of the caste Hindus. I am 
not prepared to accept that argument 
Those seats have been given to Vindhya 
Pradesh not only for the caste Hindus, 
but for all other people who are resi
dent in those States. They have ap
pealed to me to see if the quota of 
seats allotted to Vindhya Pradesh in 
the House of the People may not be 
Increased by one. You know that in 
iiif-i. ^ definite maximum

placed for the House 
® I  believe, it is about 

500. It Is quite obvious that I could 
representation 

of Vindiiya Pradesh if the thing is 
going to ollend against that maximum 

'"'possible and 
imconstitutional I t  is quite possible 
that other Part C States may also 
claim an enlargement of their quota 
tecause they may also claim the same 
Bort of treatm ent. It is therefore diffi
cult for me to commit to any such pro
posal as has been put before me. All
ih f  i .   ̂ JooJf Intosomething can 
be done. Beyond that I do not pro
pose to say anj^hing

Vindhya Pra- 
^ s h  drew my attention to article 240 
His argument was that instead of taic- 

article 240 I was pro
ceeding under some other articles of

that the articles under which I
tSL legitimate,in e  reason why he wants me to
under article 240 he knows very well

/ necessary. All that f
-need t«ll him *s this, that it is un

necessary for me to refer to article 
240 because my problem is very dift- 
eient. My problem is to provide for 
the representation of the scheduled 
castes and scheduled tribes in Part C 
States in the House of the People. My 
present problem is not to find • repre
sentation for the scheduled castes and 
scheduled tribes in any local. assembly 
or ”a Parliament that may be devised 
hereafter. When the Government of 
India will take action to satisfy my 
friend for the purpose of establishing 
some local legislature, then undoubted
ly article 240 will be resorted to and 
provision will be made for the repre
sentation of the scheduled castes and 
scheduled tribes therein also. But for 
the moment, it is not necessary for me 
to resort to article 240.

Then, much criticism has been level
led against the list of the scheduled 
castes. Well, I do not know how one 
can satisfactorily deal with a matter 
of that sort, because anybody in the 
Government of India dealing with a 
matter of this sort as to wnat com
munity is a scheduled caste community 
and what community is not a schedul
ed caste community, must necessarily 
depend upon the local information fur
nished to the Government of India by 
their officers and other agencies who 
are conversant with the matter. It is 
quite possible that the information .sup
plied to the Government of India by 
their agency differs from the informa
tion which hon. Members have. Gov
ernment, therefore, has to come to its 
choice, necessarily relying on the in
formation of its own officers. If a n y  
hon. Member can prove to my satisfac
tion that in the list that we have pre
pared, there has been any grave error 
or omission, I shall certainly consider 
the question. My friend Dr. Deshmukli 
of course, is very distcontented, I think, 
with the-Government and thinks that 
the Go^'ernment is always rushing 
through matters. 1 do not know how 
long he would like each Bill to take — 
probably a fortnight—and I do not 
know whether he 'would be satisfied 
even with that time. He expatiated a 
great doal iipon the inadequacy and 
the error.s of the list. My friend Dr. 
Doshmukh will permit me to say that 
as a member of the Round Table Con- 
forence, I had had a great deal to do 
with the preparation of these tables.
T had a great deal to do with it. We 
had before us a very grave problem. 
That problem was that in the census 
reports, right from 1910, if he will re
fer to them he will see. that certaJ-. 
classes were shown separately and theV 
were called “depressed classes”. When 
the question came at the Round Table 
Conference for giving representation 

to these classes, the question arose 
what was meant by the “depressed clag-
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ses’\  There were a large number of 
people who were economically and 
educationally backward but who in the 
technical sense of the word were not 
untouchables. There were certain com
munities like tlie mavganidia for in
stance, who were criminal tribes but 
were not untouchables in the technical 
sense of the word; they were practical
ly outside the pale of society and yet 
were not untouchables. The question 
v^as Ihen considered at great length— 
Are we going to give representation to 
the whole body of people who were in 
the census designated as “depressed 
classes*’, which would have meant a 
very large division in the share of re
presentation of the general Hindu 
population, or whether we were going 
to cut that class into something more 
precise, more definite, something which 
represented what were known as clas
ses >Mith disabilities imposed upon 
them and not those which were merely 
backward? Therefore, a decision was 
taken that the representation should be 
given only to what, were really un
touchables and to no others. Now. 
some people did not like the word “un
touchables”. They said, “We do not 
want that word ‘untouchables*.” So 
we had a term known as the “exclud
ed classes.” That the Hindus did not 
like. They said: ‘These are our blood 
brothers and you must not have a ter
minology which would indicate that 
they are outside us.” And so we de 
vised this phrase—scheduled castes— 
and 1 might say that to some extent 
1 was responsible for it. I said, if you 
do not want the word untouchables, 
and if you do not want the term ex
cluded classes, then have this term of 
scheduled castes. After all, they will 
have to be scheduled. Consequently 
the enumeration which is contained in 
the 1935 Act Order in Council for 
scheduled castes has been drafted with 
the greatest care and attention and 
I have no doubt in my mind that there 
is no community which is omitted from 
it which as a matter of fact ought to 
have been included, nor added any 
which ought not to have been added. It 
is as exact a classidcation as one could 
make. I may tell my friend Dr. Desh- 
mukh that while sitting here I was 
myself making some mathematical cal
culations in order to find out what 
variations there were from the list 
rcntained in the Order in- Council fol
lowing the Government of India Act, 
1935 and the list produced or rather 
notified by the President. Now I And 
that so far as these lists are concerned, 
this is the Dosition. Unfortunately 
here it is done in the a’phabetical order 
while there it was shown presidency- 
wise. Well, in Assam there are 15 com- 
mimities listed in the order issued Dy 
the President. I do not And that any 
single community which was included

in the Order in Council has been 
omitted. All of them are there.

You take Bihar. There again there 
are really 14 communities listed in the 
Order in Council under the Govern
ment of India Act H)35 and here the 
number of communities that have been 
listed as scheduled is 21. What they 
have done is this. In Bihar certain 
communities were untouchables 
throughout the province but certain 
other communities were untouchables 
in parts of districts and not in others. 
Consequently they were listed separate
ly. Probably the Home Department in 
making the notification thought that 
i t  was much better not to make this 
territorial distinction but to treat aU 
of them as untouchables^ irrespective 
of the territorial distincti6n.

'Bake Bombay. There is no change 
at all. The old Order in Council men
tions 34 communities. In this noti
fication the communities listed are 36, 
which is two more.

I do not think it is necessary for me 
to go over the whole list. So far as 
Part A States are concerned I do not 
think there is any ground for com
plaint. With regard to Part B States 

it is not possible for me to give any 
such assurance, for the simple reason 
that no such lists were prepared under 
the Act of 1935 for Part B States, Con
sequently the lists are very new and 
’t is possible that some errors might 
have crept in. I quite see that an im
portant community like the Ballia 
whom I know, is not to be found in 
the list. So with regard to Part B 
‘States I have no basis for comparison. 
So far as Part A States are concern^ 
the list is a fair list.

My friend referred to Delhi and pro
duced some paper issued by the Union 
Public Service Commission. It is 
quite true that a larger number is 
mentioned in the list but I have check
ed it up, and I am prepared to say 
that compared to the list we have 
included in this Bill, I think you might 
as well say that, about 90 per cent, 
are included in our list. Some of them 
seem to me to be duplicate names .the 
same community called by two diff
erent names.

Dr. Deshmukb; Only 39 out of 64.

Dr. Ambedkar: Some people are call
ed Ramdasias as also Ravidasias. 
Some others are called Dhanuk and 
Dhanu. It is very difficult to know 
whether they are two communities or 
one community with two different 
names. I am prepared to rectify this 
by omitting the word “or” and number
ing them as though they wcfre separate 
communities.
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[Dr. Ambedkar]
Then an hon. Member wanted 

figures. But 1 may tell him that we 
have been very meticulous in seeing 
that the proportion is very accurate.

I do not think there is any point 
made in the course of the debate which 
I have not dealt with. With these 
words I commend the motion.

Shri Eihirajulu Naidu: 1 would like 
to have a clarification from the hon. 
Minister. Scheduled castes and tribes 
are in a way defined by articles 341 
and 342, but only in respect to Part 
A and Part B States and th ^ e  is no 
corresponding provision in the Consti
tution of scheduled castes and tribes 
in Part C States. It is a m atter of 
doubt whether Parliament can by law 
define a term used in the Constitution. 
(Dr. Ambedkar: Of course.) Is it not 
necessary that action should be taken 
by the President under article 392?

Mr. Speaker: The hon. Member is 
agitating the same point. If he coolly 
considers the reply of the hon. Law 
Minister I think he will find the 
answer.

The question is:
“That the Bill further to amend 

the Representation of the People 
Act, 1950, be taken into considera
tion.”

The motion was adopted.

Clause 2— {Insertion of new section 3A 
etc,)

Shrl J. R. Kapoor: I beg to move;

In clause 2, for the proposed section 
3A . of the Representation of the 
People Act, 1950, substitute:

“3A. For the purposes of reserv
ing seats in the House of the People 
under the Constitution of India, 
the castes specified in the Sixth 
Schedule shall be the scheduled 
castes in relation to the P art C 
State under which they are so 
specified, and the tribes sper^ified 
in the Seventh Schedule shall be 
the scheduled tribes in relation to 
the P art C State under which they 
are so specified.'*

The implication of my amendment 
is that sub-clause (1) of the proposed 
new section 3A goes off. So far as 
sub-clause (2) of the new section is 
concerned for the words “for the pur
poses? of this Act'' we shall have the 
words “for the purposes of reserving 
seats in the House of the People under 
the Constitution of India*'......

. Dr. Ambedkar: May I say tl^at this 
amendment is entirely outside the 
scope of the Bill? What we are doing 
is we are reserving seats in some of 
the P art C States. Only so far as 
those States are concerned we are 
preparing the list. The amendment is 
that there shall be a list of scheduled 
castes for all Part C States. That is a 
separate question.

Shri J. R. Kapoor: I *do not know 
how my hon. friend could put this 
Interpretation on my amendment. I 
have nowhere stated in the amendment 
that there must necessarily be a 
schedule in relation to all P art C 
States. I am referring only to the Sixth 
and Seventh Schedules which are al
ready given in the Bill itself* I no
where seek to add a new Schedule or 
even to amend the two Schedules. 
They shall remain intact unless of 
course they are amended by any other 
amendment which may be moved and 
accepted by the House. All that I 
suggest in niy amendment is that sub
clause (1) of the proposed section 3A 
shall be omitted and so far as sub
clause (2) is concerned for the words 
"for the purposes of this Act" we shall 
have the words “for the purposes of 
reserving seats in the House of the 
People under the Constitution of India." 
Why I am moving the amendment is 
that I am definitely of the view, as I 
submitted yesterday and reaffirm 
day, that article 330 of the Constitu
tion specifically provides that in the 
House of the People seats shall be
reserved for every State. And the
word “State*' as defined in article 1 of 
the Constitution includes all States 
whether they are in P art A or P art B 
or Part C. The hon. Law Minister in 
his reply to the debate on the Bill a 
few minutes ago said that while he 
did admit that article 330 specifically 
provided for reservation of seats his 
only difficulty was that article 330 
could not be complied with until there 
was a specific list of scheduled castes 
for Part C States and since there was 
no such list and since none could be 
made according to the provisions of 
article 341, it was necessary to have 
a separate list of scheduled castes and
scheduled t r ’bes. To that I would
repeat my submission made yesterday 
that article 341 should have been so 
amended and adapted by the President 
as to remove this difficulty. This he 
could have done under article 392. 
But that argument did not appeal to 
my hon. friend. Dr. Ambedkar. I am 
not reiterating that argument today, 
but even assuming that it is necessary 
for Parliament to pass a list specify
ing the scheduled castes and schedul
ed tribes, my original contention does 
remain, that it is not necessary to pro
vide again in this legislation for the 
reservation of seats in the House of
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the People for scheduled castes and 
scheduled tribes residing in P art C 
States. This provision is already speci
fically included in article 330 of the 
Constitution. Therefore, sub-clause
(1) of the proposed section 3A is ab
solutely redundant.

There is another reason why we 
should not have this sub-clause (1) of 
section 3A. It not only specifically 
provides—unnecessarily—for the reser
vation of seats but it goes beyond that 
and fixes the number of scheduled 
castes representatives in the House of 
the People on behalf of the scheduled 
castes and scheduled tribes of Pgft C 
States. This, I submit, is against the 
Constitution itself because under clause
(2) of article 330 a definite formula 
has been given as to in what propor
tion there shall be reserved seats in 
the House of the People in relation to 
scheduled castes and scheduled tribes 
in Part C States—they shall be in pro
portion to their numbers. Here the 
number is absolutely ignored and theo
retically speaking an arbitrary num
ber of seats is fixed, one here and 
one there. Maybe today we know de
finitely the specific number of schedul
ed castes and scheduled tribes living 
in a particular Part C State of Vindhya 
Pradesh, Delhi and so on, but we do 
not know what the situation may be 
five years hence. Only this morning 
my hon. friend, Shri Deshbandhu Gupta 
brought to our notice that quite a 
large number of persons from difl;erent 
parts of the country, belonging to 
scheduled castes and scheduled tribes, 
have come over to Delhi and, for augKt 
we know, during the next five years 
there might be material change in the 
figures of scheduled castes and 
scheduled tribes in the various Part C 
States mentioned in the Bill. The diffi
culty then will be that we shall have 
to amend this legislation. Therefore, 
since k specific formula is already pro
vided in the Constitution itself, it is 
not open to this Parliament to change 
that formula. It is for the Election 
Commissioner to find out at any parti
cular time as to how many reserved 
seats there shall be in the House of 
the People in relation to any parti
cular State in Part A, B or C. There
fore, I submit that sub-clause (1) of 
the proposed section 3A is against the 
Constitution and is also unnecessary.

Mr. Speaker: Amendment moved:
In clause 2, for the proposed 

section 3A of the Representation 
of the People Act, 1950, substitute:

“3A. For the purposes of reser
ving seats in the House of the 
People under the Constitution of 
India, the castes specified in the

Sixth Schedule shall be the schedul
ed castes in relation to the Part C 
State under which they are so 
specified, and the tribes specified 
in the Seventh Schedule shall be 
the scheduled tribes in relation to 
the Part C State under which they 
are so specified.”

The Minister of State for Transport 
and Railways (Shri Santhanam): Does 
my hon. friend suggest that without 
a Parliamentary enactment the Elec
tion Commissioner can give a specific 
number of seats to any specific State? 
It will have to be done by Parliament.

Mr. Speaker: The point, as I have 
been able to understand, is that the 
necessary directive having already been 
given by article 330 that representa
tion shall be in proportion to the popu
lation, the Election Commissioner has 
already got the direction and it is for 
him to work it out, not for this House 
to lay down exactly what number of 
seats they will give to each State......

Shri Santhanam: Sir, if I understand 
it correctly, the directive is to Parlia
ment and not to the Election Com
missioner. Because the actual num
ber of seats have to be laid down by 
Parliament—the Election Commission
er cannot fix the numbers.

Dr. Ambedkar: The specific article 
is 82 which deals with the reprpsenta- 
tion in the House of the People. It 
says:

“Notwithstanding anything in 
clause (1) of article 81, Parliament 
may by law provide for the re
presentation in the House of the 
People of any State specified in 
Part C of the First Schedule or of • 
any territories comprised within 
the territory of India but not in
cluded within any State on a basis 
or in a mannex; other than that 
provided in that clause.”

We knew that the same principle 
could not be applied to Part C States 
and therefore a special article had 
been made.

Shri J. R. Kapoor: May I submit 
that article 82 has no relation to article 
341? Article 82 says that so far as 
Part C States are concerned, the basis 
of representation in the House of the 
People, as specifically mentioned in 
article 81 in relation to Part A and 
Part B States, may be varied. Under 
article 81 the basis of representation 
is one representative for every five to 
7i lakh persons. Article 81 does not 
refer to reservation of seats at all. 
Under the cover of article 82 this 
Parliament cannot take to itself the
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[Shri J. R. Kapoor]
right of overriding the specific pro
vision of article 330. As you rightly 
pointed out, Sir, under article 330 the . 
direction has already been specifically 
given obviously to the Election Com-' 
missioner to do a little arithmetical 
calculation. It is m?i ely a little arith
metical calculation and for thax the 
Constitution-makers did not think that 
Parliament should be troubled. It is 
a littlq arithmetical calculation which 
can be done by the Election Cp^nmis- 
sioner and it is not open to the Parlia
ment to make even a slight variation 
this way or that way.

Shri Santhanam: If you will kindly 
refer to article 81 (2) and (3), you will 
find, Sir, that all adjustments* have to 
be made by ParUament by law. Upon 
the completion of each census, the re
presentation of the several constituen
cies shall be decided by Parliament by 
law. The Election Commissioner can
not by notification allocate seats In 

Parliament.

Shri J. R. Kapoor: I readily agree 
with the proposition just now enun
ciated by my hon. friend Mr. Santhanam 
and even this time^ we have already 
passed one Representation of the Peo
ple Bill. But the point we are now 
considering is not as to how many 
persons from a particular State shall 
be elected ter the House of the People. 
We have already done that and we are 
not going to amend it. and even if we 
want to, we have to have a separate 
amending Bill for that. 3 u t  aU that 
we are considering now is this: Out of 
the total number of seats whicn we 
have already fixed for represer Natives 
from P art C States, how many snail be 
reserved for the scheduled castes and 
scheduled tribes? That is the propo
sition that we are considering at pre
sent and not the bigger and the general 
proposition of the number of seats to 
be given to a particular State. The 
limited question is how many seats arc 
to be reserved for the scheduled tribes 
and scheduled castes, and for that my 
submission is that we have not got to 
pass any legislation. The directive is 
given unaer article 330(2) and it is 
only the Election Commissioner’s busi
ness to make a little mathematical cal
culation from time to time (a) to find 
out how many scheduled castes and 
tribes there are and (b) on the basis 
of their number, to determine how 

many out of the total seats shall be 
reserved for them. For this, it is not 
only unnecessary but it is against the 
specific provisions of the Constitution 
to have the proposed section 3 A. There
fore, it must be deleted. Sinco this is 
obviously against the Constitution, I 
have raised tins question. I request

that the House may not be pleased to 
accept sub-clause (1) of tlie proposed 
Section 3A but it may be pleased to 
accept only sub-clause (2) and that 
too in the form in which my amend
ment stands.

One word more and 1 have done, If 
it be the contention of the hon. Minis
ter that it is not pro voided in the Con
stitution that seats shall be reserved 
m  the House of tJie People for P art C 
States, then 1 am afraid we cannot 
make any such provision here, because, 
the House of r.he People must be con
stituted strictly in accordance with the 
specific provisions of the Constitution.
I take my stand on the plea that it is 
already provided for in the Constitu
tion, but if the contention of the hon. 
Minister is, otherwise then it is a very 
risky one and in that event we must 
hold that it is not open to Parliament 
to say anything with regard to the 
composition or constitution of 
House of the People. It may be a 
lacuna in the Constitution, or it may 
have been left over by oversight or 
deliberately. But if tr.e contentiun of 
the hon. Minister be that there is no 
provision in the Constitution itself pro
viding for the reservaaon of seats for 
scheduled castes and scheduled tribes, 
then we cannot help it. My own view 

" is that provision already exists. There
fore, in order that he may not ruii such 
a risk and in order that this qu.-^stion 
may not crop up before the Supj-eme 
Cour^ and be contested there, I would 
submit that the House should accept 
m y. contention ?nd be content with 
accepting my amendment.

Pandit Munisfawar Datt Upadhyay,
While making my submission in the 
morning, I had not gone into minute 
details, but after hearing so many 
speeches on the same point, I hope 
you might have seen that the position 
taken by the hon. Minister is not a 
sound one as far as the specification 
of the scheduled castes and scheduled 
tribes list is concerned, because this 
list could be prepared only by the 
President.

Dr. Ambedkar: No. I definitely 
deny that, ho  has no power to do 
that.

Pandit Munishi^ar Datt Upadhyay;
Under article 341 it is the President 
who is authorised to prepare a list of 
these scheduled tribes and castes in 
consultation with the Governor or 
Rajpramukh concerned and that list 
has been prepared by the President 
and been publislfed in the Gazette in 
respect of Part A ’ and Part B States. 
But there is no list for Part C States. 
If there is no provision under which 
the President could prepare a- list for
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Part C, Slates, then I do not think that 
there is any other provision under 
which that list could be prepared by 
this House.

Mr. Speaker: Is the hon. Member 
prepared to go to the logical length 
that because no powers are specificfily 
provided for Parliament preparing a 
list of scheduled castes, therefore in 
States other than Part A and Part B 
there can be no recognition^ of schedul
ed castes? Is that his position?

Pandit Muulsh\iar Datt Upadhyay:
Yes. In article 330 general direction has 
been given and it is that according to 
the population of the scheduled castes 
and tribes the seats shall be allotted 
and after the allotment of seats and 
the delimitation of constituencies by 
the Election Commissioner...

Mr. Speaker: Let us leave aside the 
delimitation at this stage. Let us ti*y 
to delormine what, the scheduled castes 
nre. The other point will be the one 
raised by Mr. Kapoor. So, let us be 
clear on that point first.

Pandit Munlshwar Datt Upadhyay:
My submission is that there is no such 
provision except the one contained in 
article 341 where the specification of 
5?r»heduled tribes and castes are men
tioned in the Constitution. If the list 
orepared by the President in consulfla- 
tion with the Kajpramukh or the 
''"ov^ornor concerned had been brought 
before Parliament for amendment say
ing that Ruch and such castes should 
be added in the list for Part C States, 
that would have been understandable; 
otherwise, there is no authority vested 
in Parliament to have an independent 
Bill for providing lists of these castes 
for Part C States. This is my conten
tion, unless of course my hon. friend 
can point out any provision in the 
Constitution under which he thinks 
that this House is authorised to have 
on independent list of castes and tribes 
on the basis of which these seats -rould 
be allotted to Part C States.

4 P.M.

Dr. Ambedkar: I will deal first with 
Mr. Kap755r’s point—his amendment. 
He has all the time been relying on 
article 330 where provision for schedul
ed caste representation is made. His 
contention—if I have understood him 
correctly—is that that provision is 
sufficient not only for Part A and Part 
B, but also for Part C States, That is 
the only difference between us. My 
point is that a separate provision such 
as the one contained in the Bill is 
necessary: his contention is that it is 
unnecessary, because it is covered by 
article 330. I believe I have represent
ed him correctly. That is the point

75 PS.

The submission that I propose to 
make in favour of the course that I am 
following by bringing forth this Bill is 
just this. There is a definition of 
scheduled castes and scheduled tribes 
in article 366 of the Constitution, 
Clause (24) of article 366 reads^thus:

“ ‘Scheduled Castes* means such 
castes, races or tribes or parts 
of or groups within such castes, 
races or tribes as are deemed under 
article 341 to be Scheduled Castes 
for the purposes of this ConstitU' 
tion.”
Now, it may be open to contention 

that the “Scheduled Castes” referred 
to in article 330 are “Scheduled Castes’* 
as defined in clause (24) of article 366. 
Scheduled Castes in Part C States can
not be said to be Scheduled Castes 
within the meaning of that clause,

Shrl J. R. Kapoor: That is what my 
amendment seeks to provide for.

Dr. Ambedkar: I am coming to that. 
Therefore, it may be open to content
ion that article 330, which directs that 
representation .shall be on the basis of 
population, may not apply to Scheduled 
Castes which do not fall within the defi
nition in clause (24) of article 366. 
That being so, it is necessary to make 
a separate provision for that. That is 
my reply to Mr. Kapoor’s point.

With regard to the point raised by 
Pandit Munishwar Datt Upadhyay, 
article 82 is worded in the widest sense.
It says: '

“Notwithstanding anything in 
clauj^e (I) of article 81, Parliament 
niay by^aw provide for the repre- ‘ 
sentntion in the House of the Peo- . 
pie of any State specified in Part 
C of the First Schedule......

My submission is this: that this
power is so wide that in making pro
vision for the representation in the 
House of the People of Part C States, 
it is certainly open to Parliament to 
say lhat so many seats shall be allot
ted to the scheduled castes and so 
many seats shall be general seats. I 
cannot understand what more he wants 
by way of specific provision. If in 
making provision for the representa
tion in the House of the People of any 
Part C State Parliament decides that 
there shall be a certain reservation for 
scheduled castes, then my submission 
is that it carries with it an implied 
power al£o to set out who are the 
scheduled castes.

Shrl J. R. Kapoor: May I say one
word?

Mr. Speaker: By way of reply?



7106 R epresen tation  of the 19 APRIL 1951 People (Am endm ent) B ill 7107

Shrl J. K. Kaiioor: I do not know 
whether 1 have a right to reply.

Mr. Speaker: If the hon. Member 
liiinks over the reply given by the hon. 
the Law Minister just now, he will per
haps agree not to press his amendment.

Shri J. R. Kapoor: 1 will make one 
small submission and then seek your 
guidance on the subject.

Mr. Speaker: l̂ êt me repeat what I 
have understood, so that he may point 
out in the submission he makes whe
ther I havB committed any mistake in 
understanding the position.

The hon. the Law Minister—he will 
correct me if I am wrong—has pointed 
out the difficulty, in the interpretation 
of the scheduled castes and scheduled 
tribes, which is possible, and then it 
may land us into a very inconvenient 
position. The terms “Scheduled Castes 
and Scheduled Tribes” are defined in 
article 366 (24) and (25). Now, that 
definition specifically mentions the 
castes and tribes that are to be deem
ed as scheduled castes or tribes under 
specific articles 341 and 342 with the 
result that possibly, so far as Part C 
States are concerned, it may be con
tended that what you call scheduled 
castes as defined by Parliament cannot 
be recognised as scheduled castes under 
the ConstUlutlon. Inasmuch as article 
330 gives a general direction so J!ar as 
the scheduled castes under the Consti
tution are concerned, the cases of Part 
C States scheduled caste representa
tion are not covered by article 330. Is 
that the intention?

Dr. Ambedkar: Yes; that is so.

Mr. Speaker: If that is so, then his 
further argument is that "let there be 
a superfluity, if you so call it, but why 
not make the posirion sure?” There
fore, even if it is assumed that the 
legislation is a superfluity, let us have 
it, so that no legal technicality might 
come in the way of the representation 
of the scheduled castes. He wants to 
make that position quite clear and 
leave nothing to the ingenuity of the 
lawyers or technicalities of law.

Shrl J. R. Kapoor: Sir, the argument 
of the hon. Dn. Ambedkar is plausible 
enough indeed.

Mr. Speaker: Tf that is so, let there 
be no iepj;y.

Shri J. R. Kapoor: The definition of 
scheduled castes and scheduled tribes 
in article 366 is not an absolute defini
tion. This definition has to be read 
iilong with the preamble or the intro
ductory words of article 366 which run 
thus: “In this Constitution, unless the

context otherwise requires, the follow
ing expressions havd the meaning 
hereby respectively assigned to them ...” 
Obviously, therefore, the context of 
article 330 does not fit in with this 
definition of scheduled ^castes and 
scheduled tribes.

The context of article 330 obviously 
means that there shall be reservation 
of seats for the scheduled castes and 
scheduled tribes in the House of the 
People. Therefore, these definitions 
should not be taken at their face value.

Mr. Speaker: I may point out to the 
hon. Member that the position may be 
said to be left in doubt and uncertain 
in the Constitution. That is why we 
are going to have special legislation.

Shri J. R. Kapoor: What about the 
second point? Can we fix a number, 
and not go by the formula of clause (2) 
of article 330?

Mr. Speaker: If the argument is
conceded that it is desirable, as a mat
ter of safety, to have a special defi
nition of scheduled castes for the pur
pose of representation in Part C States, 
the other thing follows automatically. 
The two go together. You cannot rely 
upon that definition for one purpose 
and still reject it for another.

" Shri J. R. Kapoor: Is it your ruling 
or your view that it is open to Parlia
ment to reserve seats for any parti
cular section of the community unless* 
it is specifically provided for in the 
Constitution? If it is not so provided, 
can we do it?

Mr. Speaker: In the first/place that 
question does not arise. It is a prob
lematical one and the Chair should 
not be called upon to go on interpreting 
it. The matter is very clear. We are 
not going into the wider question of 
interpretation of the Constitution.

Dr. Deshmukh: Have you consider
ed the objection raised by Mr. Desh- 
pande which relates to section 6 of the 
Representation of the People Act by 
which the number is to be determined 
by the President and not by Parlia
ment?

Mr. Speaker: We are again in the 
same vicious circle. The interpreta
tion of that is practically based on the 
same view of the article. I think we 
need not go into that. The discussions 
are no doubt very interesting and in
volve very interesting and very good 
points of legislation. But let us legis
late as common people, going by com- 
monsense.

About the hon. Ilem ber’s amend* 
ment, I shall put it to the House.
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Shri J/ R. Kapoor: If that be your 
view, it need not be put.

Mr. Speaker: He need not depend 
on my view, it may be a mistaken one.

Shri J. R. Kapoor: No, Sir. I go by 
yqjir .superior wisdom, particularly in 
the matter of law. I beg leave of the 
House to withdraw the amendment.
The amendment was, 

withdrawn.
by leave,

Mr. Speaker: The question is:

“That clause 2 stand part of the
Bill.’*

The motion was adopted.
Clause 2 was added to the ^ill.

Clause 3.— (Addition of Sixth and 
Seventh Schedules etc.)

Mr. Speaker: I find a number of 
amendments here making small cor
rections, perhaps of spelling or putting 
the names in proper order. For in
stance there is one substituting “Adi- 
Dharmi” for “Adharmi”. It is a pure 
mistake of spelling. That will be cor
rected. Is it necessary to have it as 
an amendment?

Dr. Ambedkar: Sir. I am pressed to 
say that in clause 3, in the proposed 
Sixth Schedule, under the heading 
‘Delhi’ in entry No. 14, after the word 
“Dhanak’\ t h e  words “or Dhanuk” be 
Inserted—If that satisfies some Mem
bers.

Mr. Speaker: That is amendment 
No. 4 in the list, by Mr. Chandrika 
Ram.

Dr. Ambedkar: Mine is No. 5 iti the 
list. Anybody’s may be taken.

Mr. Speaker: I would take the 
amendment about ‘Adi Dharmi” also. 
Mr. Chandrika Ram’s amendment No.
2 is what the hon. the Law Minister is 
accepting as his No. 3.

Shri J. R. Kapoor: In a diflerent 
form that is “Ad Dharmi”. The cor
rect expression is “Adi-Dhanni”.

Shri Chandrika Ram (Bihar): 
should be “Adi-Dharmi”.

It

Dr. Ambedkar: I am
accept his amendment.

prepared to

Mr. Speaker: Does the hon. Member 
Mr. Chandrika Ram accept the Law 
Minister’s version in regard to his 
amendment No. 4?

Some Hon. Members:. B olh are the 
same.

Mr. Speaker: I think the hon. Minis
ter’s amendment (No. 5) is better than 
Mr. Chandrika Ram’s amendment (No. 
4). And I think amendment No. 7 by 
the Law Minister is also better in form 
than No. 6 of Mr. Chandrika Ram

Dr. Deshmtikh: I want amendment 
No. 8 of mine. /

Dr. Ambedkar: i have examined the 
list and I have also consulted autho
rity. Those contained in No. 8 iiave 
never been part of the Schedule. J 
do not accept amendment No. 8.

Amendments made:

In clause 3, in the proposed Sixth 
Schedule, under the heading 'Delhi*, in 
entry No. 1, for “Adharmi” substitute 
“Adi-Dharmi'\

—[Shri Chandrika Rarn]
In clause 3, in the proposed Sixth 

Schedule, under Ihe heading ‘Delhi’ 
in entry No. 14, alter “Dhanak” insert 
“or Dhanuk”.

—[Dr. Ambedkar]
In clause 3, in the proposed Sixth 

.'Schedule, under the heading ‘Delhi’ 
in entry No. 34, after “Rehgarh” insert 
“or Raigar”.

—[Dr. Ambedkar}

Dr. Deshmukh: I beg to move:
In clause 3, in the proposed Sixth 

Schedule, under the heading ‘Delhi’, at 
the end, add new ti)tries:

“40. Nai (Barber).
41. Dhiwar (fisherman)”.

WJTjile replying to my speech the 
hon. the Law Minister referred to my 
being ' discontented with Government. 
From the recent speech that he made 
it appears that he is also not ^oo 
pleased with the Government of which 
he himself is a part.

Shri Sidhva: Aie barbers untouch
ables?

Dr. Deshmukh: 1 am bringing this 
amendment on the strength of a re- 
pre.sentation that has been made to 
me. Secondly, in tne list which was 
referred to by the hon. the Law Minis
ter—which is a notiflcation b y ' the 
Federal Public Service Commi«.<ion, 
India, dated the I2th March IP4»— 
these two castes are includfxl.
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[Dr. Deshmukh]
L P a n d it T h a k u r  D a s  B h a r g a v a  in  the 

chair,]
As I had pointed put in my specch 

the number of these castes in Delhi 
according to this list is sixtyfour. 1 
have not suggested the inclusion of all 
that have been omuted. I have only 
suggested two, wiiich are also present 
in the list here. 1 think it is very un
fair that the hon. me Law Minister 
should not accept it But even if he 
is not prepared to t^ccept it 1 want to 
press it and I hope all hon. Members 
of this House wiJl be pleased to vote 
with me, because this is discrimination 
pure and simple. For one purpose 
you have a notiticalion in which cer
tain castes are included. This rioti- 
llcation holds good ai*d neitiier the Law 
Minister nor^ Ihe C'lOvernment have 
taken any steijs to disallow this list. 
Any boy who is born of any of tliese 
castes is entitled to apply, under this 
notiflcation, styling himself as a 
scheduled caste. But here I do not 
know for what rcnsons the hon. Dr. 
Ambedkar does not wish to incUide 
them. These two castes are here in 
this list—in this Gazette copy which 
any hon. Memoiir m̂ ^y come and see. 
These peii^ fishermen who are called 
Dhinwars or Jhimvors—that name also 
is here—are here in this list^ which is 
item 22 in this list. I hope therefore 
that irrespective o‘" what the hon. Dr. 
Ambedkar decides, the House will vote 
with me and tJee thut these two castes 
who feel it keeniy ore not deprived of 
their privileges merely by a stroke of 
the pen. I hope therefore that the 
House will support 7̂ :e in this amend
ment of mine.

Shri Sidhva: May I know whether it 
is a Government of India publication?

Dr. Deshmukh: Yes. Dr. Ambedkar 
has got a copy of it.

Mr. Chairman: Amendment moved:
In clause 3, in the proposed Sixth 

Schedule, under the heading ‘Delhi*, 
at the end, add new entries:

“40. Nai (Barber).
41. Dhiwar (ftsherman)**.

Shri Sonavane: With reference to 
the amendment moved by my hon. 
friend, Dr. Deshmukh, I think only 
such of the castes who are untouchables 
in the society.......

An Hon. Member: We have no un
touchables now.

Shri Sonavane: That is the basis for 
the scheduled castes’ lists and there- 
fote these two communities are men
tioned in the amendment find if they

are really untouchables then there 
should be no objection to their inclu
sion. But as far as my knowledge 
goes, in Bombay, barbers and fisher
man are not untouchables and it they 
are not treated as untouchables here 
in Delhi, 1 do not see any point in 
their inclusion. Therefore, I would op
pose this amendment. •

Shri Shiv Charan Lai (Uttar Pra
desh): It is really very strange to see 
that Nais are being put in the schedul
ed caste list. In our province, U.P., 
formerly they used to write Nal 
Thakur and afterwards as Nai Brah
min. If you call them scheduled castes. 
[ am sure they woufd never like it.
• he same is the case with Dhiwars. 
Y )ii cannot include these two castes 
in ihe scheduled castes in any way. 
As for any other list that might be 
prepared for the purpose of giving 
service or any other thing, they might 
be termed as ‘backward’. That is a 
different thing, but they cannot-be put 
in the scheduled castes’ list in any 
case.

Shri Deshbandhu Gupta: I also agree 
with my hon. friend who has preced
ed me that Nais and Dhiwars should 
not be considered to be members of 
scheduled castes in Delhi. I do not 
know on what basis their names have 
been included in the list which Dr. 
Deshmukh has read out. The fact is 
that some time ago some representa
tives of Nais came to me and said that 
they had a grievance that they were 
termed as nftembers of depressed clas
ses. Therefore, I am sure that Dr. 
Deshmjukh w4U not be obliging the 

Nais and the Dhiwars by their inclus
ion in this list.

Mr. Chairman: Has not the hon. 
Member heard: Ghar $e aaya hai moU 
bir nai?

The question is:
In clause 3, in the proposed Sixth 

Schedule, under the heading ‘Delhi’ 
at the end, add new entries:

“40. Kai (Barber).
41. Dhiwar (Asherman)”.

The motion was negatived,
Sardar Hukam Stngh (Punjab): 1

beg to move:
In clause 3, in  the proposed Sixth 

Schedule......

Dr. Ambedkar: If my hon. frienc 
moves both his amendments together, 
I am prepared to accept them, subject 
to one reservation that these will ht 
numbered alphabetically. Under the 
heading “Delhi”, he has given the No 
40 and so on and under the headinf
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“Himachal Pardesh** he has given the 
No. 28 and so on. These will have to 
be renumbered.

Sardar Uukam Sinffh: I beg to move:

(i) In clause 3, in the proposed Sixth 
Schedule, under the heading ‘Delhi’, 
£fl the end, add new entries:

:abirpantl
azhabi.”.41. Ml

(ii) In clause 3, in the proposed 
Sixth Schedule, under ^hc heading 
‘Himachal Pradesh’, at the end, add 
new entries:

“28. Banjara.
29. Bawaria.
iO. Ramdasia.”

Mr. Chairman: Amendments moved:

(i) In clausc 3, in the proposed Sixth 
Schedule, under tne headmg ‘Delhi’, 
at the end, add new entries:

‘ “40. Kabirpanthi.
41. Mazhabi”.

(ii) In clause 3, in the proposed 
Sixth Schedule, under the heading 
‘Himachal Pr«desh*, at the end, add 
new entries:

“28. Banjara.
29. Bawaria.
30. Ramdasia.”

Shri Sonavanc: With reference to 
the amendments moved by Sardar 
liukam Singh, I would like to say that 
I am very much surprised that Sardar 
Hukam Singh, who is a Sikh to the 
core, has come forward to take out 
some of the Sikhs from the Sikhs pro
per and put them as scheduled castes. 
I was very much surprised in the 
beginning when I learnt that there 
were some scheduled castes among 
the Sikhs and then it became clear to 
me that Dr. Ambedkar was right when 
he did not embrace Sikhism. Besides 
that, when we hear a lot of atrocities 
committed in P.E.P.S.U. and Punjab 
by Sikhs on the scheduled' castes, I 
am afraid my hon. friend Sardar 
Hukam Singh wants some communities 
to remain as scheduled castes in order 
that persecutions may continue to be 
coinmitted on them. Therefore, I 
would request him to withdraw his 
amendments and get all these people 
into his fold and bring them up to his 
level and in that way end the schedul
ed castes among the Sikhs.

Shri l>eshbandhu Gupta: Before you 
put the amendments to vote, I would

like to know whether Dr. Ambedkar 
has satisfied himself that the Kabir* 
panthis in Delhi are members of the 
scheduled castes? To my knowledge, 
there are no Mazhabis in Delhi and I 
rlo not object to their being included 
in the list as some Mazhabis might 
have migrated here. But about Kabir- 
pathis, so lar as I know, they are not 
termed as members of the scheduled 
castes. If Dr. Ambedkar has satisfied 
himself about this I have no objection, 
but if he has not satisfied himself, 
merely for the i^pason that they are so 
in the Punjab and P.E.P.S.U., they 
should not be treated as such in Delhi.

Sardar Hukam Singh: 1- have not 
put down anywhere whether these 
would be Sikhs or Hindus. I do not 
see why such an obsession should be 
there and certain hon. Members should 
bring up su6h an objection I deli
berately refrained from saying any
thing on the order that had already 
Lsen passed and when I learned that 
the hon. Minister was accepting, I did 
not make a speech. But now a discus
sion is being initiated, may I be allow
ed to say certain things? I never said 
it has to be done here. It is also in 
the order of the President that these 
castes shall be included in the Schedul
ed castes so far as the Punjab and 
PJS.P.S.U. are concerned. I have stuck 
to that whether they are Hindus or 
Sikhs, they shall be scheduled castes. 
Whether they are Hindus or Sikhs, it 
has been admitted that they are back
ward classes. Now, to bring......

Mr. Chairman: The hon. Minister is
accepting the amendment.

The question is;
(i) In clause 3, in the proposed Sixth 

Schedule, under the heading ‘Delhi’, 
at the end, add new entries:

“40. Kabirpanthi.
41. Mazhabi”.

(ii) In clause 3, in the proposed 
Sixth Schedule, under the heading 
‘Himachal Pradesh', at the end, add 
new entries:

“28. Banjara.
29. Bawaria.
30. Ramdesia.”

The motion was adopted.

Shri Chandrika Ram: I beg to move:
In clause 3, in the Sixth Schedule, 

at the end, add:

“Ajraer-Merwara.
1. Aheri
2. Begri
3. Balai..
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Dr. Ambedkar: These amendments 
are quite outside the scope of the Bill. 
The Bill reserves .seats in certain Part 
C States. It is only in those .States 
that we are trying to define what the 
scheduled castes are. In Ajmer-Mer- 
wara we have not reserved any seat. 
In Bhopal, we have not reserved any 
seat. In Tripura and Coorg we have 
not reserved any seat, Therefore, 
these amendments are quite outside 
the scope of the Bill.

Shri Chandrika Kam: You are going 
to make a representation for P art C 
States. All these people belong to 
Part C States. Even yesterday when 
1 spoke I did' not demand that these 
people must have representation. But, 
this matter has gf)t a long history. 
When these people......

Dr. Ambedkar: I might mention to 
cut short the ‘discussion that Govern
ment has in contemplation the issue of 
a list of scheduled castes in P art A 
States, Part B States and also Part C 
States where there is no representa
tion because it is felt that besides the 
privilege of representation in the legis
lature, there are also other privileges 
such as educational concessions, fees, 
and services and so on. In order tliat 
there may be no misunderstanding on 
the part of anybody that those schedul
ed castes who are not included in the 
list are not entitled to those privileges. 
Government propose to do that. This 
is hahily the moment to deal with that.

Shri Chandrika Kam: It is not a new
thing that I have brgught forward 
here. In the Ministry of Education, 
the Government of India have already 
accepted this list and on the ground 
of this list, ali these people are getting 
scholarships. What is the harm if the 
Government accepts......

Dr. Ambedkar: It cannot be done in 
this Bill.

Mr. Chairman: We have already
adopted clause 2. Clause 2 gives re
presentation only to certain States. 
Those States are not included in this 
amendment. I do not see how this 
amendment could be moved. There
fore, I rule it out of order.

The question 1b :
“That clause 3, as amended,

stand part of the Bill*’.
The motion was adopted.

Clause 3, as amended, was added to 
the Bill.

Clause 1, was added to the Bill.
The Title and the Enacting Formula 

were added to the Bill.

Dr. Ambedkar: I beg to move:

“That the Bill, as amended, be 
passed.”

Mr. Chairman: Motion moved:

“That the Bill, as amended, be 
passed.”
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t̂Ĵ r t‘ ^ ?ftJ ^
Pthitt TT fw r  3rnr afiT

(Rural area) 'sft 
?ft3 t  9̂ wt ftfw ft Kmt arnr

atPr f«ra# wWf «nt ̂  f<TO»};gf

^  ^  ?TT? 
f  95T% ?TT«r «'iiT*r ^  ?i% I

(Englhh translation of the above 
speech)

Ch. Ranbir Siiifih (Punjab): Sir, I 
must thank hon. Dr Ambedkar for 
providing representation for the back
ward classes of Delhi and other areas. 
But I wish to submit all the same that 
the problem presented by Delhi is a 
peculiar one. Delhi has four seats 
out of which hardly one falls to the lot 
of the ruVal areas. If the rural seat 
is also joined on to an urban seat and 
bracketed with it, the other seat beini( 
a reserved one, this would mean giving 
away the seat of one backward class 
to another. I think that as against the 
clever people of Delhi and the officers 
and big people living in New Delhi the 
rural people of Delhi should be in
cluded either among the scheduled 
castes or. if the hon. Minister would 
not have them as such on the ground 
lUat they are not Harijans, they might 
be included among the scheduled 
tribes. The hon. Minister should tlms 
have tried to get them a seat. Since I 
know that this is extremely difficult I 
would make another suggestion. There 
is a general principle that as far as 
possible the seats for those areas 
which have a larger percentage of the 
scheduled castes, should be doubled. 
There are also some other considera
tions attached. I know that in the case 
of not one but several States occasions 
have arisen when the Committees have 
not followed these rules. I do not 
mean to say that they have not fol
lowed them at all. Exceptions are al
ways there and it would be right, to 
a great extent, to tre^t this as an ex
ceptional case. The reason for this Is 
that there is a considerable difference 
between the people living in the rural 
and the urban areas of Delhi. Besides, 
if people belonging to the scheduled 
castes are given representation from 
the rural areas they will have to ex
perience a lot of difficulty. If any 
two seats out of the sc?ats for Delhi city 
are doubled this would help those poor 
folks, in whom we all are interested, 
to secure true and proper representa
tion. If. however. Iheir seat is joined 
on to the rural seat this would not 
serve as a reward to them but rather 
as a punishment. Hence, T would Ap
peal to the hon. Minister to give a 
direction to the Election Commission 
that in the matter of the (doubling of 
seats they might combine any two out 
of the three seats for Delhi city and 
turn them into double seats but that 
the seat for the rural areas should be 
left single so that it could be possible 
to do justice to a backward class of 
people who are as much entitled to 
sympathy as the scheduled castes
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Shrl J. R. Kapoor: Sir,
Mr. Chairman; The Bill has been so. 

much discussed and at such great 
length that I do not think any long 
speeches are necessary now.

Shri J. R. Kapoor: 1 do not want to 
enter into any detailed discussion. If 
you will permit me, Sir, I only waiit 
to utter a note of warning. I will not 
take more than two minutes. That 
note of warning is that by not accept
ing my contention, the hon. Law Minis
ter has rendered the greatest possible 
disservice to the scheduled castes and 
scheduled tribes of P art C States.

Shrl Sonavane: No, no.

Shri J. R. Kapoor: I am sure he will 
regret sooner rather than later having 
adopted this attitude, and this conten
tion that the scheduled castes and 
scheduled tribes should be considered 
as defined in article 366 for the pur
poses of the Constitution. If I only 
draw his attention to article 335 and 
some other cognate articles which also 
use the words ‘scheduled castes* then, 
1 am sure he will change his opinion, 
because, if he would still stick to that 
view, then, the scheduled castes and 
scheduled tribes will be deprived of 
all the various privileges that are con
templated to be given under article 
335 and other articles to the scheduled 
castes and scheduled tribes residing in 
Part C States. Article 335 runs thus:

“The claims of the members of 
the Scheduled Castes and the 
Scheduled Tribes shall be taken 
into consideration, consistently 
with the maintenance of efficiency 
of administration, in the making of 
appointments to services and posts 
in connection with the affairs of 
the Unioh or of a State.*'
If scheduled castes and scheduled 

tribes as mentioned in article 335 are 
to refer only to those scheduled castes 
ftnd scheduled tribes as are defined in 
article 366. meaning thereby the 
scheduled castes and scheduled tribes 
belonging to Part A and P art B States, 
then, the scheduled castes and schedul
ed tribes residing in Part C States do 
not get the advantage of article 335 
of the Constitution. By this one error— 
I do not know whether it is error of 
judgment or what it is—by this one 
error to-day he has deprived the 
scheduled castes and the scheduled 
tribes of P art C States of all the bene
fits they were having or could have 
tinder article 335. And...

Mr. Chairman: Order, order. Maj^ 
I ask the hon. Member whether all the 
members of the scheduled castes and 
the scheduled tribes are bound by the

interpretation given by the Law Minis
ter? There is no surh thing as an 
estoppel on interpretation. We have 
only just enacted this Bill without 
coming to any legal conc.vlusions whc* 
ther this interpretation or that inter
pretation is the correct one. That is 
for the courts to decide. The courts 
have to interpret the meaning.

Shri J. R, Kapoor: With due respect 
to you, Sir, I would submit that It 's
for the Government and for  ̂ the 
Cabinet to advise the President in. this 
matter and as such these ^nheduled 
castes and tribes will be losing what 
they were entitled to get with refer
ence to article 335. So far as the 
Government is concerned, they are 
bound by the interpretation of the Law 
Minister.

Mr. Chairman: And can he not
chanffo his opinion?

Shri J. R. Kapoor: I do not know 
whether he will change his opinion or 
not. But so far I have found that...

Mr. Chairman: Let me point out tha^ 
at this stage this discussion is quite 
academical. After all we have accept
ed a particular provision in the Bill 
r»nd we are not concerned any further 
with the definition of a scheduled tribe 
or scheduled class or other articles so 
far as this Bill is concerned.

Shri J. «R. Kapoor: Therefore it is 
that I say I am only sounding a note 
of warning here. '

Shri .Tnani Ram (Bthar): The time 
for filing objections to the Heftoral 
rolls has expired on the 31st of March 
la s t But in view of the amendments 
now made, will the scheduled castes 
people bp entitled to file objectioni 
even after this date?

Dr, Ambedkar: That question does 
not arise because a person is registered 
Qs a voter irrespective of the fact whe
ther he is a member of the scheduled 
castes or not.

Shri Jnani Ram: Does it not arise 
when a candidate happens to be a 
member .of a scheduled caste or 
scheduled tribe?

Dr. Ambedkar: That question will 
arise on the date of nomination.

Mr. Chairman: The question Is:

‘‘That the Bill, as amended, be
pasfied.”

The motion was adopt«l.
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r  SUPREME COURT ADVOCATES 
<PRACTICE IN HIGH COURTS) BILL
• The Minister of Law (Dr. Ambed-
i^ar): I beg to move: ,

“That the Bill to authorise ad
vocates of the Supreme Court to 
practise as of right in any High ,

' Court, be taken into consideration.”
The Bill is a very simple Bill. The 

House will realise that we have now 
iti .India two dillerent courts—the High 
Courts and the Supreme Court. The 
High Courts and the Supreme Court 
have inaependent jurisdictions in the 
m atter of enrolling persons who as of 
right may practise before them. The 
High Courts have their own rules 
for enrolments of persons appearing 
in their courts. The Supreme Court 
has recently made its rules which are 
published in the Gazette according to 
which it is said that a person ^ a l l  
not be entitled to be enrolled as an 
advocate tmless he possesses:

(1) (a) A degree in law of an Indian 
univCTsity, or

(b> is a member of the English bar,
*

(2) has been for not less than ten 
years in the case of a senior advocate 
or seven years in the case of any 
other advocate, enrolled as an advocate 
in a High Court or a Judicial Commis
sioner's court in the territory of India.

We have, therefore, to-day two diff
erent sets of lawyers—one who are 

enrolled on the roll of the Supreme 
Court and another set who are enrolled 
on the roll of the High Courts. But the 
difficulty is this that those who are en
rolled on the roll of the Supreme Court 
are not entitled to practise in the High 
Courts unless they are also enrolled on 
the various High Courts. It is felt that 
this causes a great deal of difficulty for 
clients. Let me illustrate the difficulty 
by a simple example. There is an 
appeal which comes, say for instance, 
from the Madras High Court to the 
Supreme Court. The client instead of 
employing a Madras advocate wishes 
to employ an advocate from U.P. which 
he is perfectly entitled to do, provided 
of course, that the U. P. Counsel is 
enrolled in the Supreme Court. ‘ It 
may however, happen that the matter 
is not finally disposed of by the Sup
reme Court and the Supreme Court 
sends the case back to the original High 
Court from which ii came up, for fur
ther evidence, or for the trial of some 
issues, or for taking evidence or some
thing like th a t Now, the U. P. lawyer, 
who was originally engaged in the 
Supreme Court in the matter which 
came from Madras, while he can ap
pear ih' the Supreme Court and con
duct the case, argue the case and so
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on, he pannot., be engaged when t t e  
case is remitted back to tho 
High Court of Madras, as ha 
is not an advocate of Madras. 
He is an advocate of U. P. Now this 
difficulty, it is felt, must be resolved^ 
because it is in the interest of justice^ 
not merely in the interest of the client 
that a lawyer who has spent a large 
part of his time and energy, in study
ing the case and Understanding it, 
should also be in a position to deal 
with it when \t is remitted back to 
the original court.

Well, this difficulty could be so>ed 
in two ciilierent v/ays. One way to 
solve it would be to say that any parti* 
cular lawyer who has been engaged 
in a particular case, when that case 
goes back, that particular lawyer would 
be entitled to appear in that case. 
The other is to have a general rule 
saying that all lawyert; and advocates 
who have been oarolled by the Supreme 
Court shall as of right, be entillerl to 
practise in any court. The original 
idea on which we were proceeding Was 
the limited one.' But subsequently on 
further consideration it was felt that 
it would be desirable to have a general 
rule permitting all. advocates who are 
enrolled in the Supreme Court as of 
right to practise before any High 
Court, without any further procedure 
to “be undergone. That is what this 
Bill proposes to do. This, as I said, 
is the general principle which the Bill 
embodies. To this principle, the Bill 
attaches two exceptions. One excep
tion Is this. A lawyer who is e n ro ll^  
in the Supreme Court shall not auto
matically be entitled to practise in a 
High Court on the original side. He 
may practice on the appellate side 
without any further enrolment but not 
on the original side. The secopd excep
tion proposed to be mad% is with re
gard to a lawyer who was an ex<judge 
and has been enrolled, because before 
the Constitution came into existence 
there was no rule prohibiting judges, 
after retirement, from practice. T^ey 
were free to practise and there are 
many cases where judges Imve been 
enrolled in the Supreme Cou? t and are 
allowed to practise. But tiiere are 
cases where persons who before the 
Constitution were appointed to the H i|^  
Courts and were required to give an 
undertaking that they would not prac* 
tice in that particuli*r High Couri. Our 
exception says that if there is any ad
vocate of the Supreme Court, who was 
an ex-Judge of a High Court and had 
given an undertaking not to practise 
in a particular High Court (which 
must be the High Court of his own 
province) then he shall not practise 
notwithstanding the provision con
tained in this Bill. These are the 
pie provisions of the Bill.
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9trl C. 9ab^iunu)ui (Madras): 
Wbat \a the reason foî  the first excep
tion? ^

Dr. Ambedkar: The reason is this.
Under the Bar Councils Act a special 
provision exists. I believe there are 
•nly now three courts which have got 
original jurisdiction. All other High 
Courts are only appellate High Courts 
and they have no original Jurisdiction 
but they have been invested with spe
cial powers to make rules for the en-. 
rolment of persons on the original 
side. As it is not proposed to amend 
the Bar Councils Act, it is felt desir
able to keep tha t provision intact. 
That cannot cause much difficulty, be
cause after all when the m atter is 
rem itted back by the Supreme Court 
to the High Court, it will in all prob
ability and in most cases be dealt with 
by the appellate side of the High 
Court.

Shri S. N. Sinha (Bihar): Some of 
the High Courts have got original 
Jurisdiction in cases like probate and 
company law. Even in these cases are 
you going to prohibit?

Dr. Ambedkar: Leave something for 
the local lawyers.

Mr. Chairman: Motion moved
“That the Bill to authorise ad

vocates of the Supreme Court to 
practise as of ritjht in any High 
Court, be taken into consideration.”

Shri Venkataraman (Madras)* This 
Bill in so far as it tries to unify the 
bar of this country is most welcome. 
Not only after the esta»:lishment of the 
Supreme Court but even earlier, im
mediately after the establishment of 
the Federal Court, the lawyers* con
ference held in  Madras year after >ear 
suggested by passing resolutions that 
the bar in India should be unified ?nd 
there should be an All-India Bar Coun
cil and the enrolment of and discipli
nary jurisdiction over all fhese lawyers 
should be brought unaer one central 
control, namely, the Ar-I»idia Bar 
Council. Though this Bill does not 
go so far as that, it certainly makes a 
beginning in that it sp.ys that the ad
vocates who are en/oiled in the 
Supreme Court will bo cr titled to 
practice in the Hijrh Courts notwith
standing the fact tha+ they have not 
been enrolled in such High Courts 
themselves. The Minister unfortuna
tely stopped short of the very ideal 
which he set before himself. He said 
‘that it was his intention that the 
advocate who is enrolled ns a member 
of the Supreme Court bar should be 

, enabled to go and appear in the pro
vince from which the case emanated,

evtn though he was'not ecrolled aa aa 
advocate of th a t  court. If you m e i ^  
substitute for the word '^Madras” in 
the instance which the hon. Minister 
gave by the word **Bombay” and than 
apply all the process step by step, 
which he took us through, you will 
find that the object, which he says is 
embodied in this Bill, is nolb carried 
out. I will repeat the instance myeelf.

Suppose a case emanates from Bom
bay and it chances th;;t an advocate 
from Madras is engaged to appear 
before the Supreme Court on an 
appeal. It is possible for the Supreme 
Court to rem it the case not only to the  
appellate side of the H^gh Court but 
even send it back for n finding to the  
original side of that court. T hrt advo
cate who studied and prepared the 
case and spent a lot of time over it— 
the client too must have spent a lot 
of money, as the Minister said, in 
briefing and instructing that particular 
advocate—would be pi evented from 
appearing on the original side, just 
because the exception has beet) intro
duced in the Bill. Let me look at the  
rationale of the exception intro'Juced...

Dr. Ambedkar: There U no logic in 
it I confess.

Shri Tenkataraman: He has taken 
the argument out of my mouth.

Dr. Ambedkar: I do not accept logic:
I accept expediency.

Shri Venkataraman: So T shall pro
ceed on the basis that ^here is no
logic.......

Mr. Chairman: May I ask the hon. 
Minister if a question of fundamental 
rights under article 22 is not involved 
in this?

Dr. Ambedkar: We have just now 
heard from several Judges that they 
are prepared to maki; dassiflcatioiKS

Shri Venkataraman: Article 22 of the 
Constitution gives the ri;;ht to legal 
practitioners to appear in all courts. 
T^his Act will certainly be challenged 
by some enterprising lawyer some day 
and there no doubt ?ibout it.

Apart from that I want to bring ta  
the attention of the hon. Minister that 
he will lose nothing by deleting part
(a) of the proviso to clause 2. I under
stand that in Bombay also they have 
abolished the distinction between the 
advocates of the original side and the 
advocates of the appellate side......

Dr. Ambedkar. Fhey allow them to 
go from one side to the other after a 
certain period.

Shri Venkataraman: The practice
which was hitherto prevailing of prac
titioners on the appellate side not
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b«lnc entltted to appear ia cases oa 
tbe orii^nal aide has gone and today 
the practitioners cn the appellate side 
can still appear on the original side as 
in the Madras High Court. So far as 
the Madras High Court is concerned 
there is no distinction between a prac
titioner on the appellate side and a 
practitioner on the original side. An 
advocate of the Madras High Court 
can appear on both the appellate and 
original sides......

Dr. Ambedkar: They go without
shoes also.

Shri Venkataraman: There are cus
toms and customs. I can see quite a 
few of people here which would be 
appalling to my countrymen.

We are not concerned with fpotwear 
here but with the legal rights of the 
practitioners. A practitioner of the 
Bombay High Court is also placed on 
the same footing. The difference bet
ween the Bombay and Madras H i ^  
Courts consists in this: whereas in the 
High Court of Madras there is no dual 
•7stem, an advocate need not neces
sarily be instructed by an attorney or 
•oUcitor for appearing on the original

side, in the appellate side thej have 
got that system in which the practi
tioner on the original side must be in
structed by a solicitor or an attorney. 
I can understand solicitors and attor
neys insisting on their privileges being 
preserved for them. So far as their 
rights are concerned, let them be pr»- 
served. Let any practitioner appear 
but let him be instructed or briefed by 
an attorney or solicitor. If that is the 
object it can Very well be preserved 
and achieved by deleting the words **io 
plead*'. Any practitioner pf the 
Supreme Court can be prevented from 
going before the High Court of Bom baj 
or any other High Court on the original 
side. This Bill as it stands with part
(a) of the proviso will make it im
possible for a practitioner of the 
Supreme Court to appear on the origi
nal side notwithstanding the fact that 
he had appeared in that particular 
case itself before the Supreme Court 
and the case had been remitted to the 
original side of that court.

An Hon. Member: Let him continue 
tom orrow .^It is five o’clock.

The House then adjourned till a 
Quarter to Eleven of the Clock on 
Friday, the 20th April, 1951.


